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LOK SABHA DEBATES

(Part I—Questions and Answers)

{0,0Y4,20 (S

Dated

LOK SABHA

Monday, 13th August, 1956

The Lok Sabha met at Lleven
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Indian Navy

' . *g94. Shri Bhagwat Jha Azad: Will
the Minister of Defence be pleased to
state :

(a) whether it is a fact that the Indian
fleet undertook summer exercises during
the year 1956;

(b) if so, the nature of such exercises;
and

(¢) the names of the countries to which
our fleet paid a good-will visit?

The Minister of Defence Orglnisa-
tion (Shri Tyagi): (a) Yes.

(b) Manoeuvres,  gunnery, anti-sub-
marine, and other tactical exercises,

(¢) Ceylon, Burma and Malaya.

Shri Bhagwat Jha Azad: May I
know whether our fleet in the course of its
visit to the countries just now mentioned
also invited them for goodwill visits, and if
so have they accepted?

Shri Tyagi : I want notice for that
question.

Shri Bhagwat Jha Azad: May I know
whether the excrcises were in  the form of
routine annual exercises or was any special
arrangement made for the exercises?

Shri Tyagi: They arc routine annual
exercises,

Shri Bhagwat Jha Azad: May I know
whether in the exercises any fleet from
the United Kingdom or other countries
@50 participated ?,

Shri Tyagi: Yes, Sir.

Shri Joachim Alva: Are these cxer-
C1scs taken independently or arc they taken
with an eye on the U.S.A. and U.K. naval

1132

manoeuvres along with Pakistan on the
Pakistan sea side?

Shri Tyagi: Sometimes we have
excrcises with other nations like the United
Kingdom and other Commonwealth Nations,.
and sometimes we have exercises indepen-
dently of other countries.

Shrimati Renu Chakravartty : May
1 know whether these manoeuvres which
took place in the year 1956 were a part of the
Royal Navy manocuvres and our was integ-
rated with that?

Shri Tyagi: I would likc to have notice
of this question.

Pandit K. C. Sharma: Arc these an
indication of the norm or standard required
of our forces?

Shri Tyagi: They are not indicative
of anything except that they arc having their
usual exercises,

ot frifer fawr : o7 Aaw owER-
aredt (AfrF ) K wed W A
®fiz (§T) #  F@-THFEA G
afefrde wifs 239 & at & goerc A
T A T & 7

ot @it - ww A § g7 ow faw
() * g gy Foa¥e ww @ Wi
™ uwEefIw & faw wer we
T fag o &

Shri Bhagwat Jha Axzad: May I
know‘ the names of the countries which
participated in the exercises ?

_Shri Tyagi: I said I would like to have
notice to give detailed answers.

tiwy foven weanf Tt Wt

*exy. ot s Tw ;W
foren oft a7 e & o1 w30 fiw

(%) tvw foer st o<y
afafy & v a% $a ¥ wgan
T w9 gra { ferd § WY g% aaey
# wowfa gk 8
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(=) wan =fafa & frdw Gemdfy
gy & afenfaa w33 & ford w78 Qroar
g & .

() afr g, & = dvET € g
ad o\ §; W

(w) teus-%e & ¥ Q5T &
TR Naw wE & fow fwadr-feaer
grafe frag fraf & ?

fowr IgEaY (o w0 WTo
sfwrreit) : (%) ow faaeor W qEA
aT & fear mar § 1 [Uf@d afcfmer ¢,
mﬁo qi].

(&) &Y

() @ar (=). o I g v |

st sfaromw o o faaor &
qar Fwar & fe | wRE & @ e H
¥y famfed @t ff | & ag T wTEaT
g e war 3= fawifeel # art & fafaw
/I FT A B wTH IsET AW
w1 I9 ® % 1@ w0 AN 3w ol gf
¥ oW 39 A o wra A frar &

To Wlo Wo ofledt . FAH 7
oY farfed €Y ff, 37 ® Ty o
® ar % fear w91 Wi 9w
g F W T § §g wW
T § | IOT W2, =y qTLw, {R,
&g, "I, FEAWTCANE, § Irh-
XA o fager § e dadfa e
# 9.5 9T TIAT G a9y £ fayer
& fag e 1 @ T & ¥
FTHTT A Y Tow ATHTY # §G FEGA
L

B TR e w1 &
FTHTT 7 ATEW ® A 9 @ TG W
farely deqr &1 famfor fastes 97 w2
& fagr &, gt I9 71 drer qrEA § 7
vt faear &, A fiear Qo & e ?

To ®lo WMo sfvred : IF TF
A6 N A &, @ A € ag ey
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wear eavfae aff f € &, *4ife Faw
T WIEY ST & & F17 AE A=@w
w gy & fyw fw =y & s
ST FTHTA Y qFrgan & 7€ ¢

Shrimati Renu Chakravartty: May
I ask if this National Committee on Earl
Childhvod Education, together with suc
commitiees as the Basic Education Commi-
ttee, the Pre-School Education Committee
and the Secondary Education Commission,
has to evolve an integrated system of educa-

tion for the entire school period of the
children ?

Dr. K. L. Shrimali: No, Sir. This is
one of the standing committees of the Central
Advisory Board of Education which is called
by the Ministry of Education from time to
time for consultation and for advice. The
first meeting was held in April, 1953 and
certain recommendations were made by
this committee, The recommendations
have been forwarded to the State Govern-
ments and necessary action is being taken.

Shri D. C. Sharma: There are many
schemes of early childhood education to be
found in this world. May I know if the
Government of India has decided upon the
carly childhood education scheme which is
most suited to the conditions of the country,
and if so what is the name of the scheme ?

Dr. K.'L. Shrimali: This is a com-
prehensive | scheme. There are hundreds
of schemes which may be prevalent in the
whole world regarding pre-school education.
Naturally, this committce which is called
the National Committee will certainly
evolve a scheme which will meet the national
requirements.

Security Deposits of Service Personnel
in Pakistan

*g96. Shrimati Renu Chakravartty
Will the Minister of BDefence be pleased
to state;

(a) whether it is a fact that a num-
ber of Service personnel scrvms in the
present Pakistan areas before partition have
their Security deposm etc, outstanding
to be pald back;

(b) if so, the amount involved;

(¢) the steps Government  propose
to take to arrange payment of these deposits
to the persons concerned; and

(d) the reasons for the delay?

The Minister of Defence Organisa-
tion (Shri Tyagl): (8) Service personnel,
whether officers or personnel below officer
ronk, are not required to furnish any security
deposits, etc.  when holding appointments
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which req sire handling of cash. Thercfore,
the questjoa ot any such deposits outstanding
to be paid back does not arise.

(b) to (d). Do not arise,

Sarimatl Renu Chakravartty: May
1 point out that civil stock keepers of the
LLAF. who were taken on from 1942 on-
Wwards to 1949 were often required to furnish
sccurity deposits, and there are cases and
many representations have been made to
the Ministry for the return of the security
deposits of these personnel? In case there
are such cases, will the Government of India
take the responsibility of returning the secu-
Tity deposits ?

Shri Tyagi: [ am afraid the han.
Member perhaps did nat know that the
expression  “‘service personnel’ goes in the
Defence Ministry for the personnel belonging
to the armed forces only, and civilians are
not included in it. Therefore, 1 gathered
information only about service ,ersonnel.
If the hon. M:mbzr is anxious to know
anything about civil personnel ergaged in
the Defence Mir.istry, I will have to have
notice of the qu:stion.

Shrimati Reau Chakravartty: Gene-
rally in the case or security deposits given to
the Government b :fore entering into service,
such a deposit is un onus on the Govern-
ment, and as such is it not their liability to

repay ?

Shri Tyagl: I must confess it is an
onus if one is no: returned; we owe i,
unless there are s)me grounds to retaln it
with the Govern.nent.

Ald from New Zealand

*997. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) whether any intimation has been
recived in regard to the aid proposed to be
given to India by New Zealand during
1956-57;

(b) if so, the amount thereof; and

(c) how it will be distributed on the
various projects?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No, Sir.
(b) and (c). Do not arise.

Shri D. C. Sharma: What kind of
aid was received by the Government of India
from the Government of New Zealand
during the year 1935-56°?

Shri B. R. Bhagat: In 1955-56 New
Zcaland authoriged sssistance for the Delhi
Milk Scheme which itself was a tentative or
provisional scheme. They authorised about
Rs. 53 lakhs for that.

Shri D. C. Sharma: When is the
ernment of India  likely to receive
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intimation from New Zealard with regard
g; th?e aid that is given under the Colombo
an

Shari B. R. Bhagat: For this year?
Shri D. C. Sharma: Yes.

Shri B. R, Bhagat: That will take
about a month or rwo, because they have
to go through the Parliament; and other
constitutional and legal procedures also
have to be completed.

¥y afcfrafor o=t

*ets, WY yww T w7 foar
Y 05 W, Leus ® arifed weT Sear
R & JAT K g | 4% qaM
T FOT FAA f

(%) wgvewT 4@ & 2,400 ¥ qft-
frafe aqrft s & fod wfafea
fazfag} #r amwifr #7 ® A @
T 9T, WT 9E SR Faa ¥
#r€ wifry fvka v forar ma &

(w) afx g, av war wwif s quar
wrafan g aR a9 safedf £ A
q XY & 0% frge a-qE 9T T
AR

(w) afx af, @ ufw foig
T AN Q AAW; I

(w) wft aw foi 7 FRE qTR &
FTRor Wy @ 7

farar Fusiat (w10 o Ao IW) ¢
(%) ag fagg iy fagrenfie &

(@) sex Smw F& ghar |

(w) wwaz, tevs aw fafora
fed o o weareAT ¥

(w) wiifr aMfew wi g
R w1 FHTOE AATAT & g, ey
7w o fasg & wf o=t qfi R

Shri B. 8. Murthy: May I request
that the answer may be read out in English
also ?

Mr. Speaker: Yes, the Minister may
read out the English answer also,

Dr. M. M. Das: () The matter is
still under considerarion.



1137 Oral Answers

(b) Does not arise,

(c) Expected to be finalised by the end
of October. 1956,

(d) As the celebrations including the
Symposium on Buddhism are to be held
only in November, there is no hurry about
the matter.

Wiy "o Ea g fe
o frio 1 &R & ¥ W T
@ & e aga ¥ fadall fra e A, Forerey
f& welgeifor 71 & g e
q&T T 9T, T &< faar ar 7 s
T I ¥ 5y € g 7

Dr. M. M. Dll‘l : No.

o sy we - wT A o A
& @ gwE 93, WY fF grmH geae-
AT & g T , %A feed &
F1 v fear mar § ik S Wy
sqET T 7 _

Dr. M. M. Das: The symposium will
be held on ‘Buddhism’s contribution to
arts, Letters and Philosophy’. After this
symposium is over, these delegates will be
taken by the Government of India in a special
train to visit all the important places of ﬁdd-
hism.

off o To AR A THFRAWTAR
|19 77 qBAT Igar § g sme o
7% Yt Sy g7 W 7 ofrew
FEEZ WG, [EWE dqY, FO
aly, U9 NG, ORAWE Sge,
gfar oot wY AR wATAY oty &
FORTT X 7 TBAT WiEa § fe fard et &
fro s ele o mii Sy o Y ¢ 7
~ Shrl U, M. Trivedi: It is a very per-
tinent gquestion,

Dr. M. M. Das: The Buddha has been
recognised as the greatest Asian that has ever
been born. The whole of India is proud that a
man of his stature had been born in this
country, So, on the 2500th Celebration of
his Parimrvana, it is only natural and proper
that the Government of India shoul do
something to commemorate this great occa-
sion.

|/ Nfex @ qEET W S
F ag o faegm % ¥ fe 3 wnaw
wof i EA T Y | T IE R
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|TG AT TH T AT T F7 W AT
WHIPT Y MWIAR
W faax frar o w1 § e @t W
® FHTAE YA A FOT R gEeT 7 Ay
T 9 |

Pr. M. M. Das: If the hon. Member
can give us the particular date on which
Shri Ramachandra was borne or on which
he entered the Sarayu river, then we can do
something, and we can consider the matter.

Shri B. S. Murthy: Some time back,
the Prime Minister had stated. if I remember
aright, that invitations to persons to parti-
cipatc in the centenary celebrations of the
Parinirvana Were being issued not on behalf
of the Government of India but on behalf
of the Maha Bodhi Society. May 1 know
whether the same is the position now also,
or wheher Government also are inviting any
of the celebrities from abroad ?

Dr. M. M. Das: So far as we know
these invitees will be the guests of the Govern=
ment of India.

Headmasters and Inspecting Officers’
Seminars

*“999. Pandit D. N. Tiwary: Will the
Minister of Education be pleased to state:

(a) the pu?osc of holding two Special
Seminars besides 8 regions]l seminers of
Headmasters, Inspecting Officers etc.;

(b) the type of officers and non-officials
who participated in these Seminars; and

(c) the main rccommendations of the
eight Headmasters’ Seminars and the two
Special Seminars ?

The Deputy Minister of Education
‘Dr, K. L. Shrimali): (a) The purpose
was to examine the problems of teaching
General Science in Schools, and those of
Educational administration.

S?c)ﬂ In the former selected Science
Teac| from Training Colleges and in the
latter State Education Secretaries D.P.Is"
D. Es. participated.

(c) Reports have not yet been received.

Pandit D. N, Tiwary: May I know
whether, in the seminars, the question was
considered as to why there was a fast deterio-
ration in the standard of education ?

Dr. K. L. Shrimali: Various pro-
blems have been discussed in these seminars;
they were about 26 in all. Natwrally, the
discussions that took place in these seminars
of headmasters, inspectors and educational
administrations Will help in raising the stand-
ard of education. That will be the result
ultimately.
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Pandit D. N. Tiwary: May [ know
whether ways and means have been devised
to check the deterioration in standard and
also indiscipline among the students?

Dr. K. L. Shrimali: There are various
ways of raising the educational standards.
And I do wish to submit that the holding of
these seminars of headmasters, inspectors and
educational administrations is one of the
ways which would cnable us to raise the
standards.

Shri B. S. Murthy: May I know
whether any decisions on the buming
topics like the lowering of the standard and
indiscipline have been taken, and if so, what
they are ?

Dr. K. L. Shrimali: I would like
to submit that the question is digressing,
The main question is on the seminars. I

d answer the hon, Member's guestion,
bt_:lth I would be beside the point, if.I dealt
awith it
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¢ fawdl ox gu &, wEww  @onfa-
e (Tdwrel) ® a7, oA
efafemm (fensaew) & a |
o w fafaw fawdi & ax §F &
¥R gu ¢ 1 e fadw wvaew
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Shri B. S. Murthy: On a point of
order. This question relates to the purpose
of holding these seminars and the main
recommendations of these seminars., I want-
«d to know what the recommendations are.
So, my question is not unrelated to the main
question,

_ Mr. Speaker: Has the Minister got
a list of the recommendations here ?

Dr. K. L. Shrimali: The reports have
not yet been received of these seminars, so
far. But the main object is to exchange
experiences, ideas and suggestions regarding
the various problems and the pattern of
:secondary education,

Mpr. Speaker: So far as the resolutions
or the reports are concerned, after they are
-obtained, copies may be placed in the Library.

Dr. K. L, Shrimali: Yes,
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Allowances to Ministers

_ *1000. Shri Ram Krishan: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Unstarred Ques-
tion No, 1715 on the 3rd May. 1956 and state:

(a) whether the rules relating. to allow-
:gzes of Ministers have since been finalised;

(b) if s0, the details thereof?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
The rules have been compiled and are under
final scrutiny, It is expected that they will
shortly be notified in the official gazette When
copies will also be laid before both Houses
of Parliament.

State Bank of India

*1001. Shri Jhulan Sinha : Will the
Minister of Finapce be pleased to state
the steps taken by the State Sank of India
so far to facilitate supply of rural "credit ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): The
State Bank’s role in the contest of the pro-
vision of rural credit facilities according to the
provisions of the State Bank of India Act,
will become significant only after some pro-
gress has been made in the working of Co-
operative Warehouses as cnvisaged in the
Agricultural produce Development  and
Warehousing Corporations  Act recentl

sed by Parliament. The State Ban

is to lend out money to such Warehouses
on authorised sccurities for rural credit. So
unless and until these Warehouses are orga-
nised and start functioning, the State Bank
cannot play its full role. Apart from this, the
branch  expansion programme undertaken
by the State Bank will facilitate supplv of
rural credit by bringing banking facilities
nearer to rural areas and bmrovidins ex-
tended remittance facilities other assis-
tance to co-operative institutions connected
with agricultural credit.  The pilot scheme
undertaken by the State Bank of India on an
experimental basis at selccted centres for
the provision of credit to small scale indus-
tries is also likely to prove bencficial for
the grant of credit to such industries in rural
areas,

Shri Jhulan Sinha: May I enquire if
Government are alive to the heavy burden
of indebr;:ldnmsti:;%d I.Ip(;n the shoulders
of the ru ion take steps to  mcce-
lerate the papoe of supply of rural credit in the
country ?

Shri A. C. Guha: Government are
quite awarc of that condition and that was
why the Rural Credit Survey Committec wWas
set up. Government have been implement-
ing the recommendations of the Committee,
But the main difficulty is that unless the co-
opr rative socicties are developed, it is very
dificult for Government or the State Bank to
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distribute rural credit, Moreover, it is not
only the State Bank which would distribute
rural credit., The Reserve Bank and other
institutions also have been doing this work.

Shri Matthen: I think the hon. Minis-
ter knows thar the provocation forthe national-
isation of the Imperial Bank was the introduc-
tion and extension of rural credit. Have
they got a working plan for the Statc Bank?
If so, have they got a programme? The
hon. Minister hag said that some branches are
opened, They are not rural banks,

Mr. Speaker: The hon. Member will
put a question not give answer,

_ Shri Matthen: Have they got a work-
ing plan ?

Shri A. C. Guha: As | have stated. the
function of the State Bank in this matter
is teo? closely linked with the work-
ing the Warchousing Corporations,
Unless those Corporations start working.
the State BankH can hh:l‘dly] functimil in t'l;:
matter. e House has only recently pas
the %u&gusinp Corporgtions Act, and I
think it will eake’at léast some tithe for putting
up the warehouses. The concerned Ministry in
this matter is the Food and Agriculture Mini-
stry; I am sure it has been tlking agproprlae
steps. The plan of the State Bank in tliis
matter must be in co-ordination with the
Warehousing Cqrporations,

Shri Matthea: Am | to ke it that
the public  impression is correct that the
State Bank is not really earnest about rural
banking ?

Shri A, C. Guha: [ do not think that
is a correct impression to be formed.

Mr. Spegker: It neced not be answered,
Shri Baasal: As the hon. Minister

knows, it wis promised at the time that the
Imperial Binfr?wmn being nationalisd that
about 800 branches would be nl}cned during
the course of two years, May I know how
many branches have already been opened
by he State Bank in rural areus?

Shri A. C. Guha : I think he has doubled
the number of branches and has less than
halved the time, The number of branches
to be opened was 400 and the time was five
years or such period as might be determined,
not two years. I cannot claim that the per-
formance of the State Bank in this respect yp
to now has been very much encouraging.
Only 35 branches have been set up. But
the main difficulty, as | have stated on a pre-
vious occasion, is to find proper accommoda-
tion with strong rooms and other things. I am
sure now the State Bank will take steps
to accelerate the progress in this matter.

Shri L. N. Mishra: Besides giving
credit facilities through the State Bank,
have Government ascertained what credit
facilities have been extended through the
State co-operative banks which were given
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money after the amendment of the Reserve
Bank Act?

Shri A. C. Guha: The Reserve Bank
has given money to the State co-operative
banks. I think last year a sum of Rs. 29-64
crores had been sanctioned. In the year
before, it was only Rs. 21-21 crores. This
amount has been increasing quite rapidly
and significantly year after year.

Sardar Iqbal Singh: The hon. Minis-
ter has stated that the Bank is not openin
branches according to schedule. May
know whether Government have another
scheme and another plan for giving credit to
the rural people?

Shri A. C. Guha: I do not think it wilt
be correct to presume that the Government
or the Reserve lgmk have given up the idea
of this scheme, The scheme is being im-
plemented. It is too early as yet to pass any
opinion of that sort. I am sure the State
Bank, as also the Reserve Bank., will take
appropriate steps in the matter of stepping
up the progress.

Child Welfare Fund

‘;‘og, Dy. §atyawadi; Will the Mijn-
ister of Education be pléased to state the
details of the assistance given to éach of the
States from the Child Welfare Fund during
the year 1955-56 ?

Or K L Bhiksnath & The overmmem
of India have no such Fund.
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Shri Joachim Alva : While consider-
ing the question of banning foreign periodi-
cals, does the Home erustr; -undertake
a survey of the bookstalls in India which
arc flooded with foreign periodicals re-
lating to sex and other things ?
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Shri Datar : It is not necessary for
us to make surveys. There are friends who
bring these things to our notice,

Overseas Passages
_ *1004. Shri Jaipal Singh : Will the
Minister of Home rs  be pleased to

state .

(2) the number of ICS and other
gfﬁcern to whom overseas passages arc
ue ;

(b) the amount involved in these pas-
sages; and

(c) the changes, if any, made in the
rules regarding the overseas passages ?

. The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) to (c). The
passage concession have been withdrawn in
respect of Indian officers, They arc now
available only w0 8 officers of European
domicile, The amount involved in these
cight cases is  [7946-6-7.

Shri ) 1 Singh : In view of the
fact that a solemn undertaking was given at
the time of the framing of the Constitution,
why should there be this discrimination
against Indian citizens?

Shri Datar : It was considered that
the grant of such concession was not neces-
sary under the hew set-up at all. This
concession was recommended by what is
known as the Lee Commission and was
more or less, given only to those persons who
were of forcign domicile. So far as Indians
wete concerned, only those ICS or secretary
of State officers were entitled to it who had
entered service before 1924. After the
attainment of independence, such an over-
seas allowance is entirely incompatible with
national dignity.

Shri Jaipal Slﬂ* ' :I. : May I know whe-
ther any protest has been received from the
Indian C;i’vil Service Association ?

Shri Datar : I am not aware of it.
I believe that this was intimated to them,
and they were also consulted informally—
I speak subject to correction.

Shri K. K. Basu : May [ know whether
these foreign domicile people erc on the
verge of superannuation or they will enjoy
this concession for a long time?

Shri Datar : They will enjoy this con-
cession so long as they are in service.

Shri K. K. Basu : Are they on the
verge of superannuation or is there still a
long period left ?

Shri Datar : The number is small
and we do not grudge it.

9hri 'K, K.'Basu : You are charitable
to foreigners. ‘That is the whole trouble.
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.. Shri Jaipal Singh: Are those Indian
citizens who are still in the Indian Civil
Service who were entitled, and, in my view,

are still entitled to it, being reimbursed
otherwise ?

Shri Dutar: No, Sir. There is no
question of reimbursement at all. This is
a question of withdrawing a concession
which is entirely unwarranted under the
present conditions, '

New Universities

*1006. Shri Madiah Gowda: Will
::.:t Minister of Education be pleased to
e :

(a) whether any new Universities are

oing to be started during the Second Five
%’“l‘ Plan period; 8 v

(b) the financial share of the Central

ang the State Governments in cach casc;
an

_{c) whether the proposed Universities
will have any special features ?

The Deputy Minister of Education
(Dr. K. L. ghl‘llnlﬁ}: fa) Yes, Sir.

(b) Requests for grants for develop-
ment from the new Universities, after the
have been established, will be c¢onsidered
by the University Grants Commission 2s
in the case of other Universities subject to
availability of funds.

(c) A statement is laid on the Table of
the Lok Sabha. [See Appendix VI, annexure
No. 24).

Shri Mld:il.ll Gowda : I can under-
stand the establishment of special Universi-
ties like Kuruksetra University and Banaras
Sanskrit University. ‘But what justification
is there for starting more general Universi-
ties,when the deficiency in the case of primary
and secondary education is not made up,
and this type of education extended for
want of sufficient funds ?

Dr. K. L. Shrimali: The position
with regard to these Universities is that
the Working Groups made certain recom-
mendations to the Planning Commission.
These plans have been included in the Second
Five Year Plan. The Univérsity Grants
Commission has not yet been consulted
about all—it has been consulted about one
or two—the Universities.

Shri Madiah Gowda : Are not the
Government advised not to start more Uni-
versities when primary education. .,

Mr, Speaker : The hon. Member is
not asking a question. He is giving advice,

Shri Bansal : May | know the names

‘of these Universities ?

‘Dr. X.'L. Shrimsili : Thesec arc given
in the statement, They are : Ku:;gutm
Univeruity, Gorakhpur University, Varfnascey
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Sanskrit
University, Vikram
Ranchi University.

Sardar Igbal Singh: May [ know
whether it is a fact that the PEPSU Govern-
ment has given a proposal for the University
of Patiala and may I know whether the Gov-
ernment has considered that proposal and,
if so, with what results ?

Dr. K. L. Shrimali: I shall need
notice,

Shri T. S. A. Chettiar: The hon,
Deputy Minister has given the names of
some Universities about whom a reference
has been made to the University Grants
Commission. Have any replies been received
from the University Grants Commission
about any of the Universities they have
enquired ?

Vishwavidyala, Banaras, Jabalpur
niversity at Ujjain and

Dr. K. L. Shrimali : With regard to
the Kuruksetra University, the University
Grants Commission were definitely of the
opinion that no new University should be
started in Punjab. But the University
has already been started. As far as other
Universities are concerned, T am aking
subject to correction, that reference has not
been made so far to the University Grants
Commission. The University Grants Com-
mission will consider thcse proposals only
when they go to them.

General Elections

*1007. Sardar Igbal Singh : Will
the Minister of Law be pleased to state :

(a) whether the question of next
General Elections has since been consi-
dered and the programme prepared for the
same ; )

(b) if so, the nature of the programme;

(c) whether I.ok Sabha will be dis-
solved before the next General Elections;

(d) if so, when ; and

(e) whether there will be any legal
or conventional difficulty in doing so;

The Minister of Legal Affairs (Shri
Pataskar) : (a) No.

(b) to (¢}. Do not arise.

Sardar Igbal Singh: May I know
if the Government has not prepared any
plan for the next general election based on
which important Members of Government and
the Election Commissioner are making
statements ?

Shri Pataskar : As has pointed out on
the 11th May by the Prime Minister when
the same question was put, we naturally expect
general clections b early next year and
on that basis t Election Commission
is making all possible preparations.
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Shri K. K. Basu: Is it not true that
the Election Commissioner made a categori-
cal statement that election is going to
be held between the 1st to the 1sth of
February, 1957 2

Shri Pataskar: I made enquiries
only this morning and the Commission says
tl'm‘tl no such categorical statement has been
made.

Shri Bhagwat Jha Asad: According
to the original schedule the new States were
to come int being on the 2nd October. Now
when there is a chance of the new
States coming into being on the 1st of Novem=
ber, do Government or the Election Com-
mission feel that the programme may be
delayed ?

Shri Pataskar : The position at pres
sent is that after the S. R. Bill is passed,
the Election Commission will begin to take
account of the changes that have to be
made with respect to the constituencies,
Naturally, it will take some time and after
that, 1 think, it will be the proper time for
Government to take any decision in the
matter.

Shri D. C. Sharma : May I know if
Government has drawn up any tentative
plan for the delimitation of constituencies
and for the publication of electoral rolls and
other things F

Shri Pataskar : How can Govern-
ment draw up a plan for delimitation of
constituencies because as the hon. Member
knows the Bill is not yet finally passed and
we do not know whether it will unde
any change in the other House ? 1 said
that after the Bill is finally passed ‘into law,
steps will be taken.

_ Shri Ramachandra Reddi: Pre-
liminary to the next general elections, a
Delimitation Commission has been recently
appointed. May I know the scope of this

mmission’s work and how long will it
be in office ?

Shri Pataskar : The Commission will
be in office as long as the work is not
finished.

Shri vachari : Shall we take
it that Government have not yet decided
mn holding the elections in February or

rch?

Shri Pataskar : The hon,
is aware, and as I said on more than one
oocasion, according to the Constitution,
genecral clections are expected to be held
carly next year. In the meantime, many
things are going to happen or are happening.
We will watch. But, as far as possible,
Government would like to stick
programme,

Shri Bansal : May I know if the de=
limitation of constituencies, wherever it is
necessary, will start after the Bill has beem

Member.

2 4

to the
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E:ascd or after the States come into being,
cause the hon. Minister said that the
delimitation work will start after the Bill has
been passed ?

Shri Pataskar : It is very proper that
after the Bill is passed, naturally, the work can
start and there is no reason to wait for the
States to come into being.

. Shri Gadgil: May 1 know whether
it is correct to state that it is still the policy
of Government to do everything to have the
elections as early as possible ?

Shri Pataskar : That is the desire of
‘Government,

Shrimati Renu Chakravartty : Have
the Government enquired from the Election
Commission what will be the last date within
which the Bill should be passed in order
that he may carry on the genecral elections
in the first week of February ?

Shri Pataskar : How can that be
answered? [ have not been able to follow
the hon. Member.

Shrimati Renu Chakravartty: 1
have asked that whether........

Mr. Speaker : These are hypothetical
questions.

Military Mission to Egypt

*1008. Shri Krishnacharya Joshi :
Will the Miniister of Defence be pleased
to state:

(a) whether it is a fact that a Goodwill
Military Mission from India was invited by
Egypt;

(b) if so, whether the Mission has toured
Egypt; and

(c) whether it has submitted its report;

The Minister of Defence Organisa-
don (Shri Tyagl) : Yes, Sir.

Shri Krishnacharya Joshi: What is
the object in sending Military Missions ?

Shri Tyagl: The Mission goes there
for the purpose of exchanging technical
knowledge between one country and an-
other. They see other armies and  learn
quite a lot of things when they go outside.

Shri Krishnacharya Joshi : May I
know whether such Missions are sent to
other countries also?

Shri Tyagl: Yes; off and on,

Shri Krishnacharys Joshi: May 1
know the names of the members of this
Mission which has gone on these visits ?

Shri Tyagl: There were ten members
who were sent. If the hon. Member wants
to know the names......
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Mr. Speaker: What is the object of
getting all the names ?

Shri Tyagi: They went under the
leadership of Major-General Vikram Singh,
delegation of 10 members of the Armed
Forces was sent.

Colombo Plan

*1010. Shri Wodeyar: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is afact the Australia
_hng sent heavy earthmoving equipment for
irrigation works of the ngabhadra
Project;

(b) if so, the cost of this equipment;

(c) whether this has been supplied under
the Colombo Plan; and

(d) the reason for sending the equip-
ment to Hyderabad ? .

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) Rs. s56-59 lakhs.

(c) Yes, Sir. !

(d) The Australian Government offered
this assistance for the Tungabhadra Project
on the Hyderabad side and the offer was
accepted by the Government of India afrer
consulting the State Government.

Shri Wodeyar : May I know whether
equipment has been sent to the Hyderabad
side on the advice of the Tungabhadra
Control Board ?

Shri B. R. Bhagat : I do not know;
but their views would also have been con-
sidered.

Shri Wodeyar : May I know whether
Government has considered the question
of equipment on the Mysore side of the
project ?

Shri B. R. Bhagat : We have not
received any indent from  that  side,
When the question of sending equipment
or authorising equipment for the Hyderabad
side was considered, the Mysore side,
which was then in the undivided State

.of Madras, was not considered because

there was no request from the State Gov-
ernment. But if the hon. Member means
that there is need and if the State Govern-
ment on the Mysore side approaches

“us, then, we arc ready to take up this

matter.

Ramachandra Reddi: May
I know whether itis a fact that suffi-
cient quantities  of spare parts have not
been sent with this machinery ?

Shri B. R. Bhagat : As for spare
parts, I do not know. He must refer
to the concerned Ministry.
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Sthri ‘B. S, Murthy : May 1 know
the nature of the equipment and whether
it is sufficient to finalise the construction
of the dam ?

Mr. Speaker : It is heavy earth-
moving equipment. In the question
1t is there.

Shri B. R. Bhagat : About equipment
they are, tractors, road rollers, excava-
tors etc., know as heavy earth-moving
cquipment, it was estimated that it would
be about Rs. 70 lakhs for Tungabhadra
and Rs. so lakhs for Ramagundam pro-
Ject, and except one or two of them others
have arrived.

Shri L. N. Mishra : May I know

Whether, besides th.c offer for this Tunga-
bhndra. project. the Government of
Australia had made some offer for soi} con-
Servation and erosion ahd irrigation also
and, if so, the nature of such offer ?

Shri B, R. Bhagat : [ am not awire
of that at the moment; but I can give
thel hon. Member the list of projects for
which we get the assistance of the Austra-
lian  Government.

Technical Manpower
*1011. Shri R. P. Garg ¢ Will the

Minister of Education be pleased to lay
a statement on the Table showing :

(a) whether Government are aware
that there is a great demand for  the
technicians in this country and this de-
mand is llkely to increase during the
course of the Second Five Year Plan;

(b) whether it is a fact that the in-
Creased demand cannot cven  partial-
ly be met for technicians in the Second
Five Year Plan if it is left to the present
technological institutes;

(c) the difficulties, if any which the
various technological institutions,  al-
ready established in the country, en-
counter in increasing their cxisting
capacity to give trainihg to an increas-
ed number of students;

. (d) the number of technological in-
stitutions proposed to be set up in varions
States cither by the Centre or by the
States Governments concerried, in the
near future and whether these will be
sufficient for the requirements of the
country; and

(e) how much time and money and
what technical know-how shall be re-
quired to make the country self-suffi-
cient in this vital aspect of planning?

The Deputy Minister of Education
(Dr. M. M. Das) : The required state-
ment is laid on the table of the House
{See  Appendix VI, annexure No. 25).
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Shri R. P. Garg : From the stae
ment it is clear that the present institutic
are inadequately staffed and equipped
and that the Government is finding it
difficult to improve them. May 1 krow
how the Government is going to imple-
ment the recommendations of the En-
gineering Personnel Committee for the
opening of I8 new cngineering colleges
and 62 polytechnics?

Dr. M. M, Das: Itis notimpossible
for the Government to effect improvemer.t,
development and expansion of our techrio-
logical institutes. So far as the Engi-
neering  Personnel Committes’s recom-
mendations are concerhed, they are
still  under the consideration of the
Government.

Shri R. P. Garg : In case the re-
commendations of the Engineering Per-
sonnel Committec are not implemented
what will be the effect on the Second
Five Year Plan ?

Dr. M. M. Das : It is difficult to
answer a hypothetical question which s
based on anticipations.

Shri C. R. Narasimhan : Were
there schemes in the First Five Year
Plan for the development of technolo-
gical institutes ard if so, may I know
if any of them failed to get fulfilled, and
if so, can the Ministry ‘give the reasons
therefor and the names of the. schemes
that failed ?

Mr. Speaker : Four quetions are
rolled into one.

Dr. M. M. Das : Therc was an ¢la-
borate scheme for the development
and expansion of our technological ins-
titutions in this country and for the esta-
blishment of new institutions. The im-
provement that has been effected can
be shown by the annual intake and annual
outturn as compared between 1951-52,
that is the beginning of the First Five
Year Plan and 1955-56, that is the end
of the First Plan. The number of insti-
tutes dealing with degree and post-
graduate courscs at the beginning of the
First Plan was 58, and how it has gone
up to 61; their annual intake was 49II
and now the figure has gone up to 6020
which is an increase of about 25 per cent.;
their annual outturn in the year 1951-
52 was 2768 and now it has gone up to
4207.
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Food Situation imn Tripura

*1015. Shri Dasaratha Deb : Will
the Minister of Home Affalrs be pleased
to state :

(a) whether any note on some ur-
gent problems of Tripura have been
submitted to Go\'crru;ncnt recently by
Tripura Food Coordination Committee
and Tripura Flood Relief Committee;

(b) if so, what were the problems rai-
sed in it and the suggestions for their
immediate solutions; and

(c) what steps have been taken by
Goverriment  thereon ?

The Minister in the Ministry of
‘!"lome Affairs (Shrl Datar) : (a)
es.

(b) The notes submitted by the
Tripura Food Coordination Commi-
ttee and the Tripura Flood Relif Commi-
ttee  respectively deal with the food
problems in the State gnd the situation
arising out of recent floods in the State.
Various  suggestions have been made
by the two Committees for dealing with
these problems,

(c) Government have taken all po-
ssible steps in connection with the food
situation in the State and undertaken
various measures to relieve distress
caused on account of floods.

Shri Dusaratha Deb : May I know
whether it is a fact thar the Government
of Tripura have formed a Rice Dealérs
Syndicate consisting of 12 selected
businessmen lng notorious _ hoarders
also and such 'Rice Dealéts Synditare
got ‘monopoly Jriunity  to  squeeze
out whitever foodgrains were available in
th= rural aress and smuggled and
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hoarded rice, which has created this
trouble ?

‘Shri Datar : ] have no informa-
tion,

Shri Dasaratha Deb : May I know
whether the Government are aware
of the fact that some seven persons at
Damboroo area, three persons at Bhadra
Prasanna Ruajapara, two persons at
Bindjoy Chaudhurypara and one person
at Sarat Chandra Rusjapara of Amarpur
Division died of starvation in the month
of July ?

Shri Datar : I would request the
hon. Member to pass on the information
to me and I shall then make enquiries.

Shri Dasaratha Deb : May I know
whether any dead body or bodies of
suicidal cases were taken into Agartala
Hospital for post mortem examination
and ultimately the doctor suspected
tHat such suicidal cases occurred due to
long-drawn starvation ?

Shri Datar : My answer is the same.

_ Mr. Speaker : All these matters of

detail may be first passed on to the Mini-
ster. This is not an examination ground.
Hon. Members want full and sufficient
information and the question is put
generally whether any note on some
urgent problems of Tripura have been
submitt to Government recently by
Tripura Food Coordination Committee
and Tripura Flood Relief Committee,
what were the problems raised and sugges-
tions for immediate solution and what
steps have béen taken by Government
thereon. This cannot possibly cover
those martters of detail. If it is intended
to elicit information with regard to such
matters of detail, the hon. Member
might pass ¢n his question to the Minister
so that he meay get prepared and ready
to answer it here.

Shri Biren Dutt : May 1 know
whether the note asked for an investi-
tion about the Food Procurement
epartment or not ?

Shri Datar i Aficr the suggestions
were reccived, most of them have been
acted upon and arrangements have been
made for sending rice as also for the sale
of rice at subsidised rates.

Shri K. K. Basu : The question was
whether there Wwas a suggestion in the
note that enquiry should be held into
the procurement department, but ihe
Minister has not answered it.

Shri Datar : That is being attended
to. I have stated that almost all the
suggestions have been acted upon, which
includes this.
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P. & T. and Anchal Department

*1016. Shrl Mathew : Will the
Minister of Home Affairs be pleased to
state:

(a) whether there is any disparity
in the rotiring age prescribed for the
pre-1938 entrants to the Posts and Tele-
graphs Department in  British India
and for the pre-1938 entrants to the
Anchal Department in any of the
Indian States which has been taken
over by the Union Government; and

(b) if so, what are the reasons for
this discrimination against the latter ?

The Minister in the Ministry of
Home Affairs (Shri Datar ) : (a)
and (b). A statement is placed on the Table
of the House, [See Appendix VL
annexure No. 26].

Shri Mathew : May | know whether
there was an agreement entered into
between the Travancore-Cochin  State
Government  and the Union Govern-
ment Whereby the employees in the
Anchal Department would be given
terms not less advantageous than whar
they had in the Travancorc-Cochin
State ?

Shri Datar : [ am not aware of any
such agreement having taken place. but
I am aware that at an inter-departmental
meeting held on the 20th August 1950,
the arrangement which is now in force
Wwas come to,

. Shri Mathew : Has the Minister
taken into account these two facts, that
according to the Travancore-Cochin Gov-
eroment  service regulations, these
people would have got full pension,
that is, 5o per cent. of their salary, after
25 years’ service, Whereas according
to the rules of service of the Union Govern-
ment they have to serve for 30 years and
even then they would get only three-
cights of their salary as pension ?

Shri Datar : We have received
some representationson the lines sugges-
1ed bﬁ the hon. Member. Govern-
ment had already taken the decision in
1950 and now We are cxamining whether
there is any need to modify these rules.

Shri Matthen t In view of the
fact that the ex-State employess are
denied any promotion even after seven
years of integration and their imter se
seniority has not been fixed. would the
Minister please give them the same super-
annuation period which the P, & T.
Department employees are entitled  to ?

Shri Datar * I am not aware of the
assumption that  the hon. Member
has made that they are denied promo-
tions.
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Shri V. P. Nayar: May I know
whether the Home Ministry has received
representations from the ex-Anchal employ-
ees regarding a uniform policy for the
categorisation of posts, cquation of posts.
and also weightage on past service which
have been provided for in the Instrument
gf Accession of the Travancore-Cochin

tate

Shri Datar : As 1 have stated,
we have reccived representations and
We are examining them.

Gypsum

*1018. Shri C. R. Narasimhan :
Will the Minister of Natural Resources
and Scientific Research be pleased to
state

(a) the latest programme for sur-
vey and detailed investigation of Gypsum;
and

Ep) whether  there is enough good
quality gypsum in the country ?

The Minister of Natural Resources
(Shri K. D. Malaviyas ) : (a) and (b).
A statement  showing the required infor-
mation is laid on the Table of the House,
[See Appendix VI, annexure No. 27].

Shri C. R. Narasimhan : In view
of the answer to part (b) which states
that good quality of gypsum is known to
occur in wvarious parts of the country
and that the toral reserves estimated are
roughly 67.1 million tons, may I know
whether the Ministry was consulted when
the Sindri Fertilisers purchased lackhs
worth of gypsum from Pakistan which
was announced in the House recently ?

Shri K. D. Malaviya : The State
Trading  Corporation have entered
into some agreement With the Pakistan
Government for import of gypsum, about
1,50,000 tons. It was because of the quality
of the gypsum and also because of certain
breakdowns in the production of gypsum
in Bikaner. More than that I am unable
1o say. He may put a scparate question
to the Production Ministry.

Shri C. R. Narasimhan : What
will be the policy of the Government
in the case of furture neceds ?

Shri K. D. Malaviya : As stated in
the table, we have got a flu'lly good
quantity of good quality gypsum. If there
is any demand from the Production
Ministry or any other Ministry, we will
be able to help them.

Shri Ramchandra Reddi: May 1 know
whether Andhra, especially Neliore, has
been included in this programme of
detailed survey for gypsum?
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Shri K. D. Malaviya : Yes, Sir.
We know that there is a fairly good quantity
of gypsum therc though we are not sure
of its quality. Itislikely to be consumed
in some of our gypsum-consuming in-
dustries.

ot wwr v T faaor ¥ W
g & 5 meEw fod & Ty
T A v/ X o
g § 6 ww A & wr wn wrdard
¥ SITaE WYX F9 aF g7 forerw T F
L

=t ®o o wrerftm : T WWY A
IY TATT FTH (AFTET § | WA W T
TaAiE 1 wEa @ef R ag g
HEZ AT A1 IS IR F gH Hew
T %3 § |

Shri U. M, Trivedi: How long are
wec going tu import gypsum from Paki-
stan ?

Shri K. D, Malaviya : [ do not
know; as I said it may better be addressed
to the Production  Ministry. I think
about 1,50,000 tons of gypsum had
been ordered form  Pakistan. Perhaps
the work that was going in Bikaner would
be resumed and things would become
normal and then there may not be any
need of importing  gypsum.

Shri C. R. Narasimhan : May I
know whether there are research schemes
and other schemes for beneficiation of
such of the gypsum as are available in
the country, particularly in Trichino-

poly ?

Shri K. D. Malaviya : There is no
rticular  scheme for that  purpose
use we have got sufticiently good qua-
lity gypsum, ranging from go to 96 per
cent. purity.

Central Advisory Board of Physical
Education

*1019. Babu Ramnarayan Singh :
Will  the Minister of ucation be
pleased to refer to the reply given to
Starred Question No. 1010 on 22nd
August, 1955 and state :

(a) whether the views of the Cen-
tral Advisory Board of Physical Edu-
cation have since been received ;

(b) if so, their nature; and

(c) the action that has been taken
thereon ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) Yes. Sir.
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(b) and (c). The Board has made no
recommendations for the creation of
Chairs on Yogic Physical Culture in the
Universities.

Ty TwAToaw fag o dgw A
wr foforser oo & o faeg 0%
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Research (Maulana Azad). : No.
They have said that no recommendation

has been made in this conncction.]

T vwwroaw ey IFA
fagrfen 78 *Y, w7 T 9g RAIA
fie smer ag wg1 § fr v faww W
fawafagremt § 7 w@r aw ?

Jeb a2 € ) ol ¢ ol Ulye
e A e pRepin &S 2
‘ém‘!‘.w”#._s‘“.u"‘

[Maulana Asgad : Perhaps they are
of the view that there is no necessity of
providing a special chair in the Univer-
sities.]

Shri T.8. A. Chettlar: If I have
understood what the hon. Minister said in
Hindi, it scems tte Government has
accepted the value of yogic exercises and
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hysical education. What attempts are
gcins mad¢ to integrate the two in physical
education colleges ?

Dr. K. L. Shrimali : Government has
been givi.g grants to the yogic research
institute at [onavela, Poona during the
lust three years and a sum of Rs. 1,04,500
has been given. This is the main institu-
tion on which the Government is concent-
rating so for as research is concerned.

Regarding physical  exercises and
physical education, the Board has made
certain recommendations. Tt has suggested
that yogic exercises should be inculded in
the physical education curriculum along
with the other exercises. Action is being
taken in that respect,

Ordnance Factories

*1021. Shri Hem Raj: Will the
Minister of Defence be pleased to state:

(a) the nature of training given to
the apprentices who are admitted in
the ordnance factories ;

(b) whether any certificates are
issued to them after the completion of
their  training;

(c) if so, the academic value of such
certificates; and

(d) whether Government propase
to send such apprentices for training
to Western Germany

The Minister of Defence Orga-
nisation (Shri Tyagl) : (&) The appren-
tices in Ordnance  Factories are given
both theoretical and practical training in
the trades noted below :—

-

. General Mechanical Engineering/
Mechanical  Engineering.

Metallurgy.

. Chemical

. Leather

. Tailoring.

. Filling  (Chemical),

7. Computers.

8. Plumbing.

(b) Yes,

won

Engineering,
Technology.

F

oo

(c) The  question of assessing the
academic  value of certificates awarded
to apprentices after passing the prescribed
trade tests has not arisen, as all success-
ful trainces are absorbed in the Ordnance
Factorics  themselves.

(d) No, Sir.

oft gorerw - it g fY § o R
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Public Service cations and
Recruitment) ' Committée

*1022. Shri Sadhan Gupta : Will
the Minister of Education be pleased
o state :

(a) the main features of the repor
submitted by the Public Service (Quali-
fications and Recruitment) Committee;
and

(b) how far Government have ac-
cepted its recommendations ?

The Deputy Minister of Education
(Pr. K. L. Shrimmall ) : (a) and (b).
Copies of the Repor' have been sent to the
State Governments a1 certain concerned
Ministries  for conments, Decisions
will be taken by Geuvernment after these
gomm:nts have bee  received and consi-

ered. )

A copy of the Report will then be placed
on the Table of the touse.

Shri Sadhan Gupta: When was this
report sent to the State Governments
and by what time are the comments of the
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State  Governments expected ?  Hag any
State Government sent any comment $o0
far ?

Dr. K. L. Shrimall : The report was
submitted early in April, 1956. We
gsent it to the State Governments on
the B-18th of June and we requested
them to furnish their views on the re-
commendations by the z2oth of July,
1956. We sent reminders to the States
on the 21st July and to the Ministries
of the Government of India on Z4th
July, We  have received  some
comments from the State Governments ;
they are not many. They are : Bhopal,
Ajmer, Tripura, Uttar Pradesh, Saurashtra,
Coorg. The replies from the other States
are still awaited.

Shri Gidwani: Is it a fact that the
Committee has recommended that for
the recruitment to the junijor officers’
posts and clerical cadres, university de-
grees are nol necessary ?

Dr. K. L. Shrimali: I shall place
the report on the Table of the
House, 1 cannot place the recommen-
dations of the Committee before the
House at this stage.

Nagas

*1028. Shei Gidwani : Will the Minis-
ter of Heme Affairs be pleased to

state :

(a) whether it is a fact that some
Nagas were arrested by Karimgunj
Police on the Indo-Pakistan Border
near Mahishah-Sham about 5 miles
from Karimgunj on the 27th July,
1956 ; and

{b; whether it is also a fact that they
réturned from Dacca without Passport
and Visas and had crosgsed into Indian
territory from Latu, Pakistan Border
Railway Station ?

The Minjster in the Ministry
of Home Affairs (Shri Datar): (a)
Two Nagas were arrested on the 26th
July, rgﬂ at Latu by a police patrol
party of Latu border outpost which is about
five miles from Karimguni.

(b) Yes.

Shri Gidwanl: Has the Govarn-
ment taken any precautions to sec that
there js no such further infiltration of
these people from that area? How did
they enger there ?

Shri Datar: Government is taking
precautions,
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India Office Library

the Min}ntcr of Education ) .

tQOuer:'rer ;G the reply given t?f g:::::g
stion No. 87 on th

1956 ; and statcl: ¢ 20th February,

(8) whether there has
further correspondence bct:::cn at?i
governmcn[ of India and the UK
overnment r i 1 Fice
Libraryment, cgarding the India Office

(b) if so, with what rerulis ?

The
(Dr. Mo M Do iater of Bducation

(5) Does not arise.

Shri D, C. Sharma : Ma Ik
how lqng it will take the Gt:’:w:1'1111{:‘1'.5’1'1‘“:r
of India to arrive gt any agreement with
thg Qovcrnment of UK. with regard to
this important question ?

Dr. M. M. Das: Sir, thi
relates not only to the Gulv:rnnr;:::::
of United Kingdom and India but also
to the Government of Pakistan,

Shri D. C. Sharma : May I &k
:_.rha_t efforts have been made dﬂrins ‘:?u‘:r
nl'lTl:l 151 order to arrive at some agree-

Dr. M. M. Das: This guestion
teen put on the floor of this House m:nl;
times and I think the hon. Member
knows all that has been done by the Go-
vernment of India for this purpose,

AT Wo fao o : ot wnrey
Tl W AT o 3y wqr efear
wifee smeddt & & o W ¢ @
I W w9 ogmT ?

Dr. M.M. Das: Not onl -
nants of the library of theoM)u;g::l::l rl?g:..
perors of Delhi are there, but there is
also the library of Tippu Sultan. After
the fall of Seringapatam the library of
Tippu Sultan was taken possession of by
the British Army and that was taken to
England and kept there.

WRITTEN ANSWERS TO
QUESTIONS

Vehicles owned by Manipur
ment

{shing : Wﬂi

*1008. Shri
airs be pleas-

the Minister «f Homae
ed to state :

(8) the number of land-rover vehi-
cles owned by the Manipur Govern-
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ment for the use of the Secretariat
staff;

(b) whether it is a fact that some of
the Secretariat officers have been using
the land-rover vechicles as their own pri-
vate cars ;

(c) if so, whether Government bear
the cost of petrol ; and

(d) whether any action has  been
taken against any officer for the was-
tage and misuse of the Government
money and vehicles ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Out
of the 4 staff cars owned by the Manipur
Administration, there are two land-rovers
but they are not meant for the exclusive
use of the secretariat staff.

\b) No,
(c) and (d). Do  not arise,

Reservists

*1009. Shrl A. K. Gopalan : Will the
Minister of Defence be pleased to state :

(a) whether it is a fact that a large
number of service personnel are being
sent on reserve service after 10 to 12
years of active service ;

(b if so, what will be their remu-
neration while in reserve ;

(c) the steps Government have
taken to cnable the reservists to secure
employment ; and

(d) whether Government are aware
of the difficulties of the reservists in
securing employment due to the un-
willingness of employers to employ
them as they are likely to be recalled ?

The Minlster of Defence Organi-
sation (Shri Tyagl): (a) to (c). A
statement is laid on the Table, [See App-
endix VI, ann:xure No, 28].

(d) Government have received no com-
plaints in the matter,

Technological Training Institute

Dr. Ram Subhag Singh
*1013. {SIn-i Anirudha Sinha:

Will the Minister of Education be
pleased to  state :

(a) whether it is a fact that West
Germany has offered to set up a tech-
nological training institute in India,
and

(b) if so, whether Government have
accepted that offer ?

The Mialster of Education and Nat-
ural Resources and Scientific Re-
‘orenu_:h (Maulana Azad): (a) and (b).

es, ir.
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Students for Studies Abroad

*1014. Shri Veeraswamy: Will the
Minister of Education be pleased to
state

(a) whether it is a fact that recently
there has been a sclection of swudents
for foreign studies under different sch-
?m of his Ministry duriiLg 1956-57 so
ar ;

(by if so, the number of students se-
lected and the countries 10 which they
will be sent;

(c) whether any  scheduled caste
students have been selected ; and

(d) if not, why ?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad) : (@) Yes,
Sir.

(b) Seven ; China, France, Iran,
West Germany and Spain.

(¢) None.

(d) Sclections are made only on merit.
There is no reservation for Scheduled
Caste students.

Mineral Survey in Orissa

*3017. Shri Sangamna: Will the
Minister of Natural Resources and
Scientific Research be pleased to
refer to the reply given to Starred Ques-
tion No. 818 on 20th March, 1956
in respect of Mineral Survey in Orissa
and state :

(a) whether any final results have
been achieved ; and

(b) if so, what are they ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b)-
A statement giving the available infor-
mation is laid on the Table of the
House. [See Appendix VI, annexurc
No. 29).

Bureaux of Educational and Voca-
tional Guidance

*y030. Shri M. Islamuddin : Will the
Minister of Education be pleased to
state :

() the names of the States where
Bureaux of education and vocation-
al guidance have been set up;

(b) the year in which they were set
up;

(¢) the general progress of  their
work ; and

(d) the steps that are being taken
to popularise them for use among the
school leavers and career choosers?



1163 Wriiten Answers

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad) : (a) Educational
and Vocational Guidance Bureaux have
been set up in the following States :—-

. Bihar.

. Bombay.

. Madhya Pradesh.
. Madhya Bharat.
. Orissa.

. Saurashtra,

. Uttar Pradesh,

. West Bengal.

(b) to (d). The information is being
collected from the respective States and
will be laid on the Table of the
Sabha as early as possible.

Smuggling

*1033. Dr. Lanka Sunduram : Will
the Minister of Finsnce be pleased to
state :

(a) whether smuggling is going on
in Goa not only across the land bor-
der but also through country craft,
particularly on the Bombay-Mangalore
run, the unloading taken place at Betul
(in Quepem Mahal) ; and

(b) if so, the steps taken by the Govern-
ment of India to prevent its continu-
ance ?

The Minister of Revenue and
Defence Expenditure (Shri A, C, Guha):
(a) There is reason to believe that a
certain amount of smuggling of goods
by sea with the help of country craft
batween places 'in the West Coast of India
and Goa is taking place.

(b) Various and progressively intensive

are being continuously taken by
the Government of India to combat the
smuggling to and from GoOa through
country craft operating on the West Coast
of India.

Sales Tax in .Travancore-Cochia

*1oz4. Shri A. M. Thomas : Will the
Minister of Finance be pleased to
state :

(a) whether the special committee
appointed by the Travancore-Cochin
Government to go into the Sales Tax
Law of the State has submitted its
report ; -

(b) if so, its main recommendations ;

(c) whether a copy of the report will
be laid on the Table ; and

(d) whether Government has taken tn%
ecision on these recommendations

The Minister of Revenue and
Civil Expenditure (Shri M. C. Shah):
(@) to (b). [Information on the subject
18 being collected from the State Go-
vernment.
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Check on Rise of Prices

‘Pandit D.N. Tiwary :
*1028. 9 gpri Jhulan Sinha:

Will the Minister of Finance be
leased to refer to the reply given to
gtirrcd Question No, 2367 on the 21st
May, 1956 and state :

() the extent to which the ‘rise in
prices of rice and paddy has been
checked as a result of the directive
issued by the Reserve Bank of India
to the scheduled banks for restricting
the advances against paddy and rice
stocks ; and

(b) whether any of the banks have
acted against this directive ?

The Minister of Revenue and
Defeace Ex; ture (Shri A, C. Guhs):
(@) The irective issued by the Re-
scrve Bank has resulted in a significant
reduction of bank advances against paddy
and rice, but it is difficult to say, how
far it has influenced prices. The price
level is governed by several factors, such
as the total supply of the commodity and
the effective demand for t, which might
have neutralised the effect on prices of
this reduction in bank advances. The
bank finance extended to traders against
paddy and rice constitutes less than s
per cent. of the value of the marketable
surplus (taken roughly as one-third of the
estimated total production),

(b) Banks gencrally acted on the dir-
ective promptly. Barring a few cases
of mirunderstanding or misinterpretation
of the provisions of the directive, no
instance has come to Reserve Bank's
notice so far in which a bank was found
to have wilfully disregarded the pro-
visions of the directive.

Jet Fighters

Shrimati Renu Chakravartty:

Shri Bogawat:

. Shri Raghunath Singh:
1029- | Shri Kris Joshi:
| Sardar hb:l Singh:

| Sardar rpurl:
Will the Mimster of Defence be
pleased to state:

(») whether it is a fact that the
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Goverament of Indiz have contracted to
urchase 110 “Mystere Four” jet fighters
rom France;

d(b) if so, the price of each aircraft;
an

(c) how does the price compare
w!th? similar aircraft from other coun-
tries

The Minister of Defence
tion (Shri Tyagi): (8) to (c). Yes; a
gontract hae ©oo7 ipned for the purchasg

of a certain number of Mysteré aircraft
from France. It will not be in the public
interest to disclose further information in
this matter.

Maps of India

*1031. Sardar Igbal Singh: Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

En) the number and the typé of maps
of India that have been prepared by the
.S:drvey of India during 1953 to 1956;

(b) whether there is any proposal to
supply maps to the Educational Institutions
at cheap rates?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) A statement
giving the required information is placed
on the Table of the House. [See Appendix
VI, annexure No. 30].

(b) Maps are supplied to Educational
Institutions at half price.

Books for Children

*1033. Ch. Raghubir S 1 Will
the Minister of ucation be pleased to
refer to the reply given to Starred
Question No. 622 on the 12th March,
1956 and state: .

(a) whether it is a fact that the
Government of India asked the various
States to make recommendations for the
award of prizes of Rs. soo/- each to
authors of the best books for children in all
Indisn languages;

. (b) if s0, how many of these prizes were
ven to the authors recommended by
.P. Government ; and

(c) the names of the persons who
received these prizes ?

The Minister of Education and
Natural Resources and Scientific

?i:lelrd: (Maulana Axad): (a) Yes,
(b) One.
(c) Shri Santosh Narayan Nautiyal,
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Post War Services Reconstruction
Fund

‘ﬁg. Shri A. K. Gopalan: Wil
the mister of Defence be pleased to
state:

~ (a) whether it has come to the
notice of Government of India that
some of the State Governments have
stopped the educational . concessions
granted to dependents of soldiers and
ex-servicemen under the Post War Services
Reconstruction Fund;

(b) if so, which State Governments
have stopped the concessions;

(c) the reasons therefor; and

(d) whether Government will take
measures to restore the concessions ?

The Minister of Defence
tion (Shri Tyagl): (a) Yes, Sir.

(b) The Bombay, Madras and Mysore
Governments,

(c) The concessions were being granted
out of the States’ shares of the Post War
Re-construction Fund, which are diminish-
ing every year. In the States of Madras,
Bombay and Mysore, they have become
very much attenuated, with the result
that the educational concessions which
were being financed out of these funds have
been partially or wholly withdrawn,

(d) The concessions were being granted
by the various State Governments out
their shares of the Post War Reconstruction
Funds. The question of the Government
of India taking measures to restore the
concessions does not, therefore, arise.

Library Development

*1034. Shri Ram Krishan: Will
the Minister of Education be pleased to
state:

(a) whether it is a fact that a committee
to  advise on the expansion of Library
Sccr‘wcc in the country has been appointed;
an

(b) if so, the names of the members
appointed ?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad):(a) Yes.

(b) A Statement is laid on the Table of
t}!:]c Hoine. [See Appendix VI, annexure
0. 31]. '

Loan from International Bank

_*1038. Shri R. P. Garg: Will the
Minister of Fimance be pleased to state
the amount of loan including the interest
that has been paid back to the International
Bank for Reconstruction and Development
out of the loan of about Rs. 15 crores

ranted to the Indian Iron and Steel

mpanv Limited in 19527
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The Deputy Minister of Finance
Shri B. R. Bhagat): The Indian Iron
Steel Company. has paid Rs. ¢o.
lakhs upto 15.4.56 as Commitment
Interest Charges to the Internations
Bank for Reconstruction and Develop-
ment. The repayment of Principal will
start from 15th April 1959 ' '

Standard History of India
*7036. Shri Madiak Gowda : Will
the Minister of Bducation be pleased to
state:

(8) whether  Government  have
;Fpomted a_Committee to write a standard
istory ?fdh&din whjfh can be used by the
writers of different languages to prepare
history text books, for var‘igus grades of
education;
(b) if not, whether Government intend
appointing one in near future ¢

The Minister of Education and
Natupal Resources and Scientific
1'3;“';-"" (Msulans Asad): (a) and (b).

0, Sir.

Chirandi Excavations
*1037. {P'lhﬂa.n:’dlf:m‘ Si'pgln

Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that an image of Parvati of the post
Gupta period has been excavated for
the first time in the Gangetic [lain
in Chirandi village about seven miles
from Chapra (Bihar); .

(b) if so, what other antiquities
have been discovered there;

(c) whether further excavations of that
site will be undertaken?

The Minister of Education and
Natural Resources and Scientfic
Research (Maulana Azad): () to (9?-
The information is being collected and wijll
be lnid on the Table of the House in due
course.

Tribal Students

*1038. Shri Dasaratha Deb: Will
the Minister of Education be ple ased to
state:

(a) whether it is a fact that the un-
successful Tribal students in the last Matri-
culation Examination have not been admit-
ed by the schools, in Tripura again this
year; and

(b) if so, the measures Government
propose to take to facilitate those tribal
students to reappear in the Matriculation
Examination ?
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The Minister of Educatio d
Natural Resources and Scrent-;c
Rescarch (Msulana Azad): (a) and (b).
The information is being collected and

will be laid on the Table of the House in
due course.

Central Advisory Board of Physical
Education

[Babu Ramnarayan S 3
¥ Thakua :
0!’-<L r Fugal IKhhm Ms

Will the Minister of Education be
gleued to refer to the reply given to
tarred Question No. 1008 on the 22nd
August, 1955 and state:

(2) the names with designations of the
E‘::onnel of the Sub-Committee of the
tral Advisory Board of Physical
Education;

(b) the basis on which these were
to wark;

(c) the antecedents of the mem
of the mb-Conmitne'lndte bers

(d) the names of the Universities,
which have so far accepted their recom-
mendations ?

The Minister of Education and
and Scien

Natural : tific

R Azad) : (2) A

Statement is placed on the Table of the

gouu.] [See Appendix VI, annexure
0. 32).

fo (b) The mem b;rs llgu the ?ol;b-BoCommitme
r » were
selected by Sse d from lmc!)n its
own members and for the Girls’ Syllabus
women experts on Physical Education
were coopted.

(c) Bach one of the members has to

his or her credit several years of experience
in the field of education.

(d) At ent the Syllabus is prepared
for the schools from Pri topHil;hcr
Seepndu:_y stage. As such reference to the
Universities is not considesed necessary
at this stage.

Grants in-aid for Welfare Works

*1040. §hri Sanganna: Will the
Minister of Home Affairs be oleased
‘?o;efer to the reply given to Starred

Ques-
No. 2663 on 29th May, 1956 and stete:

(a) whether .proposals for grants-in-
aid for weifare works called for from
the different States have since been
received; and
~(b) if so, whether they have bzen
approved ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Pro-
gouls have been received from most of the

(b) Except in regard to a few States
whose proposals are still under considera-
tion, the schemes as proposed by the
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State Governments for the Welfare of the
children of backward classes, have been
approved.

Wireless Transmitter at Bhopal

Dr. Satyawadi:
"“"{m:t’a N. Malviya:

Will the Minister of Home Affairs
be plessed to refer to the reply given
to Starred Question No. 1924 on the 3rd
May, 1956 and state the result of the
prosecution in connection with the
allezed recovery of a radio transmitter
at Bhopal from some Pakistani agent ?

The Minister in the Ministry of
Home Afiairs (Shri Datar): The
case was not presented in court as it
could not be definitely established that the
radio apparatus was capable of being used
to transmit messages.

Pro-Pakistan Propaganda

Shri Gidwani:
*1043.4 Shri Dabhi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the communique
issued by the Kashmir Government and
Press interview given by the Chief Minister
of that State in Delhi that pamphlets and
statements issued from time to time from
Delhi are being made use of by the Pakistan
Press and Radio and they are published
in the Pakistan Press even before they
reach those to whom they are actually
addressed and that the matter concerns the
Government of India and it is for them to
see whether any action was necessary;

(b) whether Government have con-
sidered the above communique and the
statements; and

(c) if so the action proposed to be taken
in the matter?

‘Fhe Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (c).
Yes, Sir; apart from the communique
issued by the Jammu and Kashmir Govern-
ment and the Press interview given by
the Prime Minister of that State, Govern-
ment also have had information about the
phlets and statements which are being
1ssued from time to time b{ certain persons
from Delhi. The Hon'ble Member will,
however, realise that under our laws, a
great deal of freedom is permissible even
to propaganda of this type. I shall, however,
keep the matter under review for any
further action that may be necessary.

Smuggled Goods

*7043. Shri D. C. Sharma: Will
the Minister of Finance be pleased to
state:

(a) the value of contraband T‘)d"
seized while being smuggled into Indis
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from Goa since February 1956, month-
wise; and

(b) the action taken against the
smugglers ?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Gubas):
(a) A statement showing the value of
contraband goods seized while bm'? smuggl-
ed into India from Goa since February,
1956, month-wise (upto June 1956), is
placed on the Table of the se.
[See Appendix VI, annexure No. 33].

(b) Suitable penalties prescribed under
the Customs Law on the smugglers includ-
ing confiscation of the smu articles
have been already im in certein
cases by competent officers of Customs.
In some other cases de?nmmml proceed-
ings have been initiated under the Customs
Law which enables confiscation of the goods
seized in addition to imposition of penalties
not exceeding three times the value of the
goods, on the offenders. Prosecution is
also undertaken as a further deterrent in
suitable cases.

Steel

*1044. Pandit D. N. Tiwary:
Will the Minister of Defence be pleased
to lay on the Table a statement showing :

(a) the total productions of spring
and alloy steels from Ordnance Factories
in 1955-56; and

(b) quantity sold to Government

ts and private sector ?

The Minister of Defence O
sation (Shri Tyagl): (a) Approximately
6,69? tons Spring and 650 tons Alloy
Steels,

(b) Gout. Deptts, Private Sector ~
(including Defence
Services).  roms.

Spring Steel 360 tons 6,240 SPProx.
(Billets) apprex.

Alloy Steel s80 tons
(Billets) Rpprox.

it ¥t & W W™
*qovy. ot vywrw fing : war fw
st 77 TR ¥ ¥ w4 v w o
fageft dwi & W@ g W T

T wT frmr s o § 7

fewr Jre (st wo o W) :
T goeTd o fadef &t & Ok e
w7 ot § 1 fadw feqn sl fre
we s fadef 4w F @ § fey

60 approx.
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Auxiliary Air Force

Sardar Igbal Singh:
"""{Sardar Akarpuri:

Will the Minister of Defence be
pleased to state :

() the total number of applications
received for recruitment to Auxiliary Air
Force Squadron during 1956 so far; and

(b) the total number of persops sele-
cted ?

The Minister of Defence Orgasi-
sation (Shri Tyagl ) : (a) 1080.
(b) 60.

Multi-purpose Projects

*1047. Shri : Will the
Minister of Home be pleased
to refer to reply given to Starred Question
No. 2654 on the 29th May, 1956 and
wate ;

(a) whether the schemes in respect
of Multi-purpose Projects in Tribal and
Scheduled Areas have been finalised ;

(b) if so, the estimated eost of projeces
for each State; and

(c) when they will be implemented ?

The Minister in the of
Home Affairs (Shri Datar): (a) Yes.

(b) A Statement giving the required
information is laid on the Table of the
House.  [Ser Appendix VI, annexure
No. 34).

(c) The projects will be implemented

" as soon as the detailed proposals have

been received from the State Governments
and sanctioned.

Cultural Delegations

Shrimati Renu Chakravartty :
*1048.{ Shri D. C. Sharma:
Shri Sanganaa :

Will the Minister of Educatiom be
pleased to state :

(a) the method adopted in choosing
members of the Indian Cultural Dele-
tions visiting the U.S.S.R. and all the
tern People’s Democratic Republios;

(b) whether any adverse press com-
ments of their performance in Delhi have
been brought to the notice of Government;
and

(c) the steps Government propose te

w ensure that the best talents are sent

on such t goodwill and
cultural delegations
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The Minister of Education and
Natural Resources and Scientific
Rescarch (Muaulana Axad) : (3) As
woual, members of the delegation are
selected by Government,

(b) Yes.

c inions expressed by competent
perfozn;?g'd organisations and actual perfor-
mance of artistes included in delegation are
taken into account when making selection
for subsequent delegations.

Police Vehicles

.y Dr. Satynwadl @ Will the
Miniu::‘r’. of Home Affnirs be pleased
to refer to the reply given to Unstarred
Question No. 1745 on the srd  May,
1956 and state;

(a) whether Government have since
passed final orders on the representations
of the pelice officers from whom recoveries
on sccount of petrol consumption were
due; and :

(b) if so, the stage 4t which the said
recoveries stand at present ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a) The
matter is still under the consideration
of Government.

(b) Does not arise.
Development of Hindi

604. Shri Ram Krishan : Will the
Minister of Eé&uacation be pleased to
state the total amount to be spent for the
development of Hindi during 1956-57
and the 2nd Five Year Plan period, State-
wise ?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Asad) : A state-

ment showing the amounts included in '

the ‘Approved Plans’ of the various non-
Hindi apenkinfg flmde (?overnmgfta for }he
propagation of Hindi for 1956-57 and for
the entire Plan Period as nm’lab!e till
date is placed on the Table of the House.
[ See Appendix VI, annexure No.  3s).
The Central Government on their part
have included & sum of Rs. 197-02 lakhs
for the entire Plan period, out of which
Rs. 28-00 lakhs have bheen provided in
the budget for 1956-57.

Regional Languages

6os. Shri Ram Krishan : Will
the Minister of Education be pleased to
state the total amount to be spent for the
development of Regional Languages
during 1956-57 and the 2nd Five Year
Plan period, State-wise ?

The Minister of Education and
Natural Resourcea and Scientific
( Musulana Azad) : A

provision ot Rs. 2 mkhs has been made by
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the Government of India to be speng
during 1956-57 on the development o©
Regional ages excluding Hindi but
including glish. A sum of Rs
20 lakhs has been allotted for this purpose
in the Second Plan period but no State-
wise allocation is proposed to be made at
present.

Public Schools

606. Shri Ram Krishan : Will the
Minister of Education be pleased to
state the total amount of grant paid by
Government to public schools, during
1934-55 and 1955-56, school-wise ?

The Minister of Education and
Natiural Resources and Scientific
Rescarch (Maulana Agad) : A Statement
giving the required information is laid on
the Table of the House. [See Appendix
VI, annexure No. 136].

Unlicensed Arms

607. Shri Bheekha Bhal : Will the
Minister of Home Affairs be pleased
to state:

(s) the total number of cases re-
gistered under the Arms Act for having

ns without licenses or without proper
icenses during the year 1955-56; and

(b) the number of cases in which guns
were forfeited to the State during the
same period ?

The Minister in the Minlstry
of Home Affairs ( Shri Datar) : A
statement showing the requisite informa-
tion in respect of the States from whom
replies have 5o far been received is laid on
fhe Table of the House. [ See Appendix
VI, annexure No. 37] Information in
respect of other States will be laid on the
Table of the House on receipt.

Indian Economic Insurance Co.,
Ltd.

Shri Ramananda Daa:
""“{snu-l Balmiki:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the Custodian
ucfo the. enlcsdla? Economic .I.Imurﬁno:
. ent " into an agreement ‘Bina
Nawa' with the displaced persons for
their settlement on the land held by
the Custodian of the said TInsurance
of Khardaland;

(b) if so, the number of displaced
persons whose registration was com-
pleted for the land in question; and
(c) whether Government will ex-
pedite the registration of the remain-
ing land to the dona fide displaced persons
on payment of requisite sums?
The Miniater of Revenue and
Civil diture (Shri M. C. Shah):
() and ). The Indian Economic
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Insurance Company in March
1955 to sell to the displaced persons
under a scheme all the 129 plots into
which the y's land at Kharda
was  divided. e Comgmy entered
into an agreement with a Sanghatan on
behalf of the displaced persons. Agree-
ment for actual sale of land could be com-
pleted in only 10 cases, as the  rest were
not able to necessary funds.

(c) The matter is under further  consi~
deration as the original plan of the Company
has been upset because 98 persons who were
to participate in the scheme were not
able o obtain necessary funds.

Aid to Political Sufferers

Shri Dasaratha Deb: Will
the ister of Home Affairs be pleased
to state: .

(a) whether monetary aid was
given to the politﬂ sufferers in Tripura
during  1955-56;

(b) if so, the number of such cases:

(c) how many petitions from Tripura

e been received during this period
asking for such aid; and pe
(d) the number of cases rejected or
pending till now?

The Minister in the Ministry
Home Affairs (Shri Datar): (a) No‘."

(b) Does not arise.

(c¢) None.

(d) Does not arise.

Scheduled Caste Applicants in
Tripura
610. Shri Dasaratha Deb: Wil
the Minister of Home Affairs be pleased
1o state:
(a) the number of applicants from
the Scheduled Castes for the Gazetted
sts, in the Government services in
ripura during 1955 and 1956 so far; and
(b) the number of persons who have
appointed so far?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and
(b). No members of the Schoduled
Castes applied for gazetted posts during
1955 and none were appoi in that
year. Information ing the applica-
tions received and the °:lm:»oil'ltn:w.-.u:mi
made from among the Scheduled Castes
during the year 1956 so far, is being
collected and will be laid on the Table
of the House in due course.

Minerals

611. Shri V. P. Nayar : Will the
Minister of Natural Resources and
Scientific Research be pleased to lay
on the Table a statement showing the
following details of minerals found in
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Kerala during 1955-56:

1. Name of Mineral;

2. Estimated Quantity avail-
able;

3. Quantity extracted annual-
ly; and -
The year in which the estimate
was made?

The Minister of Natural Resources
(ShriK. D. Malaviya): Production figures
of minerals in 1955-56 will be placed on
the Table as soon as available.

Lignite

61y. Shri V. P. Nayar: Will the

inister of Natural Resourcés and

Research be pleased to

state:

(a) the position of Kerala, as known
today, in the availability of Lignite;

(b) whether any detiled - investiga-
tions have been made of formations
known to contsin Lignite; and

(c) if so, the details of such investi-
gations ?

The Minister of Natural Resources
(Shri K. D. Malaviya): () to (). A
statement giving the information available
is laid on the Table of the House. [See
Appendix VI, snnexure Ne. 38].

Graphite
6 Shri V. P.'Nayar: Will the
Mi:itter of Natural urces and
Scientific Research be pleased to

state:

(a) the quantity of te, if any,
ﬁrmteﬂ to be anﬁ::ﬁd in Kerala;

(b) how much of Graphite is now
i extracted annually?

The Minister of Natural Resources
(Shri K. D. Malaviya): () Thc reserves
of graphite have not yet beén estimated
in Kerala.

(b) Practically the whole of Indian
production of hite before 1912 came
from South ravancore, where the
averagc output used to be about 13,000
tons annually. Owing to the difficulty
of working at increased depths, and per-
haps other reasons, the mines werc no
longer found to be economical and were
ultimately shut down in 1912, Since
1912, no production of graphite from the
quh areas has been reported, though
it is known that a very small deposit near
Trivandrum  was worked dunng the
War years (1941-45) the prodvction from
which may have been only a few tons.
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Geological Investigations

615. Shri V. P. Nayar: Will the
Minister of Natural Resources and
St:lentlﬁc Research be pleased to
state:

(8) how many geologists or teams of
Geologists of the Government of India
are currently working in the Travancore-
Cochin State; and

(b) the subjects of their investigation ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) One geolo-
gm worked in the Travancore-Cochin

tate during the field season 1955-56.
At present, no one is working there.

(b) During the field season 1955-56,
the geologist studied ground =~ water
problems in ccrtain  aress in connec-
tion with the question of suitability.of
the area for tube-wells.

Assam 0il Company

616. Shri Rishang Keishing: Wil
the Minister of atural Resources
.::i Scientific Research be pleased to
state:

oil . and refined oil fr:ﬁn the Digboi
fields at present;

(b) the total area of land over which
the Assam Oil Company has been
granted (i) lease and for how many
ﬁﬁs and (i) licence to prospect for

The Minister of Natural Resorces
(Shri K. D. Malaviya): (a) Information
is being collected and will be laid on the
Table of the House as soon as possible.
. }b) A Statement givi the required
Information is laid on the Table of the

House. [See Appendix VI, annexure
No. 39].

Post-Matric  Scholarships

617. Shri N. B. Chowdhury: Wi
:&tlluer of Educatiem be plm‘eud .hr;

. (a) whether itis a fact that representa-
tions have made to Government
! for the extension of time for
submission of applications for Post-
Matric Scholarships for  Scheduled
Castes, Tribes other Backward
Classes; and

‘(b) if so, the action taken thereon?

The Minister of Education and
Natural Resources and Sclentific
g_nurch (Maulana Aszad): (8 Yes,
ir.

(b) It has been decided to accept all
the applications received upto 15th
August,  1956.

13 AUGUST 1856

Written Answers 1178

N.C. G

Shri Radha Raman:
"‘-{rmu: D. N. Tiwary:

Will the Minister of Defence be
leased to refer to the reply given to
Elnstarred Question No. 803 on the
oth April, 1956 and state:

(a) whether the plan of further ex-

ion of N.C.C. during the Second
ive Year Plan has been finalised;
and

(b) if so, the detils of its expan-
sion ¢

o e 3¢ Dt Oppe;
tion (Shri Tyagi): (a) Yes, the pi
of expansion approved by the Planning
Commission has been forwarded to the
State Governments who are required to
meet & part of the expenditure.

The proposal is to expand by about
30(,330 cadgls a yzar. This will enable
the allotment of at least one unit to every
college. It provides for & substantial
increase in the Girls Division.

National Plan Certificates

619. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the total value of National Plan
Certificates sold since the 1st March,
1956; and

(b) the total amount collected
through the agents and agent organi-
sations ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): (a)
Rs. 4-5 crores approximately during
March to July 1956,

(b) Agents sell both National Savings
Certificates and National Plan Certificates.
Separate figures of each are not available.
Excluding direct sales at the Post Offices,
the Sales of both s of Certificates
through agents during March to May,
1956 amounted to about Rs. 37 crores.

Wind-mills

620, Shri D. C. Sharma: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether it is & fact that the Government
of Indis proposed to instal Windmills in
the District of Kangra during the Second
Five Year Plan?

The Minister of Natural Resources
(Shri K. D. Malaviya): It is proposed
to carry out during the Second Five Year
Plan period detailed surveys of wind.
velocities at different localities with refer-
ence to local conditions. Sites for in-
stallation of expsrimental windmills will
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be selected after the survey has been com-
pleted.

Women and Children Welfare
Schemes in PEPSU

621. Shri Ram Krishan: Will the
Minister of  Education Dbe pleased 1o
state the detailed Scheme formulated
for welfare  of women and  children in
PEPSU by the State Social Welfare Ad-
visory Board for the year 1956-57?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): A statement
giving the requisite information is laid  on
the Table of the Lok Sabha |See Appendix
VI, annexure No. 40]

Investment in Private Companies

622. Shri Jhulan Sinha : Will the
Minister of Finance be pleased 1o state:

(a) the total amount finvested by
Government up-to-date in  the shares
of the private companies; and

(b) the total amount of net profit ear-
ned out of those investments?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): The
informarion s being collected and will
be laid on the Table of the House as soon
as it is available,

Cyclone in Travancore-Cochin State

623. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state the steps taken by Government
(both Central and State) with  regard
to the loss of lives and property at Cherpu
(in T. C. State) because of Cyclone on the
13th June, 19567

The Minister in the Ministry of
Home Affairs (Shri Datar:) There has
heen no lnss of lives. Rice has been distri-
buted free to the poor people who are
rendered homeless and free grants have
been given to those whose houses were
destroyed. A sum of Rs. 20,000/~ has also
been given to State from prime Minister's
National Relief Fund.

Gold Mines

614. Sardar Igbal Singh: Will the
Minister of Natural Resources and
Scientific Reserch be pleased to state:

(a) the names and the number of
Gold Mines inspected during 1956; and

(b) the nature of reports?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) and (b). A
Statement showing the required information
is laigl on the Table of the House. [See
Appendix VI,annexure No. 41).
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Secondary Education

625. Shri D. C. Sharma: Will the
Minister of Education be pleased to
stare:

(a) whether the  Central Govern*
ment  have made a  provision in  the
Budget  of 1956-57  for making grants
to State  Governments tor the  expan-
sion of Sccondary  Educarion;

(b) if so, the amount thereof; and

(c) the State-wise break-up of
these figures?

The Minister of Education and
Natural Resources and Scientific
Rescarch (Maulana Azad): (a) Yes. Sir.

(b) and (c). A total provision of Rs.
34 crores has been made in the current
year’s budget, the greater part of which
will be utlised for grants 1o States for
Secondary Education schemes. 1t is not
possible to give state-wise figures
of grants as this will depend on the pro-
posals to be actually implemented by
States during  1956-57.

All India Federation of Educa-
tional Associations

626. Shri D. C. Sharma: Will the
Minister of Education be pleased o
state;

(a) in  what way the co-operation
of the All India Fcderation of Educa-
tional Associations was enlisted by the
Government in the field of social ~ edu-
cation; and

(b) how it was associated in the
various Seminars  and Conferences
converred by the Government ?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): () The co-
operation of the All India Federation of
Educational Associations has not been
enlisted for any project in the field of Social
Education.

(b) Does not arise.

Audio-Visual Education

627. Shri Ram Krishan: will the
Minister of Education be pleased 1o
atate:

(a) whether the scheme of Audio-
Yisual education for the Second IFive
Year Plan period has been finalised ; and

(b) if so, the main features thereof?

The Minister of Education and
Natural Resources and Scientific Re-
scarch (Maulana Azad):(a) Yes, Sir.

(b) A Statement is laid ont he Table of
of the House. [See appendix VI anncxure
No. 42]
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Nav-nl Research
628, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether @ research wing  has
been organised for the benefit of Indian
Navy; and

(b) if so, the estimated expenditure
on it for the year 1956-57?

The Minister of Defence Organisa-
tlon (ShrijTyagl) (a) Yes, Sir.

(b) The estimtacd expenditure  is
Rs. 3,65,000/-.

Territorial Army

639, Shri D. C. Sharma : Will the
Minister of Defence be pleased to state
the number of Government employees
in PEPSU who have joined the Territorial

Army ?
The Minister of Defence Organi-
sation (Shri Tyagl) : 27.

Protected Monuments in Punjab
nd PEPSU

630 3 Sarder w

Will the Minister of Educatiom be
pleased to swute @

(a) the number of protected monu-
ments and places where these monu-
ments are situated in PEPSU;

(b) whether there is any proposal
for improvement in the maintenance
standa of protected monuments in
the States of Punjab and PEPSU; and

(c) if so, the demils thereof ?

The Minister of Education and
Natural Resources and Sciend-
fic Research (Maulana Axad) :
() Attention is invited to “The Anaem
and Historical Monuments
Archaeologi Sites and Remains (Dcch
ration of National Importance) Act,
1951.

(b) and (c). The . protected monuments
of national 'Eppormnc: in the States
of Punjab and PEPSU are already receiving
their due share of attention in the same
way as other protected monuments in the
rest of India, and no gemeral proposal
for improvement is considered n
nor is it feasible, as each monument has
to be considered scparately depending
on its needs.

Aulueolo.iul

Sardar 1 Singh :
.3“{ lﬁp\lﬂ
Will the Minister of Education be
pleased to state :

(a) whether ancient relics of great
historical importance relating to pre-

Exciudm in
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x:rlud have recently
Fort town of Bhatinda
m PEPSU

(b) whether further excavations
will be undertaken in the area by the

Archaeological Department ; and
(c) the details of these finds ?

(b) No, Sir.
(c) Does not arise.

Voters Lists
Sardsr Igbal Singh
33, {Scrdar h‘: i

Will the Minister of Law be pleased
to state :

(8) whether it is a fact that the names

thousands of Scheduled Castes living
in the villages of Punjab have not been
included in the voters list ; and

(b) if so, the action Government
propose to take in this direction ?

The Minister of Legal Affairs (Shri
Pataskar) : The information is being
collected and will be laid on the Table
of the House in due course.

Multipurpose Schools in Punjab
and PEPSU

‘sp{mw Sh'll :

Will the Minister of Education be
pleased to state :

(a) the’ nl.mei of places where multi-

ools are to be opened in
g: jab lnd PEPSU during 1956-
57;

(b) the names of special  subjects
gdt are to be taught in these schools;

( the  amount of grant Piln-.id
or the rpose to njab
and PEPSU by the (P,:nnl Government,
The Minister of Educaton lnd
Natural Resources and Scientific R
search (Maubing Axad) ¢ (a) The Punn.b
Government  have intimated that the
places have not been selected so far, while
the Pepsu Government do not propose
to open any multipurpose school during
1956-57.
(b) So far u Pu.n]l.b is concerned,
mrz; courses are
to be int ueed in selecm Government
High Schools—
3 Science
3 Technical
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3 Commerce
3 ture

3 Fine Arts

3 Home Sclence.

In the case of Pepsu, the question
does mot  arise.

() A grant of Rs. 14,06,487/- has
been  sanctioned as Ccngwe's"thnu in
favour of Punjab Government of which
only half the amount (Rs. 7,03,244/-)
has 0 far been released. No proposals
from Pepsu have been received as yet.

Auditing of Accounts of Statutory
Bodies

Sardar Igbal Singh:
634. {Sudar hl.rpurh

Will the Minister of Finance be Phe-ed
to refer to the reply given to 8 Ques-
tion No. 2504 on the 25th May, 1956 and
state how the matter now stands with
regard to the proposal to provide for the
statutory auditing of accounts of the Indian
Council of Agricultural Research and
the Indian Council of Scientific and In-
dustrial Research by the Auditor General ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah) : The
question of comprehensive legislation for

2 audit of such undertakings is
sull r consideration. Meanwhile, audit

search is bei
ptroller and Auditor General of India,
on a ‘consent’ basis.

Unclaimed Deposits in Banka

Sardar Igbal Singht

‘35’{ Slrdlrhlrpuﬂ:

Will the Minister of Finance be pleased
to state I;l:e loulh .ﬂTcO% of unclaimed
deposits lying wit ifferent banks in
India as on the 315t March, 1956 ?

The Minister of Revenue and Defence
Expenditure SuSllrl A. C, Guha) : Under
Section 26 of the Banking Companies Act,
1942 at the end of each calendar year the

s fumnish to the Rescrve Bank of India
a retarn of all accounts in India which have
not been operated upon for ten years. It
is, therefore, not possible to furnish the
amount of unclaimed deposits Iyinh::th
different banks in India on the 318t h,
1956. The total amount of unclaimed
deposits with banks as on 315t December,
1955 was Rs. 1-81 crores.

Recruitment of Government Officers

636, Shri Radha Raman: Will the
Mintister of Home Affairs be pleased
to state:

(a) whether Officers recruited otherwise
than through the competitive examinations
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or not possessing qualified War Service
have been absorbed inst permanent
vacancies and given seniority over candi-
dates rocruited through regular competitive
examinations ;

(b) if s0, on what basis this has been
done and how many such cases have occu-
rred in respect of pre-1945 and post-194$
VACaNcics; .

(c) how many of the Officers recruited
during 1942—45 on purcly temporary
basis without guarantee of absorption in the
permanent cadre and those who have ren-
dered qualified War Service have been
absorbed during the period 1946-47 to
1951-52 year-wise;

(d) whether their years of allotment have
been indicated in the Seniority list issued by
the Ministry; and

(elnif not, why not and when these wili
be indicated ?

The Minister in the Ministry of
Home Affaive (8hri Datar): (a) to (e):
The required information is being collected
and will be laid on the Table of the House.

I. P. 8. Examinations

6 Shri D. C. Sharma:
37.9 Shri Veeraswamy:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of scheduled caste candi-
dates who appeared in the last LP.S. Ex-
amination ;

(b) the number of those who qualified; and

(c) the number of those who were appo-
inted ?

The Minister in tlu
Affairs (Shri Datar): (a) so.

(®) s.

{c) One of the five candidates has already
been appointed to the I.A.S. Subject to their
being otherwisc suirable, the other four can-
didates are also being considered for appoint-
ment to the LP.S,, irrespective of their ranking
in the merit list,

of Home

Jama Maajid
638. Shri D. C. Sharma: Will the

Minister of Education be pleased to atate:

(a) the amount spent on the maintenance

of the Jama Masjid during the three years end-
ing 1955-56; and

(b) the amount to be spent during
1956-57 ?

The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): (a) and (b). The Jama
Masjid at Delhi to which it is presumed the

estion referes. is not mainteined by the
ernment of India, who have however
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incurred an expenditure of Rs. 17,002/- in
carrying out certain Special Repairs during
February and March, 1956, and propose to
spend a sum of Rs. 36,000/~ during the current
financial year. The exp=nditure is inclusive
of the pay and allowances of the staff employed.
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Flood Relief

. Shri N. B. Chowdhury: Wil
the rttilnimr of Finance be glmod to lay 2
statement on the Table of the Sabha showing
the names of States which have applied for the
usual Central assistance in respect of expen-
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diture to be incurred by them for various kin d
of relief works due to flood, drought, famine
or scarcity condition during the financial year
19515;_-5? and the amounts granted to them
so far?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): No request
for Central assistance on the prescribed pattern
has so far been received from any State in res-
pect of expenditure to be incurred by them
on floods. drought etc, occurring during the
current financial year,

Yoga Asbram

Babu Ramnarayan Singh:
642.<{ Thakur Jugal Kishore Sinha:
| Shri anat

Will the Minister of Education be
pleased to refer to the reply given to Unstarred
Question No. 2475 on the 29th May, 1956
and state:

(a) whether the scheme submitted b
the Yoga Prasar Samiti, Yoga Ashram, New
Delhi has been considered ; and

(b) if so, the action that has been taken
by Government in this respect ?

The Minister of Education and
Natural Resources and Scientific Research
(Maulana Azad) : (@ end (b). The
Government has received a scheme from the
Samiti, but has not yet considered it as the
Samiti is not sure of retaining the present land,
the lease of which is due to expire during the
current year.

Burglaries in Tripura
3. Shri Biren Dutt: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether it is a fact that the cases of
burglary have increased in Tripura; and

(b) if so, the steps Government are con-
sidering to curb them?

‘The Minister in the Ministry
Affairs (Shri Datar): (a) No.

(b) Does not arise.

of Home

Central Excise Department

Shri L. Eacharan: Will the Minis-
ter o{‘ﬂ;nu be pleased to state:

(a) the number of candidates recruited
as supervisors and Inspectors in Madras
Circle of the Central Excise Department
during the ycar 1955-56;

(b) the number of vacancies reserved

the Schedule Castes and the actual num-
per recruited during the period; and

(c) the number of existing vacancies
of Supervisors reserved for Scheduled Castes
in the Circle and the efforts made to recruit
the full quota?
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The Minister of Revenue and Defence
Bxpenditure (Shri A. C. Guha) : (a) Nil,

(b) Nil.
(c) 10 as on 3I-12-55.

It is hoped that these vacancies would
be filled by recruitment made in the year 1956~
§7. Certain further details are awaited from
the Collector of C:ntral Bxvise, Madras and
would be laid on the Table of the House as soon
as these are received,
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Earth Tremors at Schore

Pandit C. N. Malviya:
“’-{sm Raghunath Singh:

Will the Minister of Natural Resource®
and Scientific Research be pleased to
state:

(a) whether Government of  Bhopal
has requested the Government of India to
send an expert to the city of Schore in the
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Bhopal State for examining the causes of tre-
more which have been felt during the month
of July, 1956;

(b) if so, whether the Government of
India have sent any expert; and

(c) the result of the examination ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (8) and (b). Yes.

(c) The report of the expert is awaited
and the same will be laid on the Table of
the House when received.

L A. S. Emergency Recruitment

650. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(2) whether there is any proposal to
postpone the LA.S. enminlt:yon under the
emergency recruitment scheme scheduled to
be held in September, 1956; and

(b) if so, when the examination is likely
to be held?

The Minister in the Minlstry of
Home Affairs (Shri Datar): (a) Yes,

(b) Sometime in December, 1956.

Life Insurance Corporation

Ss1. Shrl Anirudha Sinha: Will
the Minister of Finance be pleased to state:

(a) whether it is a fact that under the
Eastern Zone of the Life Insurance Co -
tion of India, the Divisional offices for Bihar
:.:d to be located at Calcutta for some time;

(b) if so, the reasons therefor?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a) No. Sir.

(b) Does not arise.
Allowances to Armed Forces Personne|

652, Shri Achuthan: Will the Minis-
ter of Defence be pleased to state the allowance
that is given for incidental expenses on account
[ anent transfers from Bangalore to
Delhi to Ei) Junior Commissioned Officers
(with family)(ii) Li=utenants and (iii) Civilian
equivalents of Junior Commissioned Officers
in the Indian Air Force?

The Minister of Defence Organis-
tion (Shri Tyagl): (i) Rs. 6/- or Rs. B/- at
the rate of Rs. 2/- per diem as ration money for
the journe{ period depending upon the train
timings. Incidental expenses are not admi~
ssible to them like their civilian counterparts
or Commissioned Officers, as their terms and
conditions of service are different.

(ii) Rs. 395/12/- at the rate of annas four
per mile.

(iii) (a) Those who get over Rs, 200/- p.m.
but less than Rs, 750/- p. m. as pay Rs. 263/13/-
at the rate of 32 pies per mile,

(b) Those who fﬂ less than Rs. 200/-

p. m. as pay Rs. 131/-15/- at the rate of 16
pies per mile.
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LOK SABHA
Monday, 13th August, 1956

The Lok Sabha met at Eleven of the
Clock.
[Mgr. Speaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12.02 p.M.
MOTION FOR ADJOURNMENT

DroucHT IN EAsT U.P. AND BIHAR

Mr. Spealer: I have received notice
of an adjournment motion from Shri
S. L. Saksena regarding the havoc
caused by the most severe drought
ever experienced during the| last fifty
years in Eas; U. P. and Bihar where
therz has been a complete failure of
rains and no rain having fallen there
during the last six weeks, the main
early paddy crop has dried up and
the late paddy crop could not be
transplanted, causing widespread star-
vation among the 30 million rural
labouring population, which subsists
in this season on wages from weeding
early paddy flelds and transplanting
late paddy. In this connection I have
to bring it to the notice of the House
that a notice under Rule 216 on the
same subject matter was received
from Shri Bibhuti Mishra on the 10th
August, 1956. I have received notice
of this adjournment motion from Shri
S. L. Saksena only today, that is, 13th
August. As scon as notice under Rule
216 was received on the 10th August,
the ‘matter has been referred to the
Ministry for suggesting a day for a
statement By the Minister. Therefore,
1 was disinclined to allow this motion,
but I only just wanted to raad it to
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the House. The hon, Minister will
make a statement on the subject early.
The Minisier of Food and Agricul-
ture (Shri A. P. Jaim): I am going to
make a statement.
Mr. Speaker: Possibly, tomorrow or
day after.

Shri A.'P. Jain: May be on the
16th, I am collecting the information.
In fact, I have written to the State
Governments on the 10th, but have not
received the information because
Saturday and Sunday intervened. As
soon as I receive the information, I
will make a statement, at any rate
not after the 16th,

Mr. Speaker: In view of the state-
ment promised, consent is not given ot
the adjournment motion.

PAPERS L.AID ON THE TABLE

ApPLER'S REPORT ON RE-EXAMINATION
oF INDIA'S ADMINISTRATIVE SYSTEM FIC.

The Parliamentary Secretary to the
Minister of Extermal Affairs (Shri
Sadath AH Kham): Sir, on behalf of
Shri Jawaharlal Nehru, I beg to lay
on the Table a copy of the Report by

. Dr. Paul H. Appleby on the re-exami-

nation of India's Administrative system

with special reference to administra-

tion of Government’s industrial and

commercial enterprises. [Placed in

Library. See No. S-311/56].

AnNvUAL RePORTS OF DEVELOPMENT
Councis ror (i) Heavy CHEMICALS
(Acms aND FERTILISERS) ; (ii) INTER-
nNaL ComsBusTiON  ENGINES  AND
Power Drrven Pumps; (iii) Heavy
ELECTRICALS INDUSTRY AND (iv)
Heavy CHEMICALS (ALKALIS), FOR
1955-56.

The Minister of Consumer Indus-
tries (Shri Kanungo): Sir, on behalf
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of Shri M. M. Shah, I beg to lay on the

Table a copy of each of the following
papers, under sub-section (4) of sec-
tion 7 of the Industries (Development
«nd Regulation) Act, 1951:

(1) Annual Report of the Develop-
ment Council for Heavy
Chemicals (Acids and Fertili-
sers) for the year 1955-56.
[Placed in Library. See No.

S.-312/56].
(2) Annual Report of the Develop-
ment Council for Internal

Combustion Engines and
Power Driven Puffips for the
year 1955-56. [Placed in
Library. See No. S-313/56].

/ (3) Annual Report of the Develop-
S ment Council for Heavy Elec-
! tricals Industry for the year

1955-56. [Placed in Library
See No. S-314/56].

(4) Annual Report of the Develop-

ment Council for Heavy
Chemicals (Alkalis) Zfor the
year 1955-56. [Placed in

Library. See No. S-315/56].

Shri K. K. Basu (Diamond Harbour):
sir, may I make one submission? The
first statement which was laid on the
Table just now relates to India’s
administrative system. That is a very
important thing. Let it be circulated
to all Members instead of a copy being
laid on the Table.

Mr, Speaker; If the hon. Minister
has got a number of copies they may
be placed at the disposal of the House.
1 will direct the hon. Minister to give
copies of the Report to the House here
and whichever han. Member is anxious
to have a copy he may take one. He
need not send any application for that,

Sardar A. S. Saigal (Bilaspur): The
report may be circulated.

Mr. Speaker: Copies will be avail-
sble in the Notice Office and whichever
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hon. Member is anxious to have a copy
he may take from there.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
tollowing message received from the
secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 10th August, 1956, agreed with-
out any amendment to the Code of
Criminal Procedure (Amendment
Bill, 1956, which was passed by
the Lok Sabha at its sitting held
un the 27th July, 1956.”

PETITION RE: SCHEDULED CASTES
AND SCHEDULED TRIBES ORDERS
(AMENDMENT) BILL, 1956.

Secretary: Sir, under Rule 179 of the
Rules of Procedure and Conduct of
Business in the Lok Sabha, I have to
report that a petition as per statement
1md on the Table has been received
relating to the Scheduled Castes and
Scheduled Tribes Orders (Amendment)
Bill, 1956.

STATEMENT

Petition relating to the Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill, 1956.

"No.of Distict  State  No.of
signatories or Town Petition
3 (a) Nagnur
(b) Ak Madhya Pradesh 69
(c) Wsrdha

—_—

COMMITTEE ON SUBORDINATE
LEGISLATION
FrrrH REPORT

Shri H. N. Mukerjee (Calcutta
North-Kast): Sir, 1T beg to present the
Fitth Report of the Committee on
Subordinate Legislation,
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Mr. Speaker: I would like to an-
nounce that cyclostyled copies of the
Fitth Report of the Committee on
Subordinate Legislation, which has been
just presented to the House, have been
placed on the Publications Counter.
Members may obtain their copies from
there on request.

RE: EXPUNCTION FROM DEBATES

Shrimati Renu Charkravartty (Basi-
rhat): Sir, before we proceed with
the next item of busihess, I would
like to submit one thing. In the bul-
letin that is circulated today we find
that on a representation made by
the Comptroller and Auditor-Gene-
ral certain references made about
him  have
the proceedings by you.
just like to ask you, without
going into the merits of this affair,
whether anybody can represent to you
for expunging portiong of debates long
after the actual debates have taken
place In the House. This has created
certain doubts in the minds of some
hon. Members and that is why I have
raised this point.

Mr. Speaker: So far as [expunsing
is concerned, I am bound to watch and
keep a watch upon what happens in
the House. I can take time to expunge
certain remarks and I can do so at
any time. Any person can also, espe-
cially if the remarks are made about
certain high dignitaries referred to
particularly in the Constitution, bring
it to my notice. I can take time to
consider such matters. I have done so
in this case. The portions that are to
be expunged are there in the Notice
Office and hon. Members can have a
look into them.

Shrimati Remu Chakravartty: It is
because I looked into them that I am
not raising it here as a point of order.
1 just wanted to know if this iz your
ruling that anybody can make a repre-
sentation to you for certain remarks,
which have been made on the floor of
the House and which have not been
objected by you at that time or even
subsequently, to be expunged, and it
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can be expunged subsequently if a
representation has been made,

Mr. Speaker; Hon. Member will kind-
ly look into the rules again. Parti-
cularly, this a high dignitary. I can
always exercise that power; of course,
it is a question of discretion, If it is
long after the debates took place then
I will not do so. But immediately
after the last session wnen these re-
marks were made, this high dignitary
wrote to me a letter. I said I will
consider the matter after the Parlia-
ment re-assembled and after I came
back to Delhi. That is how it toox
time. Therefore, under the rules
there is ample power, though I will
not do so aurmally except in excep-
tional cases where such remarks are
made.

Shri H. N. Mukerjee: I understand
that in the House of Commons the
normal practice is for the proceedings
to be printed almost over-night and
made available to the public. Now,
for a variety of reasons our proceed-
ings are printed more than a year
after the speeches are delivered in
the House. On this occasion, Sir,
something which was said quite a
good few months ago have been gone
into by yourself on the representation
of a particular officer. I want to
know, as a matter of procedure,
because this is going to be a sort of
a precedent, whether we are going to
observe a certain kind of standard to
the tlme question. I have a feeling,
Sir, when you are in the Chair, or
anybody in the Panel of Chairman is
in the Chair, statements are made
in the House and in the generality of
cases they are statements which do not
deserve to be expunged. It is only in

some wvery extraordinary clrcum-
stances that the order for ex-
punction comes from you On

occasion something has Thap-
pened which is rather extraordi-
nary and that is why I wish you,
perhaps in consultation with the Rules
Committee of the House, to let us
know the real position; what it should
be like.

this
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Mr. Speaker: 1 have explained to the
House the position. I it is necessary
I will contact the Rules Committee.
Our rules as they stand have made a
diversion or divergence from the rules
practised in the House of Commons.
In the House of Commons the
whole House has to consider a

question of expunction. Here it is not

s0; power is given to the Speaker to do
so there and then. We also very often
do so when it is brought ty our notice.
Sometimes it so happens that we do
not recognise it immediately. Then it
is brought to the notice of the House.
Here, in this case it is the Auditor-
General against whom the remarks
have been made. He is an important
authority and therefore this is an ex-
ceptional case. Normally, I would not
like to interfere long after the debate
is over. If anything is brought to our
notice immediately, say a day or two
at the most and nothing more than
that, it can be considered. Of course,
there is again a certain amount of
latitude but, at the same time, discre-

tion ought to be exercised. That will
be done.

BUSINESS ADVISORY COMMITTEE
THINTY-NINTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
gir, I beg to move:

“That this House agrees with
the Thirty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 10th
August, 1956.”

Out of the list of Bills contained in
this report, the Motor Vehicles
(Amendment) Bill has already been
referred tc a  Joint Committee, and
thus it has been disposed of by the
House.

Mr. Speaker: The question Is:

“That this House agrees with
the Thirty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 10th
August 1956™,

The motion was adovted.
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STANDARDS OF WEIGHTS AND
MEASURES BILL*

The Minister of Consumer Indusiries
(Bbhri Eanungo): I beg to move for
leave to Introduce a Bill to establish
standards of weights and measures
based on the metric system.

Mr. Speaker: The question ls:

“That leave be granted to Intro-
duce a Bill to establish standards
of weights and meagures based on
the metric system”.

The motion was adopted.
Shri Kanungo: I introduce the Bill.

Shri U. M. Trivedi (Chittor); In
today's list of business, the second
item that has been put down regard-
ing the motion for leave to introduce
the Standards of Weights and Meas-
ures Bill says: “Also to move that the
Bill be passed”.

Mr. Speaker: That is wrong.

Shri U. M. Trivedl: It is not onl»
wrong but it is so wrong that suchk
things should be properly corrected,
and notice must be taken about these
things and I request the Chair to see
that such errors are not repeated. It
has misled us in such a manner that
we did not know whether this Bill was
introduced or not and if it had been
introduced at what stage it was.

Mr. Speaker: The hon. Minister is
not responsible for this error nor am
I responsible. After the motion for
leave to introduce the Bill is passed,
the Bill must be introduced first. I
was myself wondering how, “Also to
move that the Bill be passed” was put
in. There are other stages which have
to pe vovered in between. 1 should
think that the typist, instead of typing
“Also to introduce the Bill”, put it as
“Also tn move that the Bill be passed™.
I am sure this is one of the rare cases
when such mistakes occur. Similar
mistakes have never been committed.
I shall see to it.

*Published in

Gazette of India Extraordinary,

Part II Section 2,

dated the 13th August 1956, pp—729—38.
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NATIONAL HIGHWAYS BILL

The Deputy Minister for Railways
and Transport (Shri Alagesan): I beg
to move*:

“That the Bill to provide for
the declaration of certamn high-
ways to be national highways and
for matters connected therewith,
be taken into consideration.”

Only the other day, it was my
privilege to make a motion for refer-
ence to a Joint Committee of both
Houses of Parliament of the Bill to
amend the Motor Vehicles Act which
was accepted by the House. Whereas
that Bill seeks to create conditions for
the development of road transport,
the present Bill provides for the deve-
lopment and upkeep of a system of
National Trunk Routes on which road
transport has to flow. This, I presume,
is a happy sequence which should
augur well for the country.

The National Highways Bill repre-
sents another landmark in the history
of India’s road development. I may
say that this is a unigue occasion
inasmuch as this is the firgt time that
the Central Government propose to
take over direot statutory responsi-
bility for certain highways in States.
I hope I shall have the indulgence of
the House if I take this opportunity
to make a brief historic survey of the
development of roads in this country.

The indispensability of roads for
administrative and strategic purposes
has been accepted from the earliest
times in India. Evidence is available
to show that even in the Vedic period
the importance of highways had been
well recognised. The subsequent
rulers of India constructed a number
of roads mainly for the purpose of
governing their far-flung empires of
those days.

During the last century and prior
to the introduction of railways, =
number of trunk roads, bridged and
metalled, were constructed chiefly
upon the remains of the old Moghul
and other roads and maintained under

the supervision of British military ~

engineers. These roads connected the

more important military and commer-
cial centres. Maintenance by the
military was not, however, found
quite suitable and in the year 1855,
the Department of Public Works was
constituted in nearly its existing form
to look after roads and other public
works. Some big roads like the Grand
Trunk Road were built by this depart-
ment but, with the advent of railways,
attention was concentrated on the
construction of feeder roads to rail-
ways and the trunk roads, in some
cases, were allowed to go out of
repair.

Gradually roads came to be looked
upon as a subject of local interest
and importance only. The culmina-
tion of this process was reached in
the Government of India Act, 1919,
when roads became purely a provin-
cial subject and the Central Govern-
ment ceased to be concerned with
road development except for roads of
strategic importance and for certain
arterial roads in the then existing
princely States like the Bombay-
Indore-Agra Road. It appears to have
been felt then that the subject was
safe in the hands of munmicipalities,
district and local boards and that
local interests were best fitted to know
what roads were needed and how the
funds required for road development
could be secured. The result was that
little attention was paid to inter-State
roads or roads required for wundeve-
loped areas.

At the end of World War I, with
the introduction and development of
motor transport in India. demands
were made for better roads capable of
withstanding the centuries old cart
traffic and the new form of transport,
as existing roads proved inadequate
for such heavy traffic. These demands
culminated in a resolution | d by
both Chambers of the Indian Legis-
lature in 1927 for the appointment of
a Committee to examine and report
on the guestion of road development
in India. In pursuance of this reso-
lution a committee was appointed by
the Government of India with Shri
M. R. Jayakar as Chairman.

“®Moved with the recoranmendation of the President.
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The committee came to the conclu-
ston that road development in India,
as elsewhere, was passing beyond the
financial capacity of local govern-
ments and local bodies and was
becoming a national interest, which
might, to some extent, be a proper
charge on central revenues. The com-
mittee accordingly recommended that
an additional duty of two annas per
gallon should be levied by the Centre
on motor spirit for the specific pur-
pose of road development and that
the proceeds should be credited to a
separate road development fund. This
recommendation was accepted by the
Government of India and the Central
Road Fund came into existence on
the lst March, 1928. The additional
duty of two annas was raised to 2}
annas per gallon in 1931. The con-
stitution of this fund represents the
first important measure taken by the
Central Government to promote road
development in India.

Economic depression between the
two world wars, particularly during
the thirties, delayed road development
from provincial and local revenues.
There was a time when the Road
Fund became almost the main source
of finance for road development. The
deterioration of roads became so
serious that in some instances the Road
Fund had to be used even for normal
maintenance.

Discussions then took place between
the Centre and the Provinces regard-
ing the development of a skeleton
trunk road system and, in the middle
of 1933, the Government of India pro-
posed to the Government in the United
Kingdom that provision might be
made specifically in the Constitution
Act then under contemplation to per-
mit national trunk roads becoming in
some measure a federal charge. Pro-
vinces were generally in favour of
this proposal, as substantial financial
help was to be given by the Centre.
It was recognised that eventually it
might be necessary for the future
federal legislature to enact a Federal
Roads Act. But, because of the
emphasis on provincial autonomy, no

specific provision was included in the
Government of India Act, 1935, to
cover central interest in the develop-
ment of arterial roads.

This outlook was considerably modi-
fied by experience gained during
World War II, particularly after the
Japanese offensive, when the draw-
backs and shortcomings in the road
system of India were brought into
prominence. Intensive .efforts were
made to develop roads of military
importance not merely in the opera-
tional areas but generally all over
India. This was effected largely by
substantial grants frem the Defence
Services estimates. The necessity for
an efficient arterial road system in
times of emergency was realised more
than ever during World War II and
it was also realised that these roads
could be kept up to the mark only if
the Centre took them over for deve-
lopment and maintenance.

These considerations led the Gov-
ernment of India to convene a con-
ference of Provincial and State Chief
Engineers in Nagpur in December,
1943, to consider the problem of post-
war road development in India. The
main recommendations of that con-
ference were: —

(1) roads should be divided into
four classes, namely, national
highways, provincial or State
highways, district roads and
village roads—the national high-
ways, which were defined as high-
ways running through the length
and breadth of India connecting
major ports, foreign highways,
and capitals of Provinces and of
large States, being the framework
for the countiry’s road system; and

(2) the Centre should assume
financial responsibility for the
construction, development, and
maintenance of national highways
and they should have an effective
say in the use and control of these
highways.

After consultation with the Provin-
cial Governments and, after discus-
sions at meetings of the Transport
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Advisory Council, the Government of
India decided to accept, with effect
from the 1st April, 1947, ocomplete
financial liability for the development
and maintenance of certain roads pro-
visionally approved by them as suit-
able for inclusion in a system of
national highways. All the highways
included in the schedule to the Bill,
with the exception of the highways
specified in Serial Nos. 2, 10, 11 and
37 and part of the highway specified
in Serial No. 38 were included in the
original list of natienal highways
provisionally approved by the Gov-
ernment of India in 1947. The high-
ways | mentioned as exceptions were
included in the national highway
system consequent on partition and
the integration of the former Princely
States with the Indian Union.

When the provisional national high-
ways scheme was under discussion
with States, it was explained to them
that the liability proposed to be
accepted by the Government of India
would not automatically cover any
road links to the national highways
system situated within large towns or
cities, i.e. towns or-cities having a
population of 20,000 or more. Normally
the maintenance of roads within towns
and cities is the responsibility of the
municipality concerned. While in the
case of comparatively small towns,
i.e. towns with a population less than
20,000, it was held reasonable for the
Central Government to accept full
tiability for providing suitable road
facilities for through national high-
way traffic, it was considered that the
extent to which the Centre might
accept liability in respect of such
roads in large towns as might, in their
opinion, serve as suitable links to the
national highways proper, should be
the subject of separate negotiations
with the States.

The decision of the Government of
India to pt entire fi ial liabi-
lity for national highways was also
subject to acceptance by the Provinces
of certain conditions. The main con-
ditions were:

(1) Provinces would accept the
Central Government's decision on

the classification of roads as
national highways and priorities
to be assigned to work thereon;

(2) estimates for expenditure
on national highways would be
submitted for the prior technical
approval and financial sanction of
the Central Government;

(3) Provinces would be nor-
mally responsible for the execu-
tion of works on national high-
ways on an agency charge basis
(the current rate of agenoy charge
is 74 per cent.), the Centre retain-
ing the right to employ another
agency, if and when they thought
fit; and

(4) no tolls or other imposts
would be levied on traffic using
the national highways without the
approval of the Central Govern-
ment.

These conditions were generally
accepted and the national highways
scheme came into force in the then
existing Provinces, now Part A States,
from the 1st April, 1947. When the
Part B States were constituted, the
national highways scheme was extend-
ed to those States also.

Under entry No. 23 in List I in the
Seventh Schedule to the Constitution,
the subject “highways declared by or
under law made by Parliament to be
national highways” is a Union subject.
Pending enactment of legislation by
Parliament, the Government of India
continued to meet the entire expendi-
ture on the development and main-
tenance of roads provisionally
approved by them as suitable for
inclusion in a system of national high-
ways, under article 282 of the Consti-
tution.

The object of the present Bill is to
give statutory recognition to the
existing practice and to declare the
highways specified in the Schedule of
tthillnsmtionalhighways As 1
have already explai the schedul
contains only those highways which
are at present being developed and
mainteined as provisional nationsl
highways at the expense of the Centre.
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As, under the second Five Year Plan,
no funds are expected to be avail-
able for any new national highway,
we had to rule out of consideration
any addition to the national highway
system at present. However, power
is proposed to be taken under the
gill to enable the Central Govern-
ment to add any new highway to the
national highway system by notifica-
tion in the Official Gazette, subject,
of course, to a report being made to
Parliament as provided for in the
Bill. I hope it may be possible to
examine sometime towards the close
of the second Five Year Plan the
feasibility of expanding the national
highway system and, if the financial
position improves, the necessary funds
can be provided in the third Five
Year Plan. -

I shall now proceed to indicate
briefly the other features of the Bill.
The Bill seeks to authorise the Central
Government to develop and maintain
the national highways other than
parts of any highway situated within
large towns or cities, i.e. towns or
cities with a population of 20,000 or
more. For this purpose, the Central
Government can employ the agency
of the State Government or any officer
or authority subordinate to the Central
or State Government. The Central
Government will also have powers
under the Bill to recover suitable
fees for services or benefits rendered
to traffic in relation to the wuse of
ferries or temporary bridges at
unbridged river crossings and tunnels
on the national highways, and to issue
directions to any State Government
as to the carrying out in the State of
any of the provisions of the Aect, or
any rule, notification or order made
thereunder.

Sometimes a national highway has
to be so aligned as to acdcommodate
local interests and needs. In such
cases, the State Government concerned
is normally required to meet a por-
tion of the cost of construction, as the
planning of national highway deve-
lopment is based generally on national
reauirements. i e. the requirements of

the country as a whole rather than
of any particular area or locality.
The Bill, therefore, seeks to empower
the Central Government to enter into
an agreement with any State Govern-
ment for the sharing of the expendi-
ture on any national highway.
Similarly, the Central Government
will have the power to enter into an
agreement with the State Government
and the municipality of a town or city
with apopulation of 20,000 or more
regarding the development or main-
tenance of any part of a highway
situated within such town or ecity
which may serve as a suitable link
to the national highway system, and
the sharing of the expenditure.

Roads and road transport are next
in importance only to Railway and
rail transport. In some respects, it
may even be said that road transport
enjoys a certain advantage over rail
transport as it can reach your door-
step to effect delivery. Formerly, we
used to hear of road-rail competition.
That is a long closed chapter. The
present calls for the utmost co-
ordination between road and rail if
our ambitious plan targets are not to
be bedevilled at every turmm by lack
of transport. Under the circum-
stances, the importance of a properly
developed and well-maintained system
of national highways for free and
unhindered flow of traffic need hardly
be emphasised. I hope the House will
extend its whole-hearted support to
this measure,

Mr_ Speaker: Motion moved:

“That the Bill to provide for
the declaration of certain high-
ways to be national highways and
for matters connected therewith
be taken into consideration.”

The hon. -Minister referred to artiole
282. That article seems to relate to
cases where the Parliament or the
State Legislatures cannot make laws.
With respect to a highway, the Parlia-
ment can make a law that such and
such a highway must be a national
highway, subject to the control of the
Centre. Without passing any such
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law, how can money be spent on it?
Article 282 reads:

“The Union or a Stalc may
make any grants for any public
purpose, notwithstanding that the
purpose is not one with respect to
which Parliament or the Legis-
lature of the State, as the case
may be, may make laws.”

If the purpose is one with respect
to which Parliament can make laws,
unless laws are made giving power
to the Parliament to decide under
what circumstances, money ought to
be given, the executive authority of
its own accord cannot give grants.

Shri Alagesan: Grants can be given
only as long as a law cannot be made
by Parliament......

Mr, Speaker: The wordg in the
article are: ’

«_..the purpose is not one with
respect to which Parliament or
the Legislature of the State, as the
case may be, may make laws.”

But even if the State Ilgislature is
not competent, it can give grants. The
article reads “....notwithstanding that
the purpose is not one with respect to
which Parliament or the Legislature
of the State, as the case may be, may
make laws”. It is competent for the
Parliament or the State Legislature to
pass a law. But without a law
empowering the executive govem-
ment to spend the money, how can
the executive government go on
spending the money? That may be
looked into. I casually found that
even before this law has been passed
the Central Government has been
giving contributions and practically
treating these highways as ‘nati
highways’, which is a responsibility
of the Centre. The hon. Minister re-
ferred to article 282 and so0 I referred
to it.

Shri U. M. Trivedi (Chittor): This
has been cropping up for the last so

many years. In the last budget
session this question arose when the

supplementary demands were moved..
The Ministry is going on spending or
incurring expenditure and they come
and give some excuse or other. A
point was raised about an expenditure
incurred some four years back and it
was never re-adjusted and no per-
mission of this House was asked
The appropriation was considered only
when- the demands came up.

Similarly, in this case also, since
you have raised the point 1 was
going to say that money has already
been spent without the authority of
law. If an expenditure has to be .
incurred on a subject over which
they had no authority to spend, if
they so wanted, they could have
taken the permission of this House
to spend the money, which they
have not done here. I therefore sub-
mit that this matter must be pro-
perly probed into. I do not know
why the Auditor-General has not
taken exception to it.

Shri T. N. Singh (Banaras Distt.—
East): What the hon. Member refers
to is about the excess expenditure.
An expenditure was already incur-
red and then it was sanctioned by
Parliament.

Mr. Speaker: For highways?

Shri T. N. Singh: Yes. That was
a question of excess expenditure
and not a question of appropriation
in original.

Mr. Speaker: That is all right
We are not concerned with it. That
will come up when the supplemen-
tary demands are discussed. I re-
member, I heard the hon. Minister
saying that these are all small
matters which had to be adjusted
and, therefore, the delay of three or
four years will not matter.

But this is a different matter al-
together. The hon. Minister referred
to article 282 in a particular con-
text. He is under the impression
that they can spend the money. But
on my reading it I found that
wherever Parliament can make law,
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first of all the executive govern-
ment must be clothed with the power
by Parliament under the law. Then
only they can spend the maoney.
There may be cases where Parlia-
ment or the State Legislature can-
not make laws. Then discretion is
given to the Central Government,
notwithstanding that there is no au-
thority from Parliament, under this
exemption article. It empowers Gov-
ernment to give grants in exceptional
cases. That matter may be looked
into.

Shri Alagesan: Until Parliament
has declared these highways as
national highways, Parliament can-
not incur any expenditure on them.
Though we provisionally call them
‘national highways’, they continue to
be State highways and “State high-
ways” is a subject on which Parlia-
ment cannot make a law. To develop
them into what is known and styled
as a “provisional system of national
highways”, grants have to be made
and that was done by the centre
under this article. Now until Par-
liament makes a law declaring cer-
tain highways in states as national
highways, it will have to have re-
course to this article of the Consti-
tution. Up till now these highways
happened to be State highways and
Parliament certainly has no right to
make any law with regard to State
highways. Since they happen to
be State highways and as the
Centre wants them to be deve-
loped into a system, national
highways grants are being given.
In order that the Central Gov-
ernment can exercise power with
respect to the development and
maintenance of the highways more
effectively, it is necessary that these
highways should be declared to be
National highways under entry 23 of
the union list. 1 think that is the ex-
planation.

Shri U. M. Trivedl: There Is some
mistake in the hon. Minister's
understanding of this problem. The

important question is for what
purpose the money is being spent.
If the money is spent for a purpose
for which Parliament can enact
laws. .

Mr, Speaker: It should be a na-
tional highway before expenditure
is incurred.

Shri Alagesan: Since it wag not
80, recourse had to be taken to this
article that is Article 282 of the
Constitution. Up till now these
highways were State highways. Par-
liament cannot make law with regard
to them because they happen to be
State highways.

Mr. Speaker: You have tu take
charge of these highways before the
money is spent.,

Shri Alagesan; 1 think this law
has to be passed first.

Mr, Speaker: A law can be passed.
So, the money could not be spent
without the passing of the law. If
it is impossible to pass a law, then
shelter can be taken under article
282. But when this House can pass
a law taking these highways and
spend the money directly, why should
a grant be made?

Shri Alagesan: I still maintain that
no law can be passed by Parlia-
ment with respect to the State high-
ways. We want to convert the State
highways into national highways.

Mr. Speaker: What we say is: pass
that law and then spend the money.

Shri Alagesan: That is what we
are doing.

Mr, Speaker: Why did't you do it
earlier?

Shri Alagesan: That is a different
matter. There is no incongruity in
doing it now.

Mr. Speaker: Whatever muney
has been spent has been spent. We
are not concerned with it now except
by way of reference. It does not
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stand in the way of the passing of
the Bill. Let there be no more dis-
cussion on this matter which arose
incidentally.

Bhri S. C, Samanta (Tamiluk):
One resalution on national highway
was passed in the Constituent
Assembly empowering the Govern-
ment to incur that expenditure.

The Minister of Railways and

Transport (Shri Lal Bahadur Shas-
tri): A Resolution regarding high-
way fund was passed. That is my
impression. I am not quite sure.

Mr. Speaker: We are not con-
cerned with it. That does not stand
in the way of the Bill being con-
sidered.

Shri Kelappan (Ponnani): May I
know from the Minister the position
of the proposed highway from Bom-
bay to Cape Comorin?

Mr. Speaker: Later on, hon.
Members can put questions.

Shri Ramachandra Reddy (Nel-
lore): I heartily weleome this Bill
and I feel that it has not come a day
too soon. The Government ought to
have come before this House long
ago to pass an enactment like this.
As has been already pointed out
earlier, they ought to have passed a
law enabling them to pass this law.
Even now it is not too late and I
should think before this Act comes
into force on such date as the Cen-
tral Government may, by notifica-
tion in the Official Gazette appoint,
they will come forward with a Bill
enabling the Central Govenrment to
pass a law of this type. Though it
might be a little bit late, all the
same, it must be passed and I think
Government will take notice of it.

In regard to the development and
organisation of the highways and
maintenance and control thereof, it
has been noticed all along that the
strict control that ought to be there
has not been there. Therefore, it is
a matter for congratulation that the
Government has come forward to
have better organisation and control

over this particular aspect of nation-
al development and make adequate
provision for the same. I have
seen in several places that the black-
topping which is the order of the
day has been delayed inordinately,
that sufficient moneys are not forth-
coming for the department to go on
with the work, and that certain
places which are very heavily con-
gested with traffic are Dbeing neg-
lected for a long time. It also hap-
pens that certain favourite routes
have the priority of consideration
and attention and certain others do
not seem to have the same sort of
consideration. In ‘view of the
developing transport and also in
view of the congestion that is notic-
ed in the railways, greater atten-
tion has to be paid, and I hope this
Act will enable the Government to
pay more attention and also to pay
more towards the expenditure on
maintaining and controlling these
highways.

You might remember that at one
stage these highways were control-
led mainly by the District Boards,
and later on they were being looked
after by the Highways Department
itself after having provincialised the
engineering department which was
under the control of the District
Boards before. Ever since the pro-
vincialisation of this department was
effected, it was noticed that there
was more of neglect than of active
duty performed there, with the re-
sult that the roads have been neg-
lected, estimates have been made in
a slipshod manner and particular
areas have been paid more attention
than other roads. I hope that with
the control that the Central Gov-
ernment is taking up over these high-
ways, things will be better and there
will be no cause for complaint.

As it is, there is a large amount
of corruption in the execution of
these works, and there is a large
amount of delay also. I may also
incidentally mention to you that in
several places where the highways
pass, there are large encroachments
within municipal and non-municipal
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areas, with the result that the path
is very much narrowed down with
the risk of some accidents happen-
ing from time to time. That also
entails - the diversion of some of
these roads from outside the villages
or municipalities and that entails
more cost. It is mnot, therefore,
possible for effecting this diversion
everywhere, and it must be possible
tor the removal of encroachments in
cértain congested areas. These en-
croachments can be dealt with in a
way which is possible and I hope
the Central Government will take
power to see that these encroach-
ments are removed. As long as the
removal or retention of the en-
croachments remains in the hands of
State Governments or the District
Boards, probably no work will be
done because personalities and per-
sonal influences will come in the way
of doing justice in several cases. It
is, therefore, necessary in the in-
terests of the maintenance of these
highways that certain ohter powers
should be taken by the Central
Government to see that the highways
are not in any way interfered with.

There are several places on the
highways themselves where bridges
are wanted, and there are several
places even now where the culverts
are not strong enough to take more
than five tons of load. These are
days when very heavy loads are
being transported by vehicles and
for long distances too. It is neces-
sary that a survey should be made
to find out to what extent some of
these culverts are week and have
to be improved with a view to enable
them to carry wvery heavy loads
of more than five tons.

Within the municipal areas, though
the money is given to the municipa-
lities I am afraid sufficient attention
is not paid by the municipality to
improve the roads. As a matter of
fact, these muncipalities have to
maintain the roads within their
Jjurisdiction in a very efficient condi-
tion not only to allow highway traffic

to go over them but also to allow
their own internal traffic to be
catered to. It is, therefore, doubly
necessary that more funds should be
made available by the Highways
Department or by the Central Gov-
ernment to equip better and improve
the roads that exist in municipal
areas and highly congested areas
within Panchayats and non-Pancha-
yat areas also.

_There is another aspect which has

to be noted by the Government,
namely that in the approaches to
these towns or municipalities the
roads are usually bad. There s
high traffic there with the result the
roads wear away much sooner. It
is, therefore, highly necessary that
more grants should be given to such
places and the municipalities or local
boards or the Highways Department
to which this work is entrusted, and
they must be insisted upon to take
greater care about such approaches
to these municipalities and highly
congested areas.

In this list of 39 highways I fail
to see an item which ought to have
been there. From Nellore to Bom-
bay a road exists now. It is called
the Bombay Road. The Ilength of
the road is put down on the mile-
stones as 900 and odd miles, but
somehow or other it has not been
noticed here as one of the items that

has to be taken up as a national
highway. It is called the Nellore-
Bombay Road. To some extent—
about 12 or 13 miles—it has been

cemented and for 30 to 40 miles it
has been black-topped also in one
distriect, namely Nellore District. In
the other districts it is also black-
topped, and if these are linked up
and repairable portions are taken
up seriously and repaired, then it
must come also under the national
highways. If we do not call it a
national highway I do not see any
reason why it should be called the
Bombay Road. It is, therefore, in-
cumbent upon the Government to
see that it is also included in the
list of highways.
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In the end 1 would only suggest
that the Government should take a
larger measure of powers to main-
tain these roads more efficiently and
more methodically. As it is, the
work is not very satisfactory and
things are being delayed inordinate-
1y. Whether it is by agreement with
the Highways Departments in the
States or with the Distriet Boards
that have got an over-all control in
some of these areas or by some other
way, there must be greater power
taken over by the Central Govern-
‘ment to see that these highways of
national importance are properly
maintained and properly looked
after.

I may draw the particular atten-
tion of the Government to the neces-
sity of improving some of the by-
ways to these highways. There are
certain areas which are wvery ap-
purtenant to these highways and
those are already connected with
District Board roads, but they are
not at all maintained in a proper
torm. The reason is that most of
these District Boards that have to
maintain them are bankrupt, with
the result that no attention is paid
to them, and pot holes and deep
holes are very normally found on
those roads. Those will be natural-
ly in very thickly populated areas,
and such areas must be served by
better roads, and they must be taken
as feeder roads to the main high-
ways and as such attention to them
must be paid to a greater extent. I
see signs in certain cases of those
smaller roads of 15 to 20 miles being
taken over by the Highways De-
partment. But, to what extent they
are authorised to take them and
maintain them is yet to be known.
It is, therefore, very advisable that
such roads as form feeder roads to
the main highways must also be
kept in a better condition, and black-
topped also, if necessary, in order
that the wear-out might be at a
tate slower than what it is today.

I, therefore, support this Bill, and
1 hope Government would take the

necessary steps to pay some atten-
tion to the observations which I
have made on this subject.

oty www (foem wgarqd
7 o qORER-IACGE) ¢ wA
o wewig off 7 oY fadws w@ s
¥ gure wega far &, 9@ &1 A g7
YEmdA O E I WA a9 ¥ @
T &7 w1 ¢ 9% 7% ¢ 5 wEaw
faa ot fados @ w=F F FEE
sega g i §, 99 # ey W ST
' & a1 ¥ A faar amr @ 2,
7 T fagas # @R AR 9
o ey foar T R 1w A
ag 9% g & fe oo aar afEww
AN W AW ¥ AgA #1 i
w0 § fs gewi A # et s
T W gET g § A oW aw
@ wfed

W AF TR TG T FT
e § 4 gk aeg-ardw i glE}
saifeft Fw-feai & ol 97 &
g=& & O afz g7 woe sfas fawra
FT WEY & 9T AoAr daadiy
AerE # KT FAFT AR § ar
g & et w1 fawm s
aga & wffa W wEws g W
g & # F @ fadas & @@
R ¥ |rE F@T g |

ot A g @t § w9
sTfrs 99 § AT 1T H(
fas Forar | QT aF qH AW T I
Wm%ﬂ*mil,:eoﬁﬂ
e T TA-AT § | & www g
fr g9 a9 § w4 ITEAT WERA 0A
¥ wgaa g 5 A weftn syt
Fr foraefy st T fed, a8 wvard
39 ¥ aga & w9 ¥ A W K@
¢ i gt st ¥ 9% & o wY
TE & | S AT AR AR F AT



3109 National Highways Bill 13 AUGUST 1956 National Highways Bill 3110

T wENGAT Sl A wwE Y ¥ F
wowar g a7 foufa 9 wawataemw
2 4@ T A gt afceea W
q W AR F g gEer & ame
o ¥ WY (ot awgd ¥ w e
2 | T ot feafa @ 9w ¥ § e
T wT a0

oq § uHE i I W gw
29 &1 Tar W0t APEm w1 wmw
EaaT AmEaT g | WY 9 @ T g
fE st oelm dmamt § 9 A oR
#r afcamr w7 #r wiferw & o€
fF st & st w7 ar ety
fram arelt wed § W A @ o
AT ® g F fom 9w 1 9oy
# gawar § f5 & wed wifs oy
IJMF FE A oqEy T A Sy ¥
ary faema et § 99 wewt #t "W
A ¥ T g A oa9r 3w gloameT
# afefan fear s afegdh o=t o
AT FIHT FT AIF 8, ¥ wHmar
g I 1 Y9 WG TN, T

GRS F AW AN FT awdr § W
TS JY 90 qNTEd I v Frwior
A TG O & g g e et
T I 4EHT W1 qreE § N doea
s2Et F o are €, 9 ¥ w e

0w Hifee T ¢ T wife
fafeér & s wifed @3 go
fafer as @t & e o W i)
foag & @ aF = ¥ oW
HHIL Yoo e =T Hwr WfE
T F arg W &, 99 F A« o
TEHl w1 AT @ W9 o9 T N
@ & 1 @ foafa &Y § davosws T
AT § | F ST Fe g oow oy
FE WIS HAGC W, W9 @y
wEHl ® W TG ww-AT qifee
ThAIF A AT T T &
TF 3 W & A WY w19 AT FFv
e g 5 fo &1 aga o= o
F-qq Gifve FT @ aEEEar g
T Y FTAIT A ST & g ()
AH F AW Wl a7 AT AT



3111 National Highways Bill 13 AUGUST 1856 National Highways Bill 3112

\ffrr = forr mr 2 1w T
e WA F oA & @ g
# 7 T@ar § 1| & "@NET g
Fa it mFvouddag
argr ¢ fr faeslt & gfem, xfedw
Y Tt Er g€ o wEw few
am o foem & aer 7 aw o
¢ I ¥ @I H A9 g9 A

& o owfew 1w ww feet Z

i, fidrg, s @

FATT-AAEUGL % AT G8F AT g,
I8 @ f FNT T AW I
T & F qfgg | g8 g S
t 5 amem W St s & agr
(¥wmg) @Y @ @ S A A
FA A FY FloATEai & a4 o=
qfefeafodl & 9 #1 AT IR 2,
I 1 @y gege fear ar Wi o
A @ dw & srEmea ® A
fFar 41 1| g wEw ¥EA W q9r
fra ® faomy arh & wew A,

@Mﬂm
& gl 9 T A ) @ s
o mg A - feg wX & 1 9z uw-

T

T AAE AT ST ®7 q1E g
F oo & 30-30 a¥ gy wfudw
¥ uF IF T A A Ay F e
g aarE T A 6 g7
AT 9T ST GV FE TH 9 I 9T
“RKR we fird gu § avft -
F1 FOrHATT IoE AL | gH AAT AT ag
4t ff wrE & e 1AW & TR
I FF Fear U F gy wm@m, oy
o AT "R 9sar & fF 9w W=e
aTgd #1 aAW # Fa=re @ far
T § 1 &Y OEY @Ee § agh &Y o\ar

srgfow dt=d ma e

T GYFTL ¥ g8 "raT A 5L 5 agr
9T AT GTF & IT AT AT W q wA
&F grem # 7@ 1w T FEG a1
I¥ W gg § ¥ ? * Fw ORI
# gea & oA g 5 99 A freer
A Al § SUT R/ FHR HT
fRrwemmmmsm F g & 4
wmRiamgafm A agar g 5
™ ¥ fafo 1wk W) 39 ¥ |-
AT FT IAEAT To9 T &
I @A W AAT I G F
AT T 1 ufx G@r T g A 99 &t
& aeg ¥ Tewe @ ol
W A & v § e
W N sm A s oRfw G
® wgrw g e v @ O 2o
!N wF W o owely o T
AT @7 gETL AT A S & gEw
§ IIT@T FT YA AT G 0 ATH
T ==L WY W, G § w s
[ P
w g aw W frduw & araeg
¢ @ & < el & faww § F
i faare wwe wT wgar § oW
7w # wyfafadfafa) (i)
fors fem & o amg & a9 w2
%f*?o,ooo%mm@(ﬁ
79 F1 wiafews ofar @ Hfefrr
(afrmeT) & seadier ST ST "I+
Hh AL H Wy 7 FIr v oow of@r
¥ gqed qrelt gEw &7 feward =
o994 g9 § A@0 e, afew agi wr
wafafaifedy a1 o0 7R & ¥
T 00 | 59 TF § F 3 0F qe
e W § | e m A g g fE
Wﬁ'(a‘l’mﬁmﬁ?o,oooﬁ
TEET K @ § M W O A @
qrq zrew ot s @iy zree
i (T ax afafy ELLS
afafa) o ft v fed &) et o%



3113 National Highways Bill 13 AUGUST 1956 National Highways Bill

[sit )

# 7 weqaw fear § o ot aw A
AT &, 99 & Ao F g 7Y
w%ar § (F zrew ufar sfrEr g
Y000 & WigF FETE TV TATH
% fai w0 @t ¢ (interruption)
ﬁ“%“q\oﬁeiiﬁ Jo,000
FY wardr ¥ fod zrew ofar wfad
T 8 R ¥ 99 a1 a9 @WK
N wad ¥ fad Afewmr ofar
Ay (wfagfaa &= afafa) ot
R S 919 W W@ I W A FAC
# ey ¥ for wgfafarw sfrd
T & 1 T I 30 94T § ag -
A (S wEr) w9 fw frar mn
¥ agr ITEw ofon s s
T s = fas fear T ¢ @€
wmrawss (Redundant) § 1 o wic
A WY 0,000 F ALY TEAT ATEY
€ o gl e zre wfad ol e
ofar s @ =y & ® I8
B I A TEAT § 1 g AW =
# @y gu & & uEEwET # g
& E

7o A 7 & 5 ag W 20,000
wEeT ®t ara @&l T  9g W=
7 g, a8 AN quw F A W g
o o et fag & sror @ o
Fomwmfadwmon ¢ f& afk
TG FEE 30,000 F HiEF §
TN AT 39 K fard F0T g
¥ A AT @ g e g
T T sEigma @ wifew feafy
T ¢ 5 ag @ AR F wF I}
TR | T FAT T FOE w9q7 @
FA W W A T faew-
ifat a9 T F Y § a7 3% gae
t & mftfaes ofame § a= s
H-0F W7 18 O ¥ ZHE qew
£ I # faeErd o 3 7w I &

3114

& o fr wifgd 1 afe T #71 W =hA-
fadfafeat ¥ o & grear § & =
I & R WHAEH a7 Tiie
@ qF W w7 gad w9 sl
& | wmfed ¥T ogee & fr oI
oTa Fr & ger fagr e

Fad I WY F wEA A_a § I
wRAF @A o wr ¥ afT =g
srIeqy ¥ o1 @ g oot o
ot ofit agr o< O S 97 I
7 B oo w9 F fadew e
g fF o o T F fad #ré
AT ¥ T A & 1w A g
* A g Tts & 3 ot i @i
A R @R

7g feoer fafer @ & 5 @)
9T ¥t & T2 9Ted, 91 oF 9 g
forer w4 e et 3 W 1 Iw
T AT FEATY @I @aAT &, ANfE
O FGT FOT ] 1 AT HA W
TAE FT BT F4T 5 @ A@ T /A
J—w W Ph age O §—IF
# frad oT@ wwdAr FO€ WA A
st g1 St |

ar T AR ¥ W 97 W OF
I FCU 9FAT § | a@E ¥ faAr
# agi 9T WIET % I F 777 99 q%
& AT qEAr & 1 ey faAT agr Ay
FT 9 I GAT § | F@ g A =
g AT I A AR & qF 9@
a& fw agr ¥ feaar v faa s
& 1 T AR 9T A Age A A
oY, a ¥ fawEw @ fF oagt oW
wlY FT a9 IO AT | HE FeAT
o g @ fe o oagw @ d



3115 Nc:tio'ull Highways Bill 13 AUGUST 1956 National Highways Bill 3116

W ¥ T AT 3R AE w9
T T § A AT 7 F19 AT ey
Tffff s I wma@
I 99 FAF AT § W I O EH
geg i o me s
¥ T9 M FY A F IO T 7w
T 9E M A faa WX d @
T § oy g @ gwy sl
"req wAT, o @iy, faeet w3
T | 39 F1 o 5o w1 W T AW
o€ 5 L §2 aF agT oA w0
937 | 37 gaT 7 & 5 P oW
sxaear g3 foy ¥ fa=m fear s
o oae g R oag ¥ g Ay
T F feaws g 5 & W o
o7 T ST 9w A9 9X g0 age
L

T & g am@ w1 Iw FEO
e §, T A g wgEATT T
¢ 3T 0w gfe & ag w7 wg A
A T E g T § ag e
%1 1 @ ¢ fr afz fedt g om-
A ¥ Tt 3 €, Areew v amg &
T A Fevy FT w7 wfEw e
qg agd wegr faare & 1 AU e
fF gat aftagy w9y & W oA
# ffew st fgd 5 g a%
¥ @1, 99 ¥ gfawredr §
Tt gEwl & Y AR grER WX
TR AT E a7, qIfH TA-EET
® FATT WIRET %A g 9% WK
I WEH! 9T AT FA AT AT AT
grar W fay s g fF /)

o WIT AT FT IeE ST A
TR FTE | TR A9 925 §F 7 3@
a f5 wEdm Rl F R T
#ror & fag wl feamt Wik eqe
& ST EH T T W gfe”,
"arg Wk gfen’ ganfy & fag figdr

420 LS.D.

A ARG I FIgu Efran
sfard mdw faan wor § 5 wfasy &
¥ fag st & & | ¥ WS &
fa0et 7 g 1 dfaw ¥ we aw
TN AW T a7 & F
w1 fig fear ;) wfad S
T B O qerfa wfafq ) wify e
fgd | 3T I T EET qg TG
g5 om At o A9 ¥ fag
wY frrewrfaa &< foar g ) ¥ A
t & oy gt 9 @ wee ¥
foem ot faeg g, & skt o Ry
AT Ay F @Y 1 aferor wrwm 7
g farg <1t wrarEi K g 1 ST W @
T N oI =) B ode
T WX & 99 A ATAT FT AT
IR ST T TR AR W §
1 YA AW

¥ gga @ wfas gag 4 S
I TR b AW
fadgs #1 gifers @ W) aRdT
T g W mmE w3 g AR gant
T AEAE WA g faae v &
U w1

Mr. Speaker; Before proceeding,
let me ascertain how much time we
shall spend. I have as many as I4
names sent to me and four hours
have been allotted for this Bill
I find that notice of amendments—
four of them—is tabled only by Shri
Bhakt Darshan. Is he moving all
these amendments?

Shri Bhakt Darshan: That I shall
decide after the Minister’s reply.

Shri R. D. Misra (Bulandshahr
Distt.): I have also sent in amend-
ments,

Mr. Speaker: Altogether four
hours are allotted. How shall we
distribute the time?

a5
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Bhri Alagésan: One hour for the
slause by clause discussion.

Mr. Speaker: Three hours minimum
for general discussion.

Bhri K. K. Basa (Diamond Har-
bour): You know that we have
-aved time on the Motor Vehicles

.mendment) Bill.

Mr, Bpeaker: The hon. Member
1us not got a collective idea of what
nas to be done. We will confine our-
selves to four hours. Let us not
extend that time.

Shrl T. N. Singh: In view of the
fact that there are very few amend-
ments, the clause by clause discus-
sion may not take much time. I
think half an hour would be suffi-
cient.

Mr. Speaker: All right But I
will not extend the half an hour,
because of the fact that there is a
lot of work to do. Ten minutes will
be allowed to each hon. Member.

Bhri T. N. Singh: Ig it necessary
to send names before hand?

Mr_ Speaker: No, no. The hnon.
Member never sends his name. He
always catches my eye.

Shri U. M. Trivedi: Every one is
welcoming this Bill and I also join
in this chorus. The Bill is very
necessary for our country. But I
feel that sufficient is not being done.
It is a pity that at present Govern-
ment has taken upon itself the res-
ponsibility to declare only 13,800
miles of highways as national high-
ways. It should have been at least
commensurate with the length of the
railways. We have got 40,000 miles
of railways under us and it would
not be out of proportion if we had
declared 40,000 miles of these roads
as national highways. The Gov-
ernment should go progressively ahead
because the enabling provision is
there that the Government may dec-
lare any other highway as a nation-
al highway; Government should not
hesitate to take note of it.

I am at one with Shri Bhakt
Darshan when he remarked that

there is no reason to make an ex-
ception, as provided for in clause
2, about a roadway being exempted
from the provisions of this Act if
that roadway passes through a
municipal area and that municipal
area is that of a municipality of
more than 20,000 people. Munici-
palities are not very rich. Not only
that. What happens is this. H the
municipalities do not attend to the
construction of the road or the re-
pair of the road or its proper main-
tenance, and if it is an area, say,
about a mile or two miles or three
miles in length, the movement of the
vehicle—when it is passing through
a congested or thickly populated
area—is already retarded and on top
of it, when the maintenance of the
road is very bad, the vehicles do
get affected, and the pleasure of the
journey is marred by letting muni-
cipalities maintain this road. To
maintain the road once it has been
constructed will not be a very diffi-
cult problem for the Government
which is prepared to maintain
roads to the extent of 13,800 miles.
Therefore, I would suggest that the
words occurring in clause 2(1)
“except such parts thereof as are
gituated within any municipal area”
be deleted. The national highway
must be made to run and be main-
tained by the Union Government all
along.

Then I will draw the attention of
the hon. Minister to this vague pro-
vision in clause 4, “all lands appur-
tenant thereto, whether demarcated
or not". This creates a lot of
trouble and the poor villages are
generally very much harassed by
the P.W.D. where their flelds are
abutting on the roads. A contractor
goes and he digs out any piece of
lands that he wants for the earth
that may be needed for purposes of
dressing the road. Big patches out
of the flelds are dug out this way,
Therefore, the boundary must be a
demarcated boundary and not an
undemarcated one. There must be a
specific provision that 20, 18 or 40
feet—whatever you like—on either
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side of the road must be the maxi-
mum boundary of the road. This
should not be left to somebody to
determine on the spot whether an
area is appurtenant or not appur-
tenant to the road. I have seen
many times big quarrels cropping up
on account of the digging of the
eartn from the nearby fields. There-
fore, this provision must not be left
as vague as it is.

Why I was submitting that Govern-

ment should declare more roads as -

national highways is this. We have
our States which have been form-
ed today and which may come
into being hereafter. They have
not given up their narrow-minded
parochial outloock and they will
creat all sorts of disturbances
for passengers, particularly those
passengers who have the misfortune
to travel by public carriers.

I will give the hon. Minister an il-
lustration which may be of help 1o
him and which may, perhaps, be able:
to solve the difficulties of persons
who travel through to Jhalawad Road
station. Jhalawad Road station is so
situated that a portion of this sta-
tion—the loopline—is in the Madhya
Bharat territory and the main line is
in Rajasthan territory. Passengers
coming to Jhalawad Road station all
the way from 70, 80 or 90 miles, when
they just come near the level cross-
ing, see a board written, °‘Rajasthan
State territory’. No passenger bus is
allowed to travel through this Rajas-
than State territory and all the pas-
sengers have to carry their luggage
on their heads. This is going on for
the last 8 years and the Rajasthan
Government is adamant enough
(Ehri K. K. Basu: Physical exercisei)
not to allow the passenger buses 1in
run to the station, which is only &t
a distance of one furlong, 220 yards.
This has been going on to the chagrin
of the passengers travelling all the
way from a distance 70 or 80 miles.
If this portion of the road is declared
a national highway, we can have a
national highway which runs from
Neemuch to Biora. It runs directly
east without any trouble. If we de-

clare this a national highway, then,
the trouble of the passengers would
go away.

Similarly, I would point out to the
hon. Minister that there was a road
up to 1920, and still there is a road,
connecting Ajmer with Mhow. In the
British days Nasirabad was a mili-
tary station of great importance;
similarly was Neemuch as also Mhow.
Even today Nasirabad i a mili-
tary station and Neemuch is the head-
quarters of the Central Reserve Police
and Mhow is a big cantonment. There
is a road which connects Ajmer to
Mhow connecting it with Roadway
No. 4, which we call the Agra Bom-
bay road. National Highway No. 9
passes through Ajmer. If a connect-
ing road between Ajmer and Nee-
much connecting No. 9 with No. 4 is
declared a national highway, a pro-
per road will be maintained and it
will reduce the distant to Bombay by
about 140 miles. Already roads are
there except for a few culverts. On
account of the road passing in the
olden days, through the territories of
the various small States like Shah-
pura, Udaipur, Tonk in Nimbaheda,
Jaora, Rutlam, Sailana and all those
States, it was neglected and, having
been neglected, at places, it is in a
very dilapidated condition except in
areas where it passed through the
Holkar State and the Gwalior State.
T think it is high time that Govern-
ment takes up this road under its
own control and declares it a nation-
al highway.

I say that Government should take
care to increase the number of high-
ways on a further ground also. If
these small municipalities do not
maintain the roads and if any action
has to be brought by anybody on the
ground of misfeasance or nonfeas-
ance, those poor people who might
suffer on account of this misfeasance
or nonfeasance, they may not be able
to recoup or recover the losses or
damages they might suffer from such
small municipalities. Therefore, it is
necessary that the big highways
passing through small municipalities
—1I agree that a limit might be plae-
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ed in this respect that the liabilities
of big municipalities should not be
put upon the head of Government say
municipalities which have got a popu-
lation of more than I lakh must be
made to maintain the roads and must
be made responsible to maintain the
roads that pass through their limits
—the population of which may be less
than 1 lakh, should be taken over hy
Government and these municipalities
should be not mulcted with the cost
of maintaining the roads which pass
through them.

Shri S, L. Saksena (Gorakhpur—
Distt.—North): Mr. Speaker, Sir, I
welcome this opportunity and I am
very glad that this is the first mea-
-sure about road which we are going
to pass. I would only draw the atten-
tion of the Minister to some omis-
sions about national highways.

One important omission seems to
me to be about the Grand Trunk
Road. There hag been diversion from
Kanpur via Agra and Etawah. The
old road was from Kanpur to Farru-
khabad and then to Aligarh and then
to Delhi. This is a very ancient and,
I think, also a very important road.
I do not deny the importance of other
roads, but this must not be neglected.
It is a very important road. Already
it is a good road and if the mainte-
nance is proper it shall be a very im-
portant artery. I suggest that this
old Trunk Road should be maintain-
ed as it was and no portion of it
should be left to the States.

Secondly, I want to draw attention
to the Nepal border. In one place the
national highway runs up to Raxaui;
Motihari, Sigauli, Raxaul is a border
of 700 miles, on the Nepal border.
After the independence of Nepal, or
after Nepal has been liberated from
the old Rana rule, the problem has
become very important. There is no
road connecting the various places on
the border. I suggest that there
should be a road along the Nepal
border which should be maintained
by the GovernmentofIndia asa na-
tional highway. It would be important
strategically and it would also pro-

vide a means of keeping check on
dacoities. What happens in the Ge-
rakhpur district? Dacoities take place
in Nepal by Indian people and then
they come over to this side. Some
dacoities take place on the Indian
side by Nepal people and they run
away to Nepal. The result is you can-
not get them, because there is no road
along the border. There are dacnitics
on both sides of the border and life
becomes miserable. There are already

* some roads. But what I would like

to suggest is that there should be,
just like the Trunk Road, a road on
the border of Nepal. This will be use-
tul strategically and also to maintain
law and order on both sides of the
border. Just as we have got a road
from Raxaul to Nautanwa, this road
from Gorakhpur to Nautanwa may be
declared a national highway. This is
the only way of going into Nepal It
it at present a motorable road. It
would be important because thou-
sands and thousands of Gurkha soldi-
ers go by this road to Nepal and there
is heavy traffic also. I would
suggest that the importance of
the Nepal border should not
be minimised and we should
have the road maintained by the
Government of India. This should
be constructed if not existing and, if
existing, it should be maintained by
the Government of India. This will
help us in many ways. There are
very good forests also in the border
areas of Nepal, which are [lertile.
On account of their being no roads,
the whole area is being kept in the
dark. If a road is made there, it wull
be a very important link—particular-
Iy I request a roadonthe border of
Gorakhpur. If there is such a road,
it will open the whole area and there
will be good income to those areas as
well as to the roads because it will
create a lot of traffic there. J request
that this suggestion may be examin-
ed and it should be included here.
About the road from Faridabad to
Allahabad, this is a very important
road in U.P. as it connects some of
the very important districts there.
This should also go through Azampur
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and Jaunpur  before touching
Allahabad. This is a very important
road already, and it should also be
kept as a national highway. This sug-
gestion also may be favourably con-
sidered.

Shri Anandchand (Bilaspur): [
have only a few observations to make
on this Bill. It is a welcome provi-
sion that we are declaring certain of
these routes as national highways. In
every country there are national
highways, but there is a distinct
characteristic in the other countries,
whether we take the “Autobahn” of
Germany or the ‘Route National’, of
France and that is that they lovk
different—better preserved, having
better surfaces, bridges are well built
and so on and the traffic on the road
does not move in the same pace in
which it does on our national high-
ways.

There is a special provision about
railway crossings. I want to draw the
attention of the hon. Minister especi-
ally to that. On our national high-
ways system even today, there is a
lot of leeway to be made up about
the railway crossings. I have many
examples in mind, but I will give one
particularly on the national highway
from here to Ambala and on to Simla
as an example. Take the railway cros-
sing at Ambala Cantonment. In that
cantonment there is a  crossing,
which, about three or four times
during the day when the traffic
is highest, remains closed; the trains
move to and fro and you have to wait
at least for half an hour, sometimes
even three-quarters of an hour. I am
just citing this as an example to show
that on these national highways, such
flat crossings without any bridges
should not be there or should be
minimised, especially when the high-
way connects us to the borders of
India in the Northwest.

Another matter that 1 want to
draw the attention of the hon. Minis-
ter to was very ably stated by my
triend here from Garhwal—about the
cesses and tolls. I agree with what he
said and with all the emphasis that I
can command I would say that the

tolls and cesses should not be impos-
ed by Government. There should be
no provision for them on the high-
way system. On a national highway,
naturally we expect that the traffic
will move without let or hindrance
and it should not be subject to petty
charges on the way, whether they b
two or three annas for a bridge ot
tunnel or whatever it is. I do not
think we have many tunnels although
tunnels are also provided for—per-
haps it is the Banihal Tunnel. It is
a wonderful feat of engineering and
we are proud of it. I think there
should be no provision for these tolls
because that does not redound to
the credit of the Central Government.

Another point that I wanted to draw
the attention of the hon. Minister to
in this connection was that special
consideration should be given to bor-
der areas in so far as the national
highway system is concerned. I have in
mind the eastern borders of India
and the western borders of India.
About the eastern borders, and the
highways that are now laid down in
the schedule connecting the State or
East Bengal with the rest of the
country, I think the system is all
right, and I can suggest very little
improvements thereon. But so far as
the western borders are concerned,
we have at the present moment, if
we go through the map, the two
national highways connecting the
borders of India with Pakistan on
the West. There is one national high-
way going from Delhi to Hissar, and
on to Fazilka; the other national
highway goes from here to Ambala
and on to Jullundur, from where une
branch goes to Mukerian and Pathan-
kot and the other goes to Amritsar.
Both these highways should be ther:
and they connect important centres
of this country with the western bor-
der. But then they pass through terri-
tories which are geographically not
very difficult to traverse. From the
defence point of view I was going to
say that it is not a difficult territory
to traverse. The war, the last war,
as everyone knows, is a war of depth,
with all the tanks and machinery and
people can penetrate miles and miles.
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These highways, situated as they are,
might be out of commission on
account of the very nature of the
country through which they run. I
was looking at this map, and I think
that so far as the defence of this part
of the country is concerned, we have
placed Simla as the Headquarters of
the Western Command and so [
should have thought that we should
have another highway connecting
Simla with Pathankot, passing
through the hills, and that would
have been a welcome addition to the
national highways that are already
there.

Shri Hem Raj (Kangra): That
should not go from Hoshiarpur to
Dehra-Gobipur and then to Shahpur,
Dumera and Udampur. ...

Shri Anandchand: That comes in
the way. My hon. friend is mistaking
the topography of the land What he
has in mind is the small area lying
on the route to Palampur. Kangra
Valley comes in the way.

Shri Hem Raj: Kangra is very near
the border....

Shri Anandchand: I am sorry if
1 was going to answer any question
of my hon. friend, but I think as it
is only a matter of detail, it can be
looked into. What I have in mind is
an alternate system for that area
which does not pass through the plain
country as it might be desirable from
the defence point of view.

Mr. Speaker Hon. Members may
note that some items are included in
‘he schedule today in this Bill. There
is a provision that other items can be
included by a gazette notification. So,
the more important ones may be
referred to here. Possibly if one hon.
Member wants to give all his sugges-
tions, which should be taken into
consideration, he may go on stating
them. I am not complaining that the
hon. Member is taking much time, but
it may be better that the more
important ones might be referred to
here and the others might be commu-
nicated to the hon. Minister.

Shri Anandchand: That is exactly
what I had in mind. It was only on

that account that I did not say any-
thing about the eastern border, but I
mentioned this about the western
borders as it happens to be a very
important suggestion.

One more point and I have done,
and that is about the absolute necessi-
ty of some kind of a system on these
national highways by which what
might be called the fast-moving
traffic, which has to move between
two points, is accelerated. In other
countries—I do not want to give ex-
amples because they have all better
systems at the present moment and
have more finances too—there are
certain provisions whereby certain
kinds of vehicles, slow-moving
vehicles are either provided for
separately or there is a system
in the national highway itself
whereby the road is divided into two
portions, each portion again sub-
divided into two, where the slow-
moving traffic can be bypassed by the
fast-moving traffic. I know that sys-
tem; I know it would be expensive;
we would have to widen the national
highways in this country quite a lor
But it could be tried on certain rout-
es where traffic is heavy, so that the
fast-moving vehicles between two
important points are not put to any
inconvenience on account of a mix-
up with the slow-moving traffic or
vehicles along the same road.

I wish to make a certain point
which my hon. friend Shri Trivedi
stated, that is, about the municipali-
ties. While I agree with him that so
far as the municipalities are concern-
ed, some of them, the smaller ones,
should not be asked to shoulder the
expenses of the national highways, I
would go one step further and say
that the municipalities should not be
brought into the picture at all. I
would suggest respectfully and force-
fully that all important towns, if
they come in the national highway
system, should be bypassed, and
there should be a by-road connecting
the main national highway with the
town and the national highway
should not go through the town as
such. because going through the town
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is not essential except for those peo-
ple who have something to do with
or to halt in that particular town. It
is not necessary now. When these
roads were originally built, the basic
consideration was that they should
pass through an important town or
village and so on. When we are doing
it on the basis of a long transport
system which connects one end with
another, it is not absolutely essential
that each of these national highways
should pass through a big town. Let
there be bypasses and let them be
connected to the national highways
so that these fast moving wehicles
need not go through the congested
areas and affect the traffic there. If
that is done, no contribution may be
paid by the municipality. I would,
however, urge that the municipalities
in India today are not very rich.
They have a dozen functions to per-
form and they are not able to perform
them with their limited funds. Why
should we add this burden to them?
The amdunt of money which will
have to come out -from these munici-
palities will be very small and I feel
that the Central Government, with its
resources could meet this expendi-
ture.

Shri T. N. Singh: Sir, this is a very
welcome measure which should have
come much earlier. Judging from the

dments, I that there is
general agreement on the principles
of this bill.

1 want to make an observation in
regard to the engineering aspect.
These roads while facilitating quick
transport, create other problems.
When in the construction of roads due
care is not taken they create flooding
problems in the villages. Water
which has a general natural flow in
certain  directions is blocked. The
iystem followed in the construction
of irrigation canals is generally to
follow the line of the land where it is
at the highest level. They go from
the highest levels so that water can
flow, from the canal, on either side.
If there is proper alignment of canals
they do not hamper the natural drain-
age system of the wvillages. I wish
that, while constructing the new

national highways, this aspect is con-
sidered by the engineers. In the con-
struction of certain national highways
as they are today, certain problems
have been created because of faulty
construction. I would urge very
strongly on the engineers who will
be taking up this task to see that the
natural drainage system of the rural
areas is not disturbed by faulty con-
struction of the roads. I now come
to the financial aspect. We finance
these schemes in several ways. There
is petrol cess, road fund, etc. Some
dontributions are made from the
general revenues also and some sub-
sidy is given to the States for the
maintenance of the national highways.
I feel that the time has now come
when we should systematise this.
Though national highways should not
be treated as a full-fledged commer-
cial proposition, in & sense, they are
also a commercial propogition. When
we treat the railways or waterways
as a kind of commercial proposition,
I see no reason why due attention on
commercial aspects should not be paid
in the construction of national high-
ways also. We are taxing the people
for road development and they get
certain advantages. They are using
these roads. The very fact that there
are certain tolls and cess which are
levied and collested for the construc-
tion of certain bridges shows that the
service rendered by highways has a
money value and people do pay for it

I would like to say a few words
about the financing of our national
highway schemes. I do not know
what the present position is, but it
appears that we are using current
taxes for capital expenditure. Of
Rs, 55 crores that we propose to spend,
we get about Rs. 5 crores from petrol
cess. Construction of a new road is
a kind of capital expenditure. Is it
right to use the current receipts from
a tax, meant to cover mainly main-
tenance of the roads, for financing
capital projects? I see nothing intrin-
sirally wrong in ploughing in surpluses
for capital expenditure but, the prin-
ciples have to be clearly enunciated
so that we may follow a rational
practice. There may be a funding of
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our resources. These guestions: what
shall go to the current expenditure,
what to the capital expenditure, how
we shall finance it—should be con-
sidered and studied from all points of
view. 1 want the Transport Minister
to apply his mind to this and find out
whether it is possible to treat National
Highway as & semi-commercial pro-
position and see that the taxes or
cess levied are enough to meet the
current expenditure. Then there are
other problems namely, how to get
more resources, how to make the
tax-payer share the burden of con-
struction of new roads, should it be
limited to income from oesses, etc?
All these things should be considered.

I hold very strong views on cesses,
tolls etc. that are levied at certain
points on road by local bodies or State
and Central Governments. You are,
Mr. Speaker, familiar with the
Buckingham Canal and what great
service it was rendering in the past.
Now, it has almost gone out of use,
apart from silting and other things
because of, one factor. There are all
kinds of tolls at various points on this
canal. These tolls and levies have
hampered the flow of traffic on the
Canal. Similarly, I feel that the tolls
on national highways are a hindrance
to traffic. 1 know of a case where,
for the purpose of constructing a
bridge, a certain toll was levied. Many
times over the cost of donstruction of
that bridge has been realised by way
of the toll tax but still the toll tax
goes on. It now forms part of the
general revenues of a municipality or
the district board. There is a tendency
to continue this burden indefinitely.
That is why, I say that we should
somehow find some way to rationalise
these tolls and levies at various points.
1 would urge that as far as possible,
these tolls should be abolished. They
should not be levied at all. If the
local boards have to be compensated
some way may be found to do that.
There can be some arrangement
among the State Government, the
Central Government and the local
boards for this purpose.

8hri N. M. Lingam (Coimbatore).
A little while ago the hon. Member
said that, if possible, it should be
made a semi-commercial proposition.
At the same time, now he says that
these tolls, levies etc. should not be
levied. How does he reconcile both
his statements?

Shri T. N. Singh: What I am saying
is about the individual points where
these cesseg are levied. That is a
wrong system. [ want adequate
income to be earned, but not by levy-
ing tolls at certain points. That is
what I am suggesting. How to get
those resources, how to rationalise
them so0 that the burden is evenly
distributed all over, is a matter on
which some arrangement dan be
arrived at by negotiation between the
Central Government, the State Gov-
ernments and the local bodies. They
should work out a financial formula
for the purpose. To have a point to
point special levy or tax is not proper.

Bhri R. D. Misra: If that is the only
road entering the limits of a munici-
pality and that is the only source of
its income, then what does he suggest?

Shri T. N. Singh: I do not want
to deprive the local body or the muni-
cipality of a few thousand rupees. I
only said that they can get it in the
form of a subsidy either from the
State Government or from some
other general levies that are made.

An. Hon. Member: Have you any
plan?

Shri T. N. Singh: That has to be
worked out. It is very difficult for
me to detail out a plan in this con-
nection off-hand.

The fourth point to which I want to
draw your attention is in regard to
the cess we are getting from diesel
oil. I understand that diesel oil cess
is going to the general revenues. I
gee no reason why it should be so. If
petrol cess can go to a special fund,
why not the diesel oil dess? More-
over, 1 foresee that in future diesel
o0il will come in greater use for trans-
port purposes on the roads. It is
cheaper also. I see no reason why
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encouraged. Being cheaper, it can
also bear a slightly higher cess.

I have only tried to point out some
of the ways by which we can make
national highways self-financing. I
would strongly urge on the Transport
Ministry to put up a case before the
Government or, if it is necessary,
before the House here so that the
income from diesel oil cess is ear-
marked for road development pur-
poses and that it does not go, as it is
going at present, to the general
revenues. Some such system has to
be evolved.

Shri Achuthan (Crangannur): Mr.
Speaker, Sir, I welcome this measure.
In fact, it was long overdue, because
in the Union List we have said that
the Parliament can declare eertain
roads as national highways.

The hon. Minister, while moving
the motion for consideration, said that
during the Second Five Year Plan
there i no likelihood of any additional
national highways being taken up. I
do no* know if he is very serious with
regard to that statement, because I
find even now certain big roads,
almost akin to national highways, are
being constructed and maintained by
the Central Government The West
Coast Road—Shri Kelappan was about
to refer to that—connecting Bombay
and Cape Comorin through Malabar
and other regions does not find a place
in this Schedule. According to me it
ought to have found a place in this
Schedule, because it is a very import-
ant road. It goes via Malabar and
connects Travancore-Cochin  with
"Bombay. It has got commercial
importance, strategic importance and
traffic importance also. Moreover, I
understand that at present there is
no road to connect the national high-
ways which are running on either side
of the Western Ghats. Here in this
Schedule we find item No. 36 which
is the highway connecting Salem,
Coimbatore, Trichur, Ernakulam,
Trivandrum and Cape Comorin. There
is the other road, item No. B, the
highway starting from its junction
near Banaras with the highway speci-
fled in serial No. 3 and oonnecting
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Mangawan, Rewa, Jabalpur, Lakh-
nadon, Nagpur, Hyderabad, Kurnool,
Bangalore, Krishnagiri, Salem,
Dindigul, Madurai and Cape Comorin.
So the national highway under item
No. 8 goes to the Madras territory.
Itern No. 36 goes to Travancore-Cochin
and joins at Cape Comorin. In fact,
there is no road to connect these high-
ways in the middle excepting the rail-
way line which may come into exist-
ence after two or three years
connecting Ernakulam with Quilon.
There is no road which connects these
highways via the Western Ghat. In
fact, the old Cochin Government
attempted to have a small road, but
it was not within their financial means
to take a  first class road between
Chalakudi and Pollachi. There is
#ven now a tolerably good road, but
it is beyond the means of the State
Governments, beyond their finandial
resources, to have a pucca road which
will connect this western road to the
Madura road. I therefore think the
Government must consider the advis-
ability of improving that particular
road which is now in a very bad con-
dition and which has got a very
potential capacity as far as industrial,
commercial and other kinds of traffic
are concerned.

There are two or three bridges
which are to be constructed by the
Central Government. The Alwaye
Bridge and the Arur Bridge are very
important. I understand that in regard
to Arur Bridge some tenders have
already been called and the work has
already been taken in hand. With
regard to Alwaye Bridge I do not
know what the position is. That
Bridge is in the offing for the last 4
or 5 years. We have been pressing
for it here and also the State Govern-
ment. The only answer we have got
is that it is coming. I do not know
whether we have come to a final stage,
when we can say that the work will
be started within a certain time.

Coming to the guestion of munici-
palities, in this Bill we find that a
municipality with a population of

25,000 or more will have to maintain

national highways passing through its
limits.

I do not know where from
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the Government came to the con-
clusion that such municipalities which
have got a population of 25,000 or
more must be made liable to maintain
the highways. Is it to be decided on
the question of population alone, or
because somebody has said that they
are financially sound? There must be
some other criterion. You can say
that if a municipality has so much
income then the Central Government
would not spend anything. I can
understand that. Now, in this so-
called State of Kerala there will be
petty municipalities having a popula-
tion of 30,000, 35,000 and even 40,000,
but which are not even mow in a
position to look after their by-lanes
in the small towns. We have actual
experience of that difficulty. They
are now borrowing money from the
State Governments concerned for
maintaining even the small by-lanes
in the municipal towns. How can
they be burdened with the responsi-
bility of maintaining the national
highways in a better way? This point
has to be seriously considered by the
Government; otherwise the Govern-
ment will have again to give help to
these municipalities in some manner
or other.

Then, how are we going to divide
the rights after these highways are
declared as national highways? Is
there going to be a departure with
regard to the criterion concerned, or
will the old system continue? 1 do
not know how far that is going to
affect the resources of the States when
this Bill comes into law and there is
a change in respect of the allocation
of the Central Road Fund because of
the declaration of these highways as
national highways.

These are some of the points that 1
wish to mention. I want once again
to stress about the West Coast Road.
Nothing has been mentioned about
that. It is very essential and the Gov-
ernment has also started working in
that line. The bridges are going to
be constructed. It is an important
road in the West Coast. Therefore,

proper attention must be given to that.
1 would. therefore, suggest that, if
possible, at the third reading stage
or ewen now, the Government can
bring in an amendment to include the
West Coast Road also as a national
highway.
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Mr. Speaker: 1 shall distribute the
time to the various States.
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Shri M. D. Joshi (Ratnagirl South):
Mr. Chairman. I do welcome this Bill.
But, when I went through the contents
of the Bill, I was filled with despair.
Highways Nos. 4 and 5 mentioned in
the Schedule relate to Bombay. High-
way No. 4 connects Agra, Gwalior,
Shivpuri etc. and finally Bombay. I
would request the hon. Minister to
look at the map which has been sup-
plied to us and glance at the west
cdoast. What do we find there? There
is no highway proposed along with
the west coast. We only find very
small narrow lines showing either
provincial ways or roads. That is a
very sorry state of affairs.

It was once said by a poet:
“East is east; west is west;
Never the twain shall meet”.

He was a poet obsessed with the
superiority complex of the west; he
thought that the west was superior
to the east. But here the matters arc
reversea. The east—] mean the east
coast of India—has got a very broad
highway, but the west has got nothing
I would very humbly ask the hon
Minister: “Are you going to allow
east to remain east, west to remain
west and never allow them to meet!”
The provincial road from Bombay to
Goa—Goa is for the present separate
—was constructed some 75 years ago.
It was meant for bullock carts and it
is a zigzag road. When I was speak-
ing in Committee ‘B’ on the second
Five Year Plan, I mentioned this fact,
namely, this area not being served
by any kind of convenience. So long
as this area is not served by good
highways, it will remain backward
for ever. The west coast, from
Bombay to Mangalore, is a backward
area. I speak not only for my district,
but also for the districts beginning
from Kolaba, Ratnagiri, Karwar etc.
up to Mangalore, North Kanara and
South Kanara. The whole area is not
served by any kind of highway. 1
would have liked to move an amend-
ment, but what is the use of moving
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any amendment, if the hon. Minister
is not going to accept it? Therefore,
I very humbly urge for his con-
sideration the utmost necessity of
having a national highway in the west
coast. In the original scheme contain-
ing the proposed national highways,
there was a national highway pro-
posed along the West Coast. It was
somehow or other, dropped. I believe
it was so late as in 1942 that bridges
were constructes] along with West
Coast. They were constructed by the
British Government for their purpose
of moving troops, because there are
no railways there. But the common
man’s need was not looked after and
I am very sorry to find that in this
Bill also it has gone unheeded. This
is a very serious lapse in my opinion
and I would request the hon. Minister
to reconsider the Schedule and have
No. 4-A. 1 would request the hon.
Minister’s attention to what I am pro-
posing in the map as this is worth con-
sideration. There should be a high-
way starting from Panvel, south of
Thana, going on to Mahad in Kolaba
district, then passing through Ratna-
giri District via Rajapur, Phonda etc.
going as far as Savantvadi and then
going to Belgaum because for the pre-
sent Goa is a stumbling block. From
Belgaum it can be connected to
Yellapur and Karwar, and proceeding
—pgoing as far as Mangalore. This is
the highway that I would request the
hon. Minister to ineclude in the
Schedule as highway No. 4-A.

Coming to the provisions of this Bill
I find that in sub-clause (i) of clause
4 it is mentioned that “highways"
include “all lands appurtenant thereto
whether demarcated or not”. It has
already been pointed out by my hon.
friend Shri Sinhasan Singh that this
demarcation sometimes ranges as far
as 200 yards on either side. In my
own district I know that it extends
to 100 feet or 200 feet. Now, most of
these lands are paddy lands, culti-
vable lands and people find them-
selves in very great difficulty. As far
as the highway is doncerned, it is no
where to be found on west coast. But
then the land on both sides of the road,

of whatever category, may be demar-
cated. If the land is demarcated, the
ordinary peasant knows where he is
and how far his land is going to be
taken. But if it is not demarcated, -
what is the intention? How far will
the highway extend? If it is not
demarcated up to 100 or 60 feet, one
is left wondering what is the intention.
So, “all lands appurtenant thereto
whether demarcated or not to the
extent of 100 feet” or some such
phrase should be there. I am not
proposing an amendment. But this is
necessary and it may be considered.

Then I endorse the suggestion made
by one hon. friend here that high-
ways should not pass through mumi-
cipal areas as far as possible because
it is not possible for municipalities to
maintain the highways to that
standard as that of the Central Gov-
ernment. The highways should by-
pass the area; if at all they have to
pass through municipal areas, the
municipalities should receive help
from the Central Government in order
to enable them to maintain the high-

ways.

Regarding the linking of towns with
aighways, there are important towns
along the West Coast which are
situated just near the sea. I do not
mean to say that the highways should
pass through these towns. For
example, my own town of Ratnagiri
is along the coast line. I do not say
that the highway should pass through
my town. It would be nine or ten
miles away. That should be the pro-
per situation of the highway. The
present Bombay-Savantvadi-Belgaum
road is such that two buses cannot
pass each other. Many times,
especially in the monsoon days,
accidents have taken place because
two buses cannot pass each other
safely at the same time. The road is
so narrow. Therefore, a national high-
way is an absolute necessity in my
part of the country. I would press
this for the hon. Minister’s considera-
tion and I hope that this highway will
be included in the Schedule.
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S8hri L. Jogeswar Singh
Manipur): I thank you for giving me
an opportunity to speak on this Bill.
This is a very important matter in-
deed and this Bill is long over due.
I welecome this Bill.

The Government of India accepted
the full financial liability for the
maintenance and development of cer-
tain national highways, with effect
from the 1st April, 1947. But the
responsibility for maintenance and
development of these areas so far
rested on the State Governments
concerned. Now the Central Gov-
ernment is taking full responsibility
for the maintenance of these rcads.
While, formerly, accepting the full
finanecial liability, it did not exercise
its powers with respect to the deve-
lopment and maintenance of these
highways more effectively.

Previously, these roads were not
properly demarcated. There is a
very important national highway that
proceeds up to the frontier between
India and Burma. This is the high-
way connecting Kamargaon, Imphal
and Palel and proceeding to the bor-
der between India and Burma, which
is given as national highway in serial
No. 30 of the Schedule. This highway
connecting Kohima and Imphal on
the border between India and Burma
is a very important highway. At the
same time, it is a strategic highway
also. Up till now the maintenance of
these roads was done by the Assam
Government. As soon as this Bill is
passed, the maintenance and develop-
ment of these roads will be taken up
by the Central Government.

So far as I see, the maintenance of
the portion of the road from Dimapur
to Kohima is very bad. The road is
very bad because no repairs are
undertaken. Since the Naga rebellion
no labourers are available and so no
repair is undertakeri. The road be-
tween Kohima and Mao is also in a
very bad state. Previously, the res-

13 AUGUST 1956 National Highways Biii 3:46
(Inner ponsibility for the maintenance of
these roads was with the Assam

Government. The taking over of this
responsibility by the Central Govern-
ment is quite proper.

With regard to the levy for the
maintenance of these roads I should
like to say something. In the fron-
tier areas the roads are comparative-
1y very long and so the maintenance
is costly. It will not be possible to
maintain those roads unless the Cen-
tral Government go to the help of
the frontier States. Take, for instance,
the case of the Manipur State. There
the means of transport and means of
communication is only by road. No
rail road is available there. When
there is no rail road the levy of cess
or fees or tolls for canals and tunnels
is not justifiable. It is not justifiable
to impose a cess on the people when
we have got no railways in our area.
Taking into consideration all these
facts, the Ministry of Home Affairs
has recently abolished the cycle tax.
Why? Why was the cycle tax abo-
lished? By this eycle tax they were
getting Rs. 20,000 annually. These
Central taxes were abolished because
the Home Minister found there was
no other communication except road.
The imposition or levy of a tax or
fee in such areas where railways are
not available is not justifiable. So,
I request the hon. Minister to see that
this levy by way of tolls on ferries
and canals is not made in the case
of Manipur State where there are no
other communications except road.

I have received a letter from the
hon. Minister, Shri Alagesan, regard-
ing the maiptenance of the Dimapur-
Imphal Road which proceeds up to
the Indo-Burma border. He has said
that the portion which falls within
the Indian Union is still maintained
by the Government. He has also re-
ferred in his letter to what I had
mentioned namely that the portion of
the road within Burma is no longer
maintained. His letter is wvery in-
teresting because it shows the Gov-
ernment of India have taken keen in-
terest in developing the road between
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India and Burma. In his letter dated
the 1st August, 1956 under D.O. No.
PL-13(4) /56 he says:

“The question of developing
road communications between
India and Burma was considered
as early as 1944, Between 1944
and 1940 we made some SUEgEs-

tions to the Government of Burma
to connect their road system with
ours on the border. The Burmese
Government have, however, not
evinced much interest in our pro-
posal.”

The letter to the Burmese Governs
ment was sent as late as 1849. In
those days the Burmese Government
was perhaps not taking much interest
in developing these roads, but these
roads were maintained during the
war time and still the portion lying
in our area is being maintained. So,
the only question is this, that the
road situated on the Burmese side
has to be maintained. The situation
has also now changed. There is the
Naga movement on our side of the
frontier and there is the Karen move-
ment on the Burmese side. In order
to bring these areas under control
they will be interested now in deve-
loping these areas soO far as road
communication is concerned, and they
will respond favourably. So, 1 would
request the hon. Minister to initiate
negotiations anew with the Govern-
ment of Burma so that the road link
between India and Burma may be
completed and  this international
highway can be maintained.

Another question is with regard to
the highway which has not been in-
cluded in the Schedule, namely the
highway from Agartala to Assam up
to Shillong, the construction of which
‘has already been completed. I do
‘not see any reason why this road
.should not be placed in the Schedule.
“The road from Silchar to Manipur
should also be classified as a national
‘highway. The reason is this. Dur-
ing the meeting of Committee B on
the Second Five Year Plan Dr. J. C.

420 L.S.D.

Ghosh, member, Planning Commis-
sion said that this road from Silchar
to Manipur is to be constructed be-
fore 1961. It would be classified as
a national highway and this would
be included in the Schedule of
National Highways. I think this can
be done because there is a provision
in sub-section (2) of section 2 that
any other highway can be included
in the Schedule by a notification.

So, I welcome this measure. At the
same time, my earnest request is this.
In the Bill there is the provision that
for the development or maintenance
of any part of a highway situated
within a municipal area, expenditure
should be shared by the municipality
concerned. Especially in this connec-
tion in the frontier areas which are
economically backward, the munici-
palities are not working well. They
are also new and they are not in a
position to finance the development
and maintenance of roads. Hence,
this responsibility left with the muni-
cipalities should be done away with.
1 support the Bill.

Shri Biren Dutt (Tripura West): I
come from Tripura. I want to speak.

Mr. Chairman: I do not. deny the
hon. Member is anxious to speak, but
the Chair has also some right to call
another Member. Before I ‘call
another Member, no one should begin
to speak. Shri Lingam.

Shri N. M. Lingam: I support the
Bill. The Bill is simple, but it is very
important from the point of view of
national reconstruction. Indeed, it is
basic to our programme of develop-
ment as envisaged in our Plan. The
Bill presented simply regularises
what is happening now in the country.

The broad ieatures as explained by
the Minister are: declaration of cer-
tain highways to be national high-

“ways, responsibility for the develop-

ment and maintenance of national
highways, delegations of functions in
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[Shri N. M. Lingam]

velation to such development or main-
tenance to State Governments and
subordinate authorities, the levy of
fees for services and benefits rendered
by national highways and agreements
with State Governments. These things
are actually happening now. The
same procedure is obtaining as bet-
ween the Centre and the States. What
we do now is to regularise this by
legislation.

That is good so far as it goes, but
I would like to know how precisely
the Government is going to develop
and maintain the national highways.
If it is the present system, that of en-
trusting it to the State Governments,
then some observations are called for.

We see first of all that national
highways are not of the same stand-
ard in the country. Whether it be
with regard to alignment or surface
or maintenance or other improv-
ments like landscaping, the conditions
are not the same throughout the
country. In fact, in certain of the
national highways the condition of the
roads generally can be stated to be
inferior to that of roads classed as
provincial highways or even district
roads. The reason for this state of
affairs has to be looked into. I do not
claim to have made a survey of the
condition of national highways
throughout the country, but from such
observations as I have been able to
make I could say that some of the
roads classified as national highways
can hardly lay claim to such an ap-
pellation even from the point of view
of a layman because of several defi-
ciencies in them. Their width is not
adeguate; their surface is not deve-
ioped, and their sites are subject to
erosion, to mention only a few of the
defects in these highways. 1 do not
know whether the Central Govern-
ment have their own machinery for
the inspection of these highways and
for suggesting improvements where
necessary. That is with regard to the
state of the highways at present in
the country.

Sometimes, I feel there is a sad
neglect of these highways. It may be
that these things are beyond the con-
trol of the Central Government. For
instance, in the case of roads, the
maintenance of which is entrusted to
the State Governments, they may not
have the engineering personnel to
cope with these works, or it may be |
that there is not enough labour forth-
coming, or, again, it may be that
enough contractors are not forth-
coming. But whatever the reason
may be, the fact remains that the con-
dition of the national highways is not
as good as one desires it to be, at any
rate, in certain parts of the country.

Then, I come to a few other aspects
of the development of national high-
ways. National highways can deve-
lop, only after two conditions are
satisfied. One is the existence of a
network of State highways, and what
are called secondary systems of roads
or feeder roads connecting villages.
Unless the network of these roads is
maintained in the proper condition so
that they could feed the national
highways which will be the arteries of
communication and intercourse bet-
ween States, there is no point in
having too much emphasis on the
development of national highways.
The other adjunct to the develop-
ment of national highways is the
existence of adequate traffic on the
national highways; and as the Minis-
ter pointed out, the transport policy
of Government is closely allied to the
development of national highways.
Unless we have enough traffic, that is
to say, unless the weight, volume and
the intensity of traffic justify the con-
struction and maintenance of national
highways, there is no point in having
national highways. Are Government
satisfied that there is in the country
today such traffic as to necessitate
outlay on national highways as con-
templated in the Bill or in our Second
Five Year Plan?

To have such a traffic as will need
the development of national high-
ways on the scale adumbrated, we re-
quire a sound transport policy, and

-
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that transport policy will succeed
only if the automobile industry is
developed, and commerce and indus-
try are developed. I find, therefore,
that these matters are related to one
another.

So, for the national highways to
develop sufficiently, and for this
House to make allocations on a huge
scale as is now contemplated, two
main things are necessary, namely
the existence of a good system of
State highways and a secondary sys-
tem of roads on the one hand, and
the existence of a well-developed
automobile industry, on the other.

As regards the automobile industry,
we have seen that the Motor Vehicles
Taxation Enquiry Committee, which
went into the whole question, has
said that the burden on the industry
is very heavy. The committee has
pointed out that the incidence of
taxation in India on automobiles is
the highest in the world. I do not
know what view Government take of
these recommendations. The com-
mittee has recommended a uniform
rate of taxation on motor vehicles.
Unless that is done, the committee
points out, the automobile industry
and highway transportation will not
develop. Indeed, the committee has
gone to the extent of saying that the
condition of the existing roads itself
constitutes an additional taxation on
the transport industry, because the
wear and tear owing to the nature of
unsatisfactory roads constitutes an
indirect taxation on motor vehicles.

So, I would like to know from the
Minister what steps are being taken
or are in contemplation to bring down
or to regulate the levy of taxation on
motor vehicles, so that an incentive
may be given to the development of
highway transport.

Coming to the system of roads,
which is complementary to the deve-
lopment of national highways, I
should say that there should be a
balance between the outlay on na-
tional highways and that on the
secondary system of roads. In a poor
and underdeveloped country like ours,

we cannot afford to have an expand-
ed system of national highways, while
our village roads and State highways
are starved.

It is true that the state, the standard
of the surface and other conditions of
the various systems of roads, which
are classified into four categories
according to the Nagpur Plan cannot
be the same, but even so, the village
roads and the district roads and the
State roads must be strengthened, so
that they can effectively serve the na-
tional highways. In other words, the
allocation on national highways and
the schemes for their extension should
bear a proportion to the allocations
that we make on the development of
State highways and district roads and
their condition generally.

Some hon. Members reférred to the
taxation on vehicles and the question
of making the national highways
semi-commercial. 1 think one of the
hon. Members had in view,—at any
rate, I understood him to say—that
national highways should as far as
possible be self-supporting, when he
said that they should be run on com-
mereial lines. But here are some of
the figures culled out from the Report
of the Motor Vehicles Taxation En-
quiry Committee. The taxation on
motor vehicles has risen from Rs. 59
lakhs in 1947 to Rs. 703 lakhs in 1950,
while in the Madras State alone, it
has increased from Rs. 165 lakhs in
1947 to Rs. 347 lakhs in 1950, Inci-
dentally, 1 may mention that of the
taxation rates in the different States
in India, the rates in Madras are the
highest.

It will be seen from these figures
that the taxation is steadily increas-
ing, and even now, the entire outlay
on national highways is met by the
Central Government. So, it is a long
cry from our position to the position
envisaged by some hon. Members,
namely that the national highways
should be maintained and developed
on a commercial basis.

But the most important thing that
I would ask the House to realise is
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that we have to satisfy ourselves that
the outlay on the national highways
is profitable. In fact, what some hon.
Members meant when they said that
they should be run on commercial
lines was this, namely that the allo-
cations that we make for the deve-
lopment of national highways in the
Second Five Year Plan must bear a
relation to the return that we can get
from them.

In other words, in the matter of
priorities, for the development of na-
tional highways, missing links and
bridges should be given first prefer-
ence and be attended to first. 1 would
submit that each national highway
should be taken up and completed for
traffic, after a survey of the traffic on
that highwiay has been made. If it is
fou.nd: as a result of the traffic sur-
vey, that there is no justification for
the development of a particular na-
tional highway, then that should be
postponed and taken wup at a later
date. There is no use extending na-
tional highways all over the country,
with missing links everywhere, miss-
ing links of bridges and culverts to
be filled up everywhere, and allocat-
ing huge sums of money. Let us have
a traffic survey of the various high-
ways and take them up by stages, so
that our national highways may bring
forth the maximum results.

This brings me now to the question
of the future of national highways.
We in this country are far from the
stage at which countries like America
stand in regard to national highways.
There, they have roadside improve-
ments, beautification and control, pro-
vision for picnic-grounds, rest places,
gasolene stations, all these amenities
they have. That, of course, should be
our long-term objective. But in the
system of development also they have
what are called controlled excess
highways, parkways and freeways.
The reason for my mentioning these
is that we must have an integrated
plan for the development of national
highways from the primary stage,
that is, from the village road stage,
up to the national stage, and for such

integration and for maintaining a
balance and for seeing that the money
spent on these roads are eflectively
spent, we must have a body like the
Federal Bureau of Roads in the
United States of America.

In fact, the Nagpur Plan had sug-
gested the constitution of a Road
Board by the Centre and Govern-
ment, so far as I know, has not come
to any decision on the constitution of
the Board. We know that the Rail-
way Minister is as well in charge of
road transport. But the functions of
the Transport Ministry are expand-
ing; they are in charge of shipping,
inland transport, motor transport, and
so there should be a separate Minis-
try for road transport, or at least,
they should have a high-power body
like the Road Board suggested by the
Nagpur Plan. There should be a body
like the Federal Bureau of Roads, or
Road Board, whatever you may call
it and it must have in its ambit of
functions  planning, development,
maintenance, research, etc. It must
have on it representatives of the de-
fence services, so that the needs of
communications from the point of
view of defence may be looked after.

Ours is a vast sub-continent with
varying climates and roads have to be
designed not only with reference to
our strategic needs, industrial deve-
lopment and rural development, but
also with regard to the ability of the
roads to stand the vagaries of the cli-
mate. So it is a complex problem and
unless we have such a high power
body the preseni machinery will not
be able to cope with the development
of roads.

Mr. Chairman: The hon. Member
must conclude now.

Shri N. M. Lingam: Only one point
more and I shall conclude.

Mr, Chairman: I may point out
that I propose to call the Minister at
about 3-15 P.M. He may take about
half an hour and then there are
amendments. Members are usually
allowed only ten minutes. There are
about six Members who are anxious
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to speak. So, I would request the hon.
Member on his legs to conclude soon.

Shri N. M. Lingam: On several
highways the portion near the rail-
ways crossing is neglected. In fact,
to mention  only one example, the
road between Mettupalayam and
Coimbatore is an excellent concrete
road, one of the finest roads in this
country, but the portion near the
railway crossing is rugged, it is full
of ruts. We do not know who is res-
ponsible of this state of affairs. = If
there is not this much of coordination
between the Railway Ministry and the
Transport Ministry, I am afraid the
future for coordination is bleak.

Shri Biren Dutt: Sir, along with all
other Members I welcome this Bill. I
would like to draw the attention of
the Minister to the statement which
he made in reply to the Railway
Budget. During the course of the dis-
cussion of the Railway Budget when

we demanded the survey and cons-

truction of certain railway lines, it
was plainly stated that for the present
Tripura cannot be linked with the
railway system of Assam, but by a
national highway it would be linked
with Assam. This was a statement
made only a few months back and the
hon. Minister can check his own
statement. But in the list of roads
appearing in the Schedule, the name
of the Assam-Agartala Road has been
left out. The hon. Minister of Trans-
port himself went to Tripura and
studies on the spot the importance of
this road. He met some members of
the State's Communication Committee
and himself stressed the necessity of
completing the Assam-Agartala road
as early as possible.

Now in the Second Five Year Plan,
Tripura is not going to have any rail-
way link. It is a State which is now
going to be Centrally administered.
Having no connection with Assam by
railway, the only means of communi-
cation with Shillong, Silchar and
Karimganj is through this road. This
road has neither been completed, nor
is it maintained satisfactorily. There
are many bridges and culverts which

are yet to be built. During the recent
floods this road was completely dis-
located. The State Government can
neither take the responsibility of ful-
filling this construction work, nor can
they carry out the maintenance work.
This road was initially constructed by
the Assam P.W.D., afterwards the
Central Government had their own
office there. We now learn that the
construction and maintenance work
has been left to the Tripura P.W.D.
This has led to the slowing down of
the work. I would like the Minister.
to let us know why the Assam-Agar-
tala Road has not been included in
the mational highways because this
road is the only connecting link with
the different divisions of the State. By
this road alone can the sub-divisions
of Tripura be reached. Earlier all
these sub-divisions were connected
through railways which have now
fallen into the hands of Pakistan. Se,
even the movement of officers and
staff is impeded. It is, therefore, very
necessary that this road should be
included in the Schedule.

As the Members from Manipur have
stated, the backward States like
Tripura and Manipur cannot pay the
charges for the maintenance of these
roads at this stage. In the border
regions particularly we need better
roads and the Manipur Road and the
Assam-Tripura road should be in-
cluded in the national highways and
these should be given high priority by
the Central Government. They should
be under the complete charge of the
Central Government even in respect
of maintenance and construction.
During the days of the Maharaja the
road communications in Tripura were
neglected. In the last five years the
Central Government was engaged in
the construction of this road. But
now the charge of the maintenance
and construction of the rest of the
work has been left to the Tripura
P.W.D. This P.W.D. has not got suffi-
cient staff. It cannot even maintain
the small roads. The PW.D. is so
understaffed that even during the
flood, we found that at a time they
could send their men to only one
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bund area to supervise the earthwork
being done for protection of Agartala
town. For this reason, the contractors
could not have the money to pay the
labourers. Only in the protection
work of Agartala town the whole of
the PW.D. staf was brought in at
Agartala, but it could not be donc by
this small staff.

Tripura State is now linked by the
Assam-Agartala road. The sub-divi-
sions of Dharmanagar, Koilashahr,
Kamalpur, Amarpur and Shadar are
on both sides of this road. From this
main road, small roads connect the
sub-divisional  headquarters.  This
road must not be left under the pre-
sent P.W.D,, and it should not be left
for a long time under the present pro-
cess of development. [ request the
Minister of Transport to think over
this matter very seriously and include
this road in the national highways
and give his attention to the works
and see that they are carried out as
early as possible, because he has not
given us a railway. He promised the
people while he was in Agartala, as
well as in reply to the Railway
Budget debate in this House, that this
road would be built very well to faci-
litate the movement of goods and pas-
sengers by this road. I hope that this
will be taken into consideration as
early as possible.
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& wfed fawa 72 2 1% oo faem &
WX % S A FTRT HSATEAT A
[TRAT FEAT 92T & | S W
gaE T s e a ar awRd
FAT H gL U, A A F wHS T
oATH WA T A G G |
I W W F "ggar 3 & fod dar
g1

TR X AT TP N TIE-
quiT W MO ¥ 5w A W
wal A3 AR T S F=w_ g
21 g g AT oF 9% A8 a9 aey
A G T {4 A7 2o HIA F wEH
9T FATE A a1 I F I K qT qTA
&1 F%r Tgaw foer awar & QI
F F AN FTAF wfas Ffoamai
T IS R R FE A
afr Al &, quTE sRfeEl & o
fefegar aréq (forem @Y%) & @gam
Faxx & 1

FugaE AT Fonaw
wTEw @ (W @) 9 gt &
AR wAS A fA@ §) 9 #Y frer S
fgdr & fora st <fgd o oy
T fodr A T @t ot ag A

Rl ¥ owuet § ot few @
sfer o7 feg=<r ofiar § agr ax s
# oam fomd & Y &Y amr A
B awar | e S T qg F FroT-
T&F AE P a9 qF T3 ALK Y FohaAr
T T ATHET 97T TeT @ q9ar & |
el T 19 S G9FAT F A= FAT
aifed | .

st 3% uF oy § ag gEa fewn
& Tomm WY T F aET ¥ g7
¥ oT Aifgd WY g FT A8 A
W ogaE w1 0w wwar § ) e
L, AU AT H § E w7 FaFerar
g1 7@ ¥ oY amdt 5@ An & S §
I FT IZ TEL T@H T FANL FATAH
a1 EY S & | sufeg a9z g fF
AR AT T8 § a8 & F7 & 9mar
ST e §

mgaw ag & s afafadfadm &
Ty onfas grea & & 5 F o aesl
N gead @ s @ o
TaHeE #1 I aAfaEr (A9 )
Y =nfed 1 arfs & @7 sl &Y gy
TET 7 T &% 61T 9 F AT FC
qF |

& g e g 5 g wow At
H FTH GAT FT HEEEAT § FH
T X wigwm S 9= & 5w

% gwfa gf & =9 P Wi g
gewl At Efa Wi g & @ s
aifaat F1 it 34t & ergfaurd @t
2 1 S Fr aed St of | I A awfy
e wifed | R el A gEa i fE
= TS0 AW §7 GE FT A7 fr A
gfie & wE W g, T T AWl
1 Farfwdz (ostr) fisar o W
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99 ¥ gure ¥ fod @it v g gfaww
¥ A T FT GAET G A 0

Mr. Chairman: I find that several
hon, Members are anxious to speak on
this Bill and four or five of them have
stood up. I intended to call the hon,
Minister to reply at 3-15 p.m. But
since so many hon, WMembers are
, anxious, may.I prolong the time by
half an hour?

Shri Raghunath Singh (Banaras
Distt, —Central): Yes, Sir.

=it To o forwy - F g7 faw wr v
® g HifFE wrew a9 7 griaw &
I AT T T F g T A
gafa grit | few amg & amg Wi
7g faw 3o (wew) Frarmm g 9w &
HaTfeas & 3 CF AT A FCAT @A
g1

WA amar e HFE =
fawr § 72 w27 7T & 5 F Ao gria e
(e o) ¥ e (Fa
FEIT) % FHY 1 gg A9 @R

FEeme (dfww)  F owfefew
(s=87) 8¢ ¥F fa=rs wwr §
o 7 foram gom @

“As from the commencement of
thig Constitution—

(a) all property and assets
wnich immediately before such
commencement were vested in
His Majesty for the purposes of
the Government of the Dominion
of Indla and all property and
assets which immediately before
such commencement were vested
in His Majesty for the purposes
of the Government of each
Governor's Province shall vest
respectively in the Union and
the corresponding State, and......"

1 75 ot <rew & & o st
(wfr) dw (Ffew) oot & =w

¥ 1 wfed seEm (dfe)
Ffeaw gz aE# Waafa= &
W FHT | 3W a<g ¥ g fewwx
o 5 Jfew &1 e gfaw 9 s
& & s ¥ fawms 9@ § )
w17 fgegem & fRi O &1 o
3 ¥ ganfas gris ferome s awa
9w ¥ dfew (smwma) & fed
o T EHT §, W F ¥ swan Ty
& fF oo Y 7 Tee 6 & fr oy
g 9 & fr ag afvaw 7 & 900 |
TE A A T FAAT a1 oo AT AT

0 A wHE 7g W w2
Wl I & g faar 2 :

“Each of the highways specified
in the Schedule except such parts
thereof as are situated within any
municipal area is hereby declared
to be a national highway.”

WA AAEN g wewfam A
St geR Y wE A9 griaw g
faam o feer & onfw feslt v &Y
T AEHT | &9 WY T FA I A A
et w¢ for 5 98 doewr a@rdd
THE AR AT AT ITF TR = 7
FY qg FA & w94 ¢ ¢

‘Notwithstanding anything con-
tained in this Act, the Central
Government may enter into an
agreement with the Government of
any State or with any authority
entrusted with the control or
management of any municipal
area in relation to the development
or maintenance of the whole or
any part of a national highway
situated within the State or, as
the case may be, in relaticn to the
development or maintenance of any
such part of a highway situated
in a municipal area.........
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[t To 7o firm)

fg & qarfees o9 = 3 F
&g TF § fr ag Aaew grda i @ fa
T 9 F IT F) SOT FAA FAILH
T % TidE (FOT) FT AR € |
ST #7F ¥ T2 W ¥ AT gred
(v worre) fewre (fEa)
@1 #ifed 1 9 w9 Iw ;AN
gréd oo T A @i sy IEH
TEe s AR I ¥ fad wmn
g9 FT A | T aF T IY FATA
griy feomr ol F0@ @@ % W9
qifeame #7 ifead ¥ 59 X U S
&< ¢ F qHY WIF ag foree ¢ A
@t w1 A7 w2 e &
wat ¥ A fafadfads s o
ofF Auew T & Y SRR ¥
farrer & @12 Y BT L T ATy
& ® W, W IR ¥ afd J,
feom it Farg A @Fa &
witiE FT a1 39 9T S WA Ed F< |
o7 59 9 #Y gW 3 7 & fe g,
fire e Tgee (ffmafea) e
#, witiiz T a9 §, €9 ¥ AN E |
T TH FATH HY WS (HEWEA) ]
#ifad | 78 g A T=d ) F9g
o 79 FY Aha wR Fafree awE
# wThT  AHACH ¥ fAd F7 @
§ 1 o ag fee faw 91 3o A AT
g 1 FE aifed fF a8 FiEegeT
¥ femms aY 7€ o, 39 A oF T
Zadr e ¥ faars at @1 AT | 5=
Y et @ o § wR A w
I FY aCF qdeerg faeHT gEdT & )
RO #1 fa|  gE T a9 &
Ty w1 & @A ey |

A am| § a8 9§ FET JEar
g fe o1 grdd fwmg ¥ T ¥ rdd
=it o7 @ o O ST Fowd F JqE
aF WTEY &, IW yiE Ew e Ay W faw §
Fuewr gred U wE fawr mar

g faeedY & gomaae & fod @2 & gier
T & | W9 F AuwAer gréd faam @
I gTE A A5 FURTER Y KA
ol o qr wft o @A T § )
HH 99 F AL A FE q@AA TR 8
i 3T waae 78 € fF oo 7 @ oaiw
&% Tz wr et grdd 7 wfaer =) fam o
W g+ faeelt & av=d #Y e @ A<
St & W St @i g FC W 2
T TET g5 99T § AE | FiE E%
A= 2 { Frer e & 91 5 mfsameE,
AT E | TH FY W F AWAT A
Y wT 1 ug Asw qafedr W &
YT S A § AT ST T AT
WY s d WM F a9 ¥ S
fer T ERH T AT R 1 A Y
# 7g g9% e F w5
feett & TforTaTE 1T ST & | ey
BT AR QA agT & TR
g T AF G T FL AT | W o« 9
FEH T G T Y AT JGH FIAA GTE-
7w a9 FifF IO Sl § fF s
aga iz T R | At 9" g
THT Y A4 T F &7 g T 50
TEF TLALE WL TG 4 | AOFA 59 TEF
1 ZTEE @OE 1 T qwA F Ag W@
# fiF T =% F1 ) 7AAA griT FI
@ fam T 1 T 9 wENE W
FoaTe §2T &, g e gAafad A
O I ¥ 59 q5F T FAYL & A (%
aga aET FAMGET H27 & | 9g HIF
feaeeft S ST 1 Siveell | FRIT A
feeeht & forg amr 2 fo 2ot w9 A
T | gy ¢ wife oy s a e
TETE 1 T U ¥ F AT G
ST STTAT STV | G TEF 9T T
g FT Gra & | T STy agr § fawelr
Hror g ET A WA @ ATF A AT
T AT E | UG F et Fergrer
¥ o Fwfmae fogw ¥ sgeqy &
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e fme off 7 Jame griaw & @
d®E 7 agwd wem fF
9 a7 T AT FT | A F qF wAsHe W
faar 3, St qa Y e fe fafee
AT I HoE A HET AT G, AT
I qF FT F7 /ST A faw v @y,
wife & wror § W § oA A &
A FrEae fear & | wfeT wRag T 9
HATFL A1 G FE QAT A | T
FTH EAT W | WUT T TGS
(frder) # at w1y Fqer FTAFAG |
# o ¥Em fF W qIF B AMEEE
(wfagfam) < fear 9 wifs 48
g T (wEEqd) AIE E A
A gria g anfag 1, F AT AL
T & FATleo FE1 FLAT AT |

YT @ & ag Fem AEAr g
wa gfr aa @ F gt R S
o, ST 1 7 q%H] 7 ATS Srgrer ¥ A
ATEHTF T TN T F o A A
FISAT T3 | 39 F forg oo G ®
Ty A1 g (A mar § saE @
R | WY 9 € & w gard g
FTA R A FN o IFF AT THE
STAT 2, WA @ gy Arat &, e H
I & g 7oz g ot § AR
Gfemden o &1 9 & 1 grEa fe
§ 97 F "ER Ty & g% g
FETH IITFE & | 79 o &7 §FH W
g T F FrE 9T, 97g W F GAA
T, THEw a9 A4 | WX 987 T &
T #1 ofen § $78 Te T SEn
ST, 37 &1 faege g1 @1 AT AOHE
FATE JETS T TS TEe] & a8 IR
@ % =7 o gEW 90 IqW Y g §
S qry ot A8t 9 Ay w1 § 9ee
® T o7 9N 9T IAL ) T T A
@iz Y 7T FT AW AT FAT 787
form & o ag ga1€ JETAT F ST A
FUA A D | W o a<g ¥ w9 w7

I = FroITEIA § 96 R A gET
1 A Fr sfeaaw e anfEd o

7 A1 ft A w9 FY JaT A FraET
G § A% § OF 9 WK FEAT A1890
g 1o A 5 faw § e 2 5 R
“{ﬁﬁf‘i’ﬁ'ﬁ FI HETET 30,000 i!
Iq 1 7 fawr # fog =fafaos ofar
AT W | e FTT A § R
BY mrardy r w wyfafasfaet fre
gréa #1 Fed AE HT qHAT § | AT
o # waw 78 & e myfafaifatoat &
gréd F7 Aea X Ay qAT A -
fadfedtsr H< g § for it wref g
aga v gt | 79 fag AT wATEE
& fr foer wgfafatfedt 1 oot $9
¥ wE ST A I B forard
& o fr a8 T g7 @ WL g
FT e HT AT I FT AT HEI, I
T | WY 9T FEET & HWEAr
afa 1 wope FX 7 /R g 7 W
wafafieer ofear ¥ #5w #1 f5 w
feeg o freEd g @ A
g9 F1 A FET AAEA FTAT T

Eaa s Fama g
TTEAT ¥ agT I g, AT A I
& F & § 97 # a7, { I F@T
# fir gt fafree AT AT ST |
4% & 7w fawr &1 @WF F@TE

ot v fag - & @ faw w1
T FTATE | AT & ara, A i
s AN waaEa g
T faw 1 §fwen (wrev) wifea #
gfer & aga 3= Ao #1 7F E | AW
sifedt 9 T g (7 oF & OF
¥ (am) FT 2 | © A T CF
& &, & WA #1 g ) sEied
§ wgar W § 5 oow wf R
fast a1 $fen fear s A anfeen &1
W S W @A AT |
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[t < fee)

T A w3 ag Fe @ fE o
aF et F7 araey §, Y gt ¥
THTY T AT A0fgh | oF ot sigs
gfee & ok gy o i 3fe ¥
sUsl § S o999 qgf g 9 F
SfaT g Y 3tz ¥ a9 4 1 "
T fF W of & qgy w09 W
¥¥ gL AW &7 Agw 4, w9 &
qAG | 30,000 AT ATF AT &Y |
T TFC § I9d 99d HT gATL g@f
R AT @¥ AT "I & F09 7EF § |
AT FY G FT wre=d g 6 A grisw
wlmdfdgrdd 3 7@ 13 @
e &Y ¥gF ¥ fah 13 g0¢ c /Yy AT
g g A @ W A AgE w6
frmtor gom @t Ave griaw g9 (3
g s W WwE 1 5 faw § ag ol
wifgt grar & % goo drwr F fafaw
famm (wavag) & 1 = fafer foemr
F forerr feram st a 7g Few ¢¥ g
o ®Y Hier & arfere A€t g 1 gmfed
Fa1 g8 ¢ T o o Ay s et
F 5T & Jaeer griaw &Y seqr wfaw
T wfed | goar F gfee ¥ o 99
Fr ger sfaw @t = |

oy 3 fF aget AT ¥ ggw
™ T | ¢ w0 9 ay 6 a3
I 5 W F 0 FE WH = F
I T T | AFE W AT A
T £ 39 7 fad yy F0T T8 FIEa
gréaw & o v T & 1 @ oAw oY
T A A T R ST A v a0
K4 AT wEAr A A AW ¥ fed
AT 2, & FUT T | A W7 48 A
foarer &Y T, aY A8 =T FE ww_
o9 F A3 griaw & faww ¥ fom
@EE | AU ag 7 & o Ay
Agaa gridw aAH & a1 W T g

#Y a7 W ©Fw 3T Erm | 5 faer WY
EF yaw T & 5w 38 griEw
£ T 38 grsEw & ¥ ot grége Wi
T TR AT § 9 Ay Aey fad e §
s o qreter i ¥ g gL T E
ITHTEE FA I ILHAY FAT Lo
griaw oF & fom Y geen S 3fie ¥
AT AT AT A7 G 2, Foe 7 3w
oY e R AR § W w7
% & | ¥ o ¥ ag frdeT AT =g
g fsgrmm s gfiw & oo TowEe
1 AT | G A FFE A T TRy
agt & fas oF qnt amET & 1 S Oe-
o & AT 9T T Fwg §F AET 0
T FT RS JEAET § AT W T A
F1 ¥ T AT 6 BT FT FG TATA 7
™ ay § fagew o aga g fw
™ 2 gfeeai & griaw & faama & 3%
= femm s anfgd 1| g 9 gfe
TTHTT T FIHA qge gAY =fed 1 S oy
AT AT grEAW 97 | FiT ag T
FY & #T F @9 fFgr svAr e d o
# T FT T T A A Ao
FT arear g fF dmia & 3o ot
few ¢ W g e A qw A
wfafaifadtor 1 @, I 9 griAw F
afarer < AT nfed | & 7T 7 78 o
T g g R S fE ofre fre
AT g, W I 1A A T 9D wWH
qaT e fFar ar o SR gl
& z@ FY FEuete far a1 w7 araTaT
wree foar 1 Bfaw S e 33w
e 7 w1 i ST A 5 & i
6 T AT qTF, A Ao o
AT @, T FT AFRT 7 a6 LA
&2 famm, o qETeETE & avE | 9@
qer Tre ot g faelt wrra mEEE
AT A I oo T AIw A AW F

Tréad % faar & A £ Y SIS #
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7 fet T ¥ FWgL | faar fam 20
e | & S F A gafed g v
BN o AT F Y G g F e
e @Y FT Tt o WY 9 AT QY
e ar | Aa gt
T T Y FTAGL X AT o AT
AT WY 3@ HT TATEETE F AT FAer
Far oz amfer gfee & woa g 1
gATarSY & 3 g T, S areET
T e T & Ay faer € 1 Ao
F TreagT ¥ F HT Aaear H A
FwEasT e o TETE T
TEFt 71 o fag ¥ fqd @9 F Q@
g1 Su g I & i 5% gy
W o F T & qg A gA { Aw,
wTaT & 1 Sfrat AaaT & e AT
¥ wrEe T & | AIEyE 9% T ¢
R oy Ffead aF Toed &40 T ar
aga & wegr g | @ AW & fed
w1 Fy 31 ke ¥ faefas 7 o -
g WE IwAY W Y wwA
& S

g F AT WL TSR AT AT
wifie 4 & XA gAA AT TR
£ | UF AT AT ¥ A T B
we &, g qfor & ey s amt-
T ¥ FTL TF Y qEE § 1 57 A1 TR
Y afy Ty T Sfe w0 A Ao
Fr A O &Y e & 1 g e
FqTe # AT o< FW § ¥4 F Grer
wew g TIfed WY fF T 7 F9 Yoo
e ¥ R 1 70T g A o i fagre
YT 9T SRE  FY I FAT 9T GRIT
T ST A7 Y WY w98 99w
Tt fad araemas fag @) ot &)

UF AT F ST AT 9@ E
T AOEATT § T q &
¥ 3fEd | T T qEES ¥ g U9-
o9 qE 1T & S [IREE 5T
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g orrar § 1 fe< 3gr & feely == AT
&\ e AT & & e A

AORTATE, R WX swErn &
g arg e T W BT G OCA 9w
F 5T AT S AqTY &Y A9 4 UF asr
& g T o1 F I g7 AEAT
& Ty & qg FeAr 9gar § w9
TATT FA AT a1 WH AT T AT
dfmgfey 3 sed Argfe &
T FT I FT A0 | § g A wgA
e wmArdn g d g Y
2(u) == ® =g F1 AT TF F AT
aifeq | s we & § fF afee
7< O gd awtear T & A &
&mfoat off w¢ @ & AT BT T
T e Wfgd A T N
afez # e F5 o T FTAT A
LE RS RCCE Al R
forelt o s T § afew T ol
w2 @1 E 6 g o oAn &

Shri Matthen (Thiruvellah): Sir,
1 was looking for an opportunity to
offer my congratulations to the
Ministry for having brought in this
Bill close in the wake of the Motor
Vehicles (Amendment) Bill, 1955
which we discussed yesterday. I
wonder if we realise adequately the
importance of this Bill, however, in-
significant it may appear to be. I
submit the potential of this Bill is
so great that the most economic
factor for the development of our
poor econemy is being solved by this
Bill. Now that our Ministry has
expressed in clear terms there is ab-
solutely no kind of rivalry between
railways and surface .transport, I
think it is their duty to go all out
to develop surface transport. I, as.
one who believes in the economy
and the efficiency of surface trans-
port, think that we have only deve-
loped surface transport in a very
small way and would, therefore, re-
quest with all my earnestness to the’
Minister to develop this surface-
transport. This is a right step and,
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[Shri Matthen]

.as my friend Shri Ramachandra
Reddi said ,this morning, this Bill
-has not come one day earlier.

If it is considered that the powers
-are not adequate for the Central
-Government to make this Bill more
comprehensive, I think they should
~take more powers. It is true that
we have pgot a federal Constitution.
Even the Constitutions of USA,
Canada and Australia, which were
framed with a deliberate bias towards
a federal administration—I mean
they were jealous of the Centre tak-
ing more powers—have become more
-central today. Our Constitution
which was created with a definite
bias towards a unitary form of gov-
ernment—] mean the number of
subjects which the States have got and
the subjects which can be dealt with
by the Centre—is growing more uni-
tary in the development of the coun-
try. That is a natural process, I sub-
mit, and we have nothing to apologise
for it. The aim of this Parliament
should be to make the Constitution
more unitary than it is today. Then
-only we can develop our economy
properly.

If, for example, our Second Plan
is not properly implemented because
~of the bottle-neck of transport, what
-are all the advantages of this Plan?
As 1 submitted yesterday, be-
lieve, if our national highways are
properly maintained and gradually
-extended, the gap in the capacity of
the railways to lift pgoods and
-passengers can be covered by surface
transport. Of course, the Ministry
is also satisfied on that and, if they
are, my submission is that they must
.go all out to encourage and develop
surface transport.

Shri Ramachandra Reddi or some-
body, I do not exactly remember,
‘has said that our national highways
-compared to thewextent of the coun-
try is very limiited and we should
not hesitate in extending the nation-

al highways. Sir, money spent on
‘mational highways is money well
:spent,”“because that will help -our

developing economy.

One difficulty that the surface
transport now feels, or one of the
limitations’ for development, is want
of bridges and culverts. As some
previous speakers have already
pointed out, the motor vehicles or
the diesel wvehicles that are now
using our roads are far far more
heavier than they were five years
ago. Therefore, unless our roads and
bridges are strengthened and the
culverts are strengthened and new-
1y built, we will not be able to take
advantage of the surface transport.

So, as I submitted earlier, any
amount of money spent on the high-
ways will only mean the develop-
ment of our country and therefore
we need not hesitate to spend large
sums on the highways. We have
carried out the first Plan and we are
on the eve of the second Plan. We
will have several Plans like the
present. If the problem of trans-
port, consistent with the modest de-
velopment of the first Plan, still
continues as a problem, then I would
say that it would be a much bigger
bottle-neck in our future Plans also.
But we can solve the problem by
means of the highways through the
development of surface transport.

I wholeheartedly welcome the Bill
and give my blessings to the Min-
istry of Transportt I hope they
will take courage in both hands and
go ahead with the development of
surface transport.

Mr. Chairman: We have already
taken more than the time allotted.
I have extended it by half an hour.
If the House agrees, we.- may close
the discussion*and I may ecall upon
the hon. Minister to reply.

Shri Bansal (Jhajjar-Rewari): You
may give five minutes for each hon.
Member now.

Shri Ramachandra Reddl: We have
saved some time in the discussion
on the Motor Vehicles (Amendment)
Bill.
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Mr. Chalrman: I shall give five
minutes to each Member, hereafter,
Shri Bansal may now speak.

Shri Bansal: I join my friends in
congratulating the hon. Minister of
Railways and Transport for having
brought forward this Bill. I am glad
that this Bill has come in the wake
of the other Bill that we discussed
the other day, namely, the Motor
Vehicles (Amendment) Bill. I do
not have much to say to make except
to put one or two questions and to
offer one or two ideas.

One suggestion is this. I  would
invite the attention of the Minister
to the fact that there is no bridge
on the highway No. 24 near Garh-
mukhteshwar with the result that
during the rainy season particularly,
when the Ganges is in floods, one
has necessarily to go via the rail-
way. One has to put the car or
truck in a railway wagon and then
transport it to the other side which
means a great loss of time. Even
normally, the people have to put
their vehicles in ferries to go over
to the other side. I would, there-
fore, suggest that top priority should
be given for the construction of the
road bridge at Garhmukhteshwar.

Shri Alagesan: We have already
started work on it

Shri Bamsal: Thank you,

My second suggestion would be in
line with what Shri Raghunath Singh
said, namely, that we must have as
many roads, leading upto the frontier,
as possible. But I would differ from
himm inasmuch as he said that we
must have a line parallel to the
frontier. In fact, I am of the view
that we must have a sort of prongs
leading to the frontier. I would
suggest, in this connection, an im-
portant road which should be con-
wverted into a national highway. That
is a road leading to the Himalayas
right up from Moradabad. This road
leads up particularly to Almora
and Champawat.

As .fur as Rajputana is concerned,
we have really no national highway
420 LSD.

there, except the one which goes to
Ajmer. My suggestion would be
that we must certainly link up Delhi
with Bikaner either wviz. Rewari or
Jhajjar. That will be a very impor-
tant highway and the sooner the work
is undertaken, the better.

Then, I would make another sug-
gestion which is perhaps a minor
one. When we travel by the various
national highways, we find that om
some roads there are trees on both
sides and on some others there are
no trees at all. I would like to know
from the Transport Minister as to
whose responsibility it is to plant
trees on both sides of the roads.
Trees not only make the roads cooler
but they will also, in my opinion,
enhance the life of the roads, because
the roads do not get very much
heated during summer if there are
beautiful, big avenues along them.

I would support the suggestion
for forcibly made by Shri Raghunath
Singh and another hon. Member,
namely, that the road leading from
Delhi to Kanpur must certainly be
made into a national highway. I
have seen the biggest amount of
traffic on the road from Delhi to
Kanpur wia Aligarh. Whenever I
have travelled along this road, I
have found that really this road is the
most crowded and busy one. The
sooner it is developed into a nation-
al highway, the better for everyone
concerned.

I think the Transport Minister
himself has admitted that the rail-
ways will not be able to carry all
the traffic that will be offered during
the second Five Year Plan. Even
according to their own calculations,
about 20 to 30 per cent will have to
be carried by some other means of
transport. Therefore, the sooner we
strengthenn and enlarge our roads,
the better for the nation, for traffic
can be handed swiftly by the buses
and the trucks. I have nothing more
to say.

Mo giw wx (WEmErE) - A
- QT W geelt A ww fewa
e T @ aw faw ¥ oW ow
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Shri B. D. Pande (Almora Distt—
North-East): Mr. Chairman, every-
bodyhashsdhismmdt.‘heargu-
ments which 1 wanted to put for-
ward have been put forward
by other hon. Members, and so 1 do
not want to repeat them. But I
have only one complaint. My road
has not been mentioned. It is a
very important road. Almost begin-
ning from road No. 24, it goes up to
Bareilley, Pilibhit, Tanakpur, Pithor-
garh, Dharchula and then to Gar-
biang and Taklakot in Tibet. That
road is the frontier road and it leads
to Mansarover and Kailash. Trade
and merchandise worth about Rs. 1
crore pass through that road and
pilgrims from all over India and
also from foreign countries pass
through that important road. Al
our military and the police which
have to guard to that road ar.
stationed along that road. It is &
frontier road and I come from the
frontier constituency. As many as
eight police stations are situated on
that road, and the military police is
guarding that road, and it uses that
road. If there is any conflict,—God
forbid—the Government may have
te transport the troops along that
road. It is a very important road. I
hope this road will be included at
least in the next Five Year Plan—
it is not found in this Plan—and
converted into a national highway.
Those who go to the Himalayas for
mountaineering purposes and  hill-
climbing pass through that road;
Europeans also pass that way and
therefore, it is a very important
highway. The financing of the fron-
tier roads is done by the Central
Government. The Uttar Pradesh
Government are not doing it. So,
you have every right to nationalise
that highway. That is the point I
wanted to mention.

Shri Alagesan: I shall be failing In
my duty if I do not say that I feel
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really overwhelmed by the over-
whelming support that the Houus
has accorded to this Bill. I am parti-
cularly pl d at the blessings that
I have received at the hands of my
hon. friend Shri Matthen for carrying

this Bill through its various stages.
Shri Bansal: That is discrimination.

An Hon. Member: He is represent-
ing the Pope here!

Shri Alagesan: The actual! task ot
developing an integrated system, as
my hon. friend Shri Lingam put it,
of national highways has been taken
in hand much earlier. What we now
ask the House to do is to place its
seal of approval on what has been
going on and recognise the existing
state of affairs by statue. The need
for such an integrated system of
national highways has been foreseen
long ago. The decision to select the
roads that go by the name “provisional
national highways” now and to de-
velop them has been taken even
before the first Five Year Plan began.
But, I should say the progress in the
development of this road system has
been rather slow between 1947 and
1951.

During the first Five Year Plan, we
really took a major step in develop-
ing the national highway system.
What were the tasks confronting the
Transport Ministry for the realisation
of this ideal? There are a number of
what are called missing road links.
Though you see the line on the map,
actually the road is not there. So,
the first object of the Ministry was
to construct these road links. Then,
there were mighty rivers flowing
from east to west, west to east and
north to south. All these mighty
rivers had to 'be bridged, because
there were no bridges on rivers like
Krishna, Godavari, Ganga, Mahanadi,
Chambal etc. For instance, my friend
has pointed out that there is no
bridge at Garhmukhteshwar. All
these major bridge-works had to be
undertaken. Then, the attention of
the House was drawn towards the
necessity of improving the surface of

the roads. The hon. Member over
there and also Mr. Lingam pointed out
that the so-called national highways
were not up to the standard that was
to be associated with a national high-
way. The improvement of the sur-
face also had to be taken up. All
these tasks have been, I should say,
accomplished to a very great extent
during the first Plan. I have got a
small story here to tell, which has
been told briefly in the first Five
Year Plan book also. During the
first Plan, we took up the construction
of about 72 major bridges, and I am
glad to say that 30 major bridge-
works have been completed. The
others are in progress.

During the second Five Year Plan.
another 72 major bridges will be
taken up and in the course of the
five years, we propose to complete the
work on 60 major bridges. Whatever
is left over, will be carried to the
third Five Year Plan. At the end
of the second Plan, only work would
not have commenced on the bridge
across the Brahmaputra and another
bridge across the Ganga. As far as
the Brahmaputra bridge is concerned,
we are investigating whether we can
have & bridge or a tunnel underneath.
It is new work, and the investiga-
tion is going on. With regard to the
sitting of the bridge on the Ganga, it
will be decided when the Faraka Bar-
rage question is taken up and deeid-
ed. Roughly, this will be the posi-
tion at the end of the second Five
Year Plan.

I would also like to say that at the
end of the second Plan, we would
have almost fulfilled the targets laid
down in the Nagpur Plan. Whatever
the Nagpur Plan has laid down with
reference to State roads, hard sur-
face roads, soft surface roads etc., we
would have fulfilled by the end of
the second Plan.

Shri Bansal: Will the target that
no village will be more than 5 miles
from the nearest district road also be
achieved?

Shri Alagesan: By the end of the
secand Plan, we would have reached
the position where no village would
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be more than 5 miles from the near-
est district road. That ideal Wwould
be reached by the end of the second
Five Year Plan. The only lacuna
would be in the length of the nation-
al highways. It has been pointed out
that the total length is only about
13,000 miles and that is much too less.
1 have no difficulty in agreeing to
that proposition. I would like hon.
Members to see the map supplied to
them. There are thick red lines on
the map representing the national
highways across the country; I would
like to cover this map with more
such red lines and it would be a very
happy day when we do it.

I should like hon. Members to look
into the financial allotments that have
been made for the development of
the national highways. If I have to
reach anything like the targets in the
Nagpur Plan with regard to National
Highways 1 should have at least
Rs. 200 crores. But, what has been
placed in my hand is only about Rs. 6
crores before the first Plan began and
during the first Plan, the capital ex-
penditure was Rs. 27 crores and odd.
The allotment for the second Plan is
only Rs. 55 crores. We wanted to
take this figure as high as possible,
but it was not possible to get more
than that. It would be appreciated
that if we are not extending the
national highway system to cover
other roads, it is simply due to the
fact that the finances therefor are at
present not available. I have got
every sympathy with the pleadings
of hon. Members that the roads men-
tioned by them individually in diff-
erent parts of the country should also
form part of the national highway
system. But the difficulty is finance,
and I hope that will be appreciated
by the House.

4 p.M.

1 should like to mention another
important point. One of the import-
ant works that we have undertaken
is the construction of the Banihal
tunnel. This is a rather unique kind
of work and when completed it will

be one of the longest tunnels in the
world. It will consist of two tubes
each for oneway traffic and it will
have to be lighted and ventilated
We do not have such tunnels in our
country and it is expected that the
first tube will be completed by the
end of November or D b and
the other tube also will be completed
by the end of 1958 or so.. When this
tunnel is completed we would have
an all-weather road right up to our
border near about Uri in Jammu and
Kashmir State. Repeated reference
was made about our border roads and
about roads of strategic importance.
There is no gainsaying the fact that
these border roads, as Mr. Bansal has
pointed out, which need not neces-
sarily run parallel to our frontiers,
should reach all strategic points.
When this tunnel is completed, it will
give an all weather road up to the
border.

Regarding other border roads also
though we have not taken direct
liability on behalf of the Centre, we
have made very generous grants Lo
the various State Governments and
the work of construction of border
roads is going on.

Then I should like to say something
about the portions of the national
highways lying within  municipal
limits. It was stated that the muni-
cipalities would not be able to main-
tain these links and so they also
should be included in the national
highway system. I am not quite sure
about the mileage within municipal
limits but I am told that it would be
more than about 600 miles. We have
not been keeping quiet on this point
also. We have addressed the various
State Governments and informed
them that we would be willing to
take over the maintenance of these
links running through municipal
areas under certain conditions, the
conditions being that there should be
proper width and also parallel service
roads should be maintained etc. As
soon as we received the consent of
all State Governments to these con-
ditions we would be able to make
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some progress in that direction. Al-
ready we have received the consent
of several State Governments. We
are awaiting replies from other State
Governments. .

My friend Mr. T. N. Singh men-
tioned & very important point, about
the cess that comes out of the sale of
diesel oil in this country. As he was
pointing out, motor vehicles are bemng
turned over more and more to diesel
operation and petrol consumption is
also to that extent going down. We
are now getting 2} annas, as I have
pointed out, from the duty on petrol.
Now, as it is, we are not getting any-
thing from the duty that has been
imposed on diesel oil. So we have
taken up this question with the Fin-
ance Ministry that we should get our
due from the sale of diesel oil. I
hope that the support that is given
toﬂxisaspectofthequesﬁonbythe
House will also receive due consi-
deration at the hands of that Minis-
try.

Another point was made regarding
a clause in the Bill We want to
levy fees on the traffic that passes
through highways. I am afraid the
intention of the clause has been mis-
understood by several hon. Members.
In fact, we do not want any cess
which really contributes towards
hindering the free flow of traffic on
our national highways. We have pra-
vented the district boards and other
local authorities from levying any
tolls on our-national highways. But
as far as the municipal areas are
concerned, Shri T. N. Singh has re-
“ferred to the octroi and the termina)
taxes that are being levied by the
municipalities. This question has been
gone into by the Taxation Enquiry
Commission and we pressed our case
that all these octroi and terminal
taxes which operate as a sort of
hindrance to the free flow of traffic
on our national hinghways should be
abolished. That was the stand thar
the Central Government took and this
stand has been canvassed at various
meetings of the Transport Advisory
Council also. But, unfortunately, the

Taxation Enquiry Commission could
not agree with the stand that we took.
I think they have calculated the in-
come from the source to the varioys
municipalities ete. at Rs. 11 crores or

so and they did not feel bold enough
to recommend that this source of in-
come should be given up by the
municipalities. We have taken wup
this question at the Transport Advi-
sory Council and we are trying - to
minimise the rigour of this taxation
as much as possible. But what ijs
mentioned here is the levy of fees at
a:!ewplamwhemattm-yisto be
maintained; when an unbridged river
istobemasedaferryha.stohemm-
tained. The fee that js proposed to be
levied is to cover the maintenance of
that ferry. It is for that purpose that
it has been put in here. Then, we have
to construct temporary bridges and
maintain there at certain places, and
the work of thoge bridges has to be
recovered by means of these levies,
As and when bridges are constructed,
all these levieg will g0 and there will
be no hindrance to road traffic.

But in a case like the Banihal tun-
nel, we have to incur not only large
capital expenditure—which we- do not
want to recover by means of this
levy but also a large amount of ex-
penditure has to be incurred for light-
ing the tunnel and for properly venti-
lating the tunnel. Naturally, the
road traffic that makes use of the
tunnel has to pay something towards
the cost of its maintenance. It is to
cover cases like that this Provision
has been put in and it is not for the
Purpose of making any source of in-
come out of this levy.

Mention was made about  the
Decessity for the construction of by-
basses. As some hon. Member put it,
we would like our national highways
not to pass each and every municipal
town, which means a lot of delay on
account of the obstruction to free flow
of traffic, but we would like to take
them a little away from the muni-
cipal towns. Towards that end, we
have been constructing by-passes and

even in the next Plan about two to
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three crores of rupees have been pro-
vided for the construction of these
by-passes so that traffic will move
more quickly.

Another point was raised regarding
the provision of over-bridges where-
ever we have railway level-crossings.
This has come up before the Housc
over and over again and, as far as
the national highways go, it is our
purpose to provide over or under
bridges wherever these railway level-
crossings come in so that at least the
traffic that passes on the national
highways may flow uninterrupted.

4-8 p.M.

The question of various roads was
canvassed here and naturally hon.
Members were particular about the
roads that lie in the areas from which
they come. I can only say that I have
every sympathy with that request.

[Mr. Speaker in the Chair]

My friend, Shri Bhakt Darshan, is
naturally very anxious that just like
the Srinager-Uri road, the road to
Badrinath, which is a famous pilgrim
centre, should here and now be de-
clared a nationa! highway. Though
we could not immediately take that
step, we have done a lot to improve
this road and we have already made
a grant amounting to roughly Rs. 34
lakhs to the U.P. Government for the
construction of the road from Sri-
nagar to Kritinagar, Pipalkoti to
Joshimath sections.

Shri T. N. Singh: Only Rs. M4
lakhs.

Shri Alagesan: This covers two-
thirds of the entire expenditure.
Only one-third the U. P. Govern-
ment has to bear. I would like to
give more, but there are other limi-

tations.

Shri Bansal: He thinks this is too
much.

Shri T. N. Singh: Why do you put
words in my mouth?

Shri Alagesan: And we have given
grants for the construction of bridges
over the Alaknanda etc. When all
the works that the U. P. Govern-
ment has planned are ccmpleted with
the aid of the grant that we are
giving, we would have taken the road
right up to Joshimath, and there will
be only 20 miles left to Badrinath,
Now people have to walk four days
to reach Badrinath. They have to
stop at a place called Pipalkoti and
then walk. When these works are
completed, the road will go up to
Joshimath where Sankaracharya is
supposed to have written his famous
commentary, and the distance from
there to Badrinath would be only 20
miles which can be covered within
two days. So, 1 would like to re-
quest my friend te hold his soul in
patience until better times dawn and
we will be able to declare it as a
national highway. We have also
asked the U. P. Government to sur-
wvey that portion from Joshimath to
Badrinath. I am told it is a very
difficult portion. I have seen it my-
self. It is all rocky and there will
be need for a lot of blasting of rock
ete.,, but we will be able to do some-
thing as soon as we receive the sur-
vey and investigation report from
the U. P. Government.

Then the question of the West
Coast road was mentioned by  Shri
Achuthan and also by my friend Shri
M. D. Joshi. He compared the East
Coast with the West Coast and felt
dissatisfied that the West has neither
the railway nmor the national high-
way. It was a welcome change for
me because we always compare the
South and the North amd people
coming from the South have got a
lot of grouse about their area being
neglected. So, for once let there
be a comparison between the East
and the West. But even with regard
to this road we had made a provi-
sion of one crore of rupees during the
First Five Year Plan for giving aid
to this road on the basis of fifty—
fitty but I am sorry to say that both
the Madras and the Bombay Govern-
ments who had to bear the other half
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were not very energetic in pushing
through the work on this road, and
so only a small part of this expen-
diture could be incurred. The rest
of the money could not be spent.

Shri M. D. Joshi: That is why we
are pressing for a national highway.

Shri Alagesan: But I would like to
inform my hon. friend that from the
year 1955-56, that is from last year,
we have taken the entire liability
for the improvement of this road, the
construction of all bridges and also
for providing what is called one line
carriage way throughout the length
of the road, as my friend said, start-
ing from Panvel in Bombay to
Savantwadi, then to Kumta and
then from there to Mangalore etc,
up to the Travancore-Cochin border.

Shri M. D, Joshl: Thank you.

Shri Alagesan: So, this entire road
has been programmed to be improv-
ed from cent per cent Central aid
and I hope there will be progress in
the Second Five Year Plan. Really
there was not much progress in the
First Plan, it is very unfortunate,
but with the beginning of the Second
Plan, 1 hope greater progress will be
made with regard to this road.

Shri Achuthan referred to the
Arur and Alwaye bridges. The Arur
‘bridge construction has been sanc-
tioned and let out on contract. This
work is being executed through the
Cochin Harbour authorities. The
Periyar bridge construction has been
sanctioned and has been entrusted to
the Travancore-Cochin State P.W.D.
They are doing the work of laying
the foundations departmentally. So,
1 think the Travancore-Cochin State
P. W. D. will also note the remarks
that have been fallen from the hon.
Member expedite this work as much
as possible.

My friend Shri Sinhasan Singh re-
ferred to the Sarayu bridge. I do not
know why he has changed the word
“Sarayu” into *“Sarju”. He referred
to the construetion of a road-eum-
rail bridge. The treining works
have been sanctioned. The bridge

proper itself has to be sited. The rail-
ways were consulted in the matter
and they are considering whether
they can also participate in the cons-
truction of this bridge so that we can
have a road-cum-rail bridge. As
soon as the railways investigate this
question and agree to participate in
the construction of this bridge, there
will be a road-cum-rail bridge on
the Sarayu river.

Shri Bansal: Where is this?

Shri Alagesan: Near Gorakhpur.
Shri Sinhasan Singh has asked for
it. So, you can very well imagine it
should be somewhere near about
Gorakhpur.

Then there was a lot of pleading
for what is called the Grand Trunk
Road. Several Members including
Shri Shibbanlal Saksena, Shri Mishra
and also perhaps Shri Bansal and
Shri Raghunath Singh, all these hon.
Members pleaded for that. 1 should
like to say this with reference to
that question. Owing to limitation
of funds it was decided to have only
two more or less parallel national
highways between Delhi and Kanpur,
one south of the Yamuna and the
other north of the river. On the north
there are two roads, one the old
G. T. Road another via Moradabad,
Bareilly and Lucknow. The latter
was preferred as it meant opening
out an undeveloped area and as the
other road, namely the G. T. Road,
ran very close to the route south of
the river and also was running close
to the railway line. This was the
reason why the Grand Trunk Road
which was perhaps of great strategic
importance in Moghul times could
not be included in the national high-
way system.

Another point was made with re-
gard to the words that have been
put in a clause, namely, “whether
demarcated or not” Shri U M. Tri-
vedi raised that pomt and said this
will cause har to ple own-
ing land in both sides of the road.
Asg it is, you are aware that we do
not have fencing up to the limit of
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the national highway. This will only
mean land that has been acquired
for the purpose of he national high-
way and which is shown in the re-
cords of the various P. W. Ds, and
I do not think there will be any
harassment caused to any of those
people owing land on both sides.

Shri R. D. Migra: Thig fact should
be cleared in the law that all that
land which is recorded as Govern-
ment property shall be treated as
such.

Shri Alagesan: I am advised that
that is very clearly brought out and
no confusion would arise from that
factor,

Then I should like to say some-
thing about the Agartala-Assam Road
about which reference was made.

Shri B. ¥. Beddy (Karimnagar):
What about other roads which have
not been referred to?

Shri Alagesan: The approved finan-
cial outlay on road development
during the Second Five Year Plan is
Rs. 304 lakhs for Tripura. Against
this provision, works estimated to
cost Rs. 424 lakhs would be under-
taken, including works carried over
from the First Plan. It is proposed to
undertake the formation of 78 miles of
new roads, metalling of 167 miles of
existing roads, blacktopping of 112
miles of the Assam-Agartala road,
and the construction of 80 mileg of
village roads. About 1,180 running
feet of bridge work would also be
completed during the Second Five
Year Plan period. This picture will
show that Tripura has been  very
well taken care of. I know that the
PWD there has to be further streng-
thened. It has already been siremg-
thened, but if there is any need for
further strengthening it, that can
be done. When all these works are
carried out, 1 have no doubt that
Tripura would have been well serv-
ed by a network of roads.

Shri Biren Dutt: Why should it not
be included in the Scheduled right
now, because it has been pending for
a long time?

. Shri Alagesan: I have already ans-
wered the point why we could not
take more roads under the national
highway system. I have already
met that point, and explained why
it is not possible just now to add to
the mileage of national highways.-

In the meanwhile, we are taking
good care of all these roads which
might later on form part of the
national highway system.

Mr. Speaker: The question is:

“That the Bill to provide for
the declaration of certain high-
ways to be national highways
and for matters connected there-
with be taken into consideration”.

The motion was adopted.

Clanse 2—- (Declaration of certain
highways tu be national highways)

Shri Shree Narayan Dag (Dar-
bhanga Central): Under clause 2, pro-
vision is going to be made for the
future declaration of highways of
national importance. There is also
provision to the effect that such
declaration can be made through
notification by Government, as and
when Government come to a deci-
gion. Such notification will be placed
before both Houses of Parliament,
and if Parliament thinks fit, it can
modify the notifications.

I would like to point out in this
connection that the right to declare
a highway to be a national highway
is the right of Parliament. So, when
Government come to a decision that
certain highways are to be declared
as of national importance, they should
bring forward a resolution for that
purpose before the House, 30 that
the House can have an opportunity
to discuss-the resolution and suggest
modifications, if necessary. Only
after such a resolution is passed
should the highways referred to

therein be declared to be of national
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importance, under Entry 23 in List
I of the Seventh Schedule of the
Constitution.

If the notifications are laid on the
Table of the House, after thoy are
published in the Gazette, then this
House will not get an opportunity to
discuss the matter. Government will
decide everything, and there will be
00 chance to suggest - amendments;
even for the party, it will be difi-
cult to suggest modifications, for it
is thought as if Government are
going to be censured and so on.
Therefore, whenever Government
decide that certain highways are to
be declared as of national impor-
tance, they should come forward
with a resolution before the House,
so that the House could have an op-
portunity to discuss it and suggest
amendments, if necessary. Govern-
ment should consider the amendments
or the suggestions of the hon.
Members and in the light of those
suggestions, the resolution may be
passed. Only after such nassing,
should the declaration come into
effect.

Therefore, I would suggest that
this provision should be amended.
Although I have not tabled any
amendment, yet I would suggest that
the provision should be modified so
as to provide that the whole thing
can be finalised only after the pas-
sing of the resolution.

Pandit Thakur Dag Bhargava (Gur-
gaon): Under Entry 23 in List 1 of
the Seventh Schedule to the Consti-
tution, it is the right of Parliament
to declare whether such and such a
highway is of national importance or
not. Therefore, that the Central
Government should, without con-
sulting Parliament, declare a high-
way to be of national importance,
does not seem to be right. The Cent-
ral Government cannot do it just by
bringing forward a resolution. The
position should be as in the case of
the archeological monuments for-

. merly, where Parliament had the
prerogative to declare such and such
a monument to be of national impor-
tance. Similarly, in this casr: also,

3196

it is the prerogative of Parliament
to declare that such and such 4 high-
way is of national importance. The
Entry in the List will not be satis-
fied unless Parlisment had a say in.
the matter. I would request Sovern-
ment to consider that Parlizment
should in some way be  associated
with the declaration, for otherwise,
there will be no declaration by
Parliament.

Mr. Speaker: Entry 23 reads:

“Highways declared hy or
under law made by Parligment
to be national highways.".

The law that Parliament is making:
is that the Central Government may
include it by a notification. It is as
good a law made by  Parliament as
any other law. If a highway is dec-
lared to be a national highway under
this procedure, how is it different.
from the other highways?

Pandit Thakur Das Bhargava: You-
would remember that in this matter,
we even changed our Constitution.
So far ag the archaeological monu-
ments were concerned, previously, it.
was the Parliament that could dec-
lare, but subsequently we changed
the provision in such a way that by
notification by Government, it could
be done. But here, it is Parliament
that has to do the declaration by it-
self or under a specific law whereby
declaration is made. If you want to
change it ultimately, here also, it is
a different matter. But as things
stand, today, it is the prerogative of
Parliament to make the declaration.
But we find that Parliament is now-
where in the picture.

Mr. Speaker: Then, it need not be
even by resolution. The language
here is ‘by or under law- made by
Parliament’ But if what the hon.
Member says is accepted, then every
time, a Bill has to be introduced.

Pandit Thaker Das Bhargava: That
is the interpretation.

. Mr. Speaker: But can that power
not be delegated to Government to
declare it by notification? That is
also under a law made by Parlizment.
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Shri Alagesan: I have only to
gay that hon. Members should look
at this from a more practical point
otview‘All*hatthiaclamdwsis
that it gives powers either to add to
the national highways or to omit cer-
tain roads from the national high-
-way system.

One may Very well
4hat there will not be many omis-
sions. But a few stretches may be
abandoned, or a few links or by-
paths may be constructed. If 1 have
‘to accept my hon. friend’s contention,
then, even if I have to construct a
‘by-path and abandon two furlongs
of national highway, 1 have to come
pefore Parliament. Similarly, before
adding 10 miles of road—it may be a
Adiversion—which may have been
found necessary—] have to come be-
fore Parliament.

So.viewingitfromamwepmti-
cal point of view, it will be conced-
ed that it is better to provide for
-additions to or omissions from the
national highways by means of noti-
fications.

This is not the first time this has
been followed. My hon. friend cited
the case of the Education Ministry.
But 1 understand that that Ministry
js also contemplating to withdraw
that power from Parliament se that
they could make the declaration by
notification.

cated procedure for adding to the
national highway system.

1 think the clause may stand as it
is

Shri Ramachandra Reddi: Arising
out of the explanation given by the
Minister, 1 would like to seek a fur-
ther clarification.

In sub-clause (3) of clause 2, it is
stated:

«“The Central Government may,
by like notification, ormit any high-
way from the Schedule.. .”

Does this contemplate completely
taking away & highway from the
Schedule, that is to say, & distance
o!abouthmdﬂdmﬂsorwabﬂ&

doesitmeanmlynporﬂom of the
highways?

Shri Alagesan: 1 think 1 have just
replied to that point.

Shri Ramachandra Reddi: 1 wanted
a further clarification about it.

Shri Shree Narayan Das: The ques-
tion ~f omission of a national high-
way from the list is very important.
That also requires the consent of the
House. If the Government decides
and then publishes it by notification in
the gazette and then Parliament dis-
cusses it, that is nothing.

Shri Alegesan: If you look at clause
10, Parliament has got sufficient
power. It says that it shall be subject
to such modifications 8s Parliament
may make during the session in which
it is so laid or the session immedia-
tely following.

Mr. Speaker: The question is:

wrhat clause 2 stand part of
the Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
Mr. Speaker: Then we take up

clause 3. There are amendments
Nos. 1, 2, 10, 11, 12, and 13.

Shri Alagesan: They are not mov-
ing these amendments.

Mr. Speaker: These amendments are
not moved.

The question is:

wThat clause 3 stand part of
the Bill".

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4, 5 and 6 were added to

the Bill,

Clause 71— (Fees for services etc.)
Amendments made;

Page 2, line 32,

for “or services” subutitute “for
services”.

[Shri Alagesan]

Mr. Speaker: The question is:

«That clause 7, as amended,
stand part of the Bill".

The motion was adopted.
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Clause 7, as amended, was added
to the Bill.

Clause 8 was added to the Bill.

Mr. Speaker: Now we come fo
clause 9. Shri Bhakt Darshan is not
moving amendment No. 3.

The question is:

“That clauses 9 and 10 stand

part of the Bill".

The motion was adopted.
Clause 9 and 10 were added to the
Bill.

The Schedule

Shri Shree Narayan Das: We have
given notice of some amendments to
the Schedule. I will move them if
you permit.

Mr. Speaker: Let mpe dispose of the
amendments tabled by Government
first—that is, amendments Nos. 6 and
1.

Shri Alagesan: I beg to move:

Pages 4 to 6—

for “Serial No.” substitute:

«“Serial No. National Highway No.
1 1
2 1A
3 2
4 3
5 4
6 5
7 8
R i
9 8
10 8A
11 8B
12 1]
13 10

14 22
15 24
16 25
17 26
18 27
19 28
20 2BA
n 20
22 30
23 n
24 31A
» 3
] 34 [

Serial No. National Highways No.

2 35
28 3
29 38
30 »
31 ®
32 2
B 4
3 &
35 45
36 a7
37 4TA A
38 )
39 507,

The provisional National Highways
have been given numbers. You will
find that there are gaps. Certain
numbers are not there, These num-
bers were given in pre-partition
India, and the missSing numbers refer
to roads that lie now in Pakistan.
All the works etc., have been sanc-
tioned and are being executed on the
basis of these numbers,

Mr. Speaker: What is 1A? Here
there is no 1A or 2A or 28A.

Shri Alagesan: 1A has to be read
against serial No. 2—the highway
connecting  Jullundur, Madhopur,
Jammu, Banihal, Srinagar, Baramula
and Uri,

Shri R. D. Misra: Why not give
new numbers? There are some mis-
sing numbers. When these roads are
not here in our country, why should
the old numbers be repeated now?
When you are putting it in the
legislation, why not give new num-
bers?

Shri Alagesan: It is a pity that the
hon. Member was not listening when
I was explaining the background of
this amendment.

These numbers have been there for
a long time and all the works are
accounted for in this way: job so and
so on 50 and so national highway
All these things have been proceed-
ing on the basis of the nationsl
highway numbers given under the
column ‘national highway number’,
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Now, the missing numbers relate to The question is:
roads that lie in Pakistan, These Peges 4 to 6—
numbers were originally given in for “Serial No.” substitute:

1947. They applied to pre-partition

India as a whole.  But now,, the Serial No. National Highway No.

missing numbers refer to roads that ; }A
have gone to the other country, So 3 2
the other numbers have been given. A 3
The serial numbers have been given 5 4
with reference to the Bill and the 6 5
national highway numbers are as be- 7 6
ing observed now; these have also 8 7
been given so that there may not be 9 M
confusion. It is not only in the Roads 10 8A
Wing that record is kept on this basis 1 B
but the Finance Ministry, Auditor 12 9
General and others are all proceed- 13 10
ing on the basis of the old numbers. 14 22
So it is very necesSsary, if we are not 15 24
to cause confusion with reference to 18 25
accounting etc., that the old numbers 1 .26
be retained. It is for that purpose 18 o v
that this amendment has been moved. 19 28
20 28A 1
Shri R, D, Misra: They are sub- i; §g
stituting serial numbers for the na- 23 an
tional highway numbers. Instead of 24 31A
that they can move that the old 25 33 :
highway numbers shall be such and 26 24
such new numbers. a7 35
28 37
. If it is done in that way, the 29 28
accounts people also will not object. g‘l‘ ﬁ
32 42
Mr. Speaker: I am afraid he is 3 43
making a mistake. : 45
46
Both the serial number and the 3 41
corresponding national highway 37 47A
pumber are there. The serial num- 38 “”
berianttnkenaway.Byt.heshh 39 50"
of the serial number, the national The motion was adopted.
highway numbe:i.salsogivti?é Shri Alagesan: 1 beg to move:
Therefore, if it is merely substitu
of the serial number, we will be Page 5, ltem 26—
clinging to something which has to for “Jorahat” substitute ‘“Jorabat”.

be taken with some lacuna. The

This is also a printers’ mistak
accounts are all maintained on the printers’ mistake.

Shri U. M. Trivedi: For “Jorabat”
basis of the old numbers, although « e
gome of those roads have gone to substitute “Jorahat”.

Pakistan. This is only to facilitate Shri Alagesan: No, do not confuse
accounting. me further, : |
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Mr. Speaker: In itemn 28 this is
mentioned as ‘Jorahut’,

Shri U. M. Trivedi: It is correct.

Mr. Speaker: This relates to tne
highway starting from its junction
near Goalpara with the highway
specified in serial No. 23 and con-
necting Gauhati, Jorahat, Kamar-
gaon, Makum and Saikhoa Ghat.
The amendment says that for
‘Jorahat', substitute ‘Jorabat’. Some
hon. Member who comes from that
area will kindly answer whether
this is correct.

Shri K. K, Basu: ‘Jorahat’ is a well
known place, But I do not know
‘whether there is any other place
-called ‘Jorabat’. '

Shri L. Jogeswar Singh: ‘Jorahat’ is
correct.

Pandit Thakur Das Bhargava:
'There are some mistakes here
somewhere it is written ‘Jorahat’;
somewhere else it is written ‘Jora-
bat".

Mr, Speaker: Hon. Members will
kindly refer to item No. 28 where
“Jorahat’ i mentioned. It says
“The highway starting from its
junction near Goalpara with the

‘highway specified in serial No. 23

-and connecting Gauhati,
Kamargaon, Makum and et
‘Ghat”, T

Shri L. Jogeswar Singh; ‘That is
Jorahat, conrecting these two areas.

Pandit Thakur Das Bhargava: In

item 31 it is Jorabat; probably he

wants that it should be Jorshat.

Mr, Speaker: What hag the hon.
‘Minister to say?

Shri Alagesan: I am  advised to
stick to my amendment, Sir.

Mr. Speaker: The other highway
will be leading f.ron"Jq_iht if there
is no. existing himgere_

3204

Dr. Rama Rao (Kakinada): There
are two hon. Members from that

area and they say that Jorahat is
correct,

Shri Lal Bahadur Shastri: Both
the places are there on that high-
way, Jorabat and Jorahat. The
amendment moved by the Deputy
Minister is to substitute  ‘Jorabat’
for ‘Jorahat'.

M:r_ Speaker: Is the hon, Member
Shri Jogeswar Singh aware that
there is no village as Jorabat?

Shri L. Singh: This
highway comes from Gauhati and
goes to Jorahat. That is the positieun.

Mr. Speaker: What about Jorahat?

Shri L. Jogeswar Singh: I have
not heard, Sir. I do mnot- know;
between Gauhati and Shillong there
might be Jorabat that ¥ am not sure
of. A,

Shri Lal Bahedsr Shastri: We are
not aware of n&!t places on that
national ‘highway. But I am in-
formed that there are two places
called Jorabat and Jorahat, both
of thet on the same national high-
way. Jorabat comes before Kamar-
gaon  while Jorahat comes after
Kamargaon. Anyhow, it seems our
information is correct. Therefore,
we stick to the amendment.

Mr. Speaker: The question is:

Page 5, item 28—

for “Jorahat” substitute “Jorabat”,
The motion was adopted.

Mr. Speaker: The question is:

“That the Schedule as amended,
stand part of the BillL"

The motion was adopied.

The Schedule, as amended, was
added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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Shri Alagesan: I beg to move:
“That the Bill, as amended,
be pased.”

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

MOTIONS RE. DISPLACED PER-
SONS (COMPENSATION AND
REHABILITATION) RULES.

‘Mr. Speaker: The House will now
take up consideration of the motions
relating to the modification of the
Displaced Persons (Compensation
snd_Rehabilitation) Rules, 1855, for
which 3 hours have been allotted.

. M Pgisdit Thakur Das Bhargava

mm ‘his mptions?

Pandii  Thakwr Das Bhargava
(Gurgaon): May I submit this for
your consideration?. Since the hon.
Minister wants to substffute a rule—
there was a previous rule passed by
this House and he ‘wants to substi-
tute another rule for that rule—
let us know what are his yeasoms.

Without knowing thoSe reasoms how'

can we, from our own brains,
evolve those reasons and begin 0
speak on them? It is just likely
that the hon. Minister may carry
conviction to the House. I would
request you just to ask the hon.
Minister kindly to explain the rea-
sons for which he wants to substi-
tute this new rule before you cali
upon me,

The Minister of Legal Affairs
(Shri Pataskar): Though I am not
the Minister in charge of this, I
would like to point out this. I
find that this rule relates to some
calculations in respect of a joint
Hindu family. If I can hear the
hon. Member who has objection to
the modification proposad, I might
advise the hon. Minister in charge as
to what should be done or whether
it should be amended at all.
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Pandit Thakur Das Bhargava: I
am not going to argue with the hon,
Ministzr who is not in charge of
the Bill. I want to know the rea-
sons. If he carries conviction with
the House, we may not object.

Mr. Speaker: The hon, Minister of
Rehabilitation.

Shri K, K. Basu (Diamond Ha-:
bour): The rules have already been i
force for some time; why not you work
them out?

rate s (S wEC W w)i

R uex, frew o foame &

Dr, Rama Rao (Kakinada): May I
point out to the hon. Minister that we
would also like to know the reasons
why the hon. Minister wants to change:
the rule?

Shri Mebr Chand Khanna: I am com-
ing to that.

‘ﬂ? #o Wwo Fmutt (MAT): T|@

weret W wws &) W fer

e |

Mr, Speaker: The hon. Member
wantg that the Minister may speak In
Hindi. .

@ A v owwr: § R
drom i wfaw e

9w W gy dEwr ge 9
e (dgw  feg ofom) €
T 39 ¥ ¥y8 vow  (fomww)
2 faar wd oW N TR wuarg
7z 7@ welf ® fad @ s Iw
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-

RE & fod  UF @ qatl g
a1 o gqafaw s frew 90 &
rexy & W@ @few wFgww @
(wafor wfagf ) qrf wE
& S AN ag A W f§ A"
affe & o6 a9 g O € E
frr arE § AT gE A faE
Fawr T WE ATIE W ® AT
ii’fﬂﬁﬁﬂ«ﬂﬂ'ﬁ A Yo,c00

“19 (2) Where a joint family
consists of—

(a) two or three members
entitled to claim partition, the
compensation  payable to such
family shall be computed by divid-
ing the verified claim into two
equal shares and calculating the
compensation separately on each
such share;""

(@) & @= HR WR AR
wrad £ Afew W@ TF A
foem mr & wg T R fEowW
wwery (woafom) g

“Provided that in the case refer-

tedtolnelauie(a)nnmafm
membersmdinthecuereierred
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to in clause (b), none of the mini-
mum number of four members—

(i} is less than 18 years of
age; or

(ii) is lineally descended from
another member or along with
another member is i
descended from any other living
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fear oo 1o FEW BT AR AT A
ag #e g fr am Sifwd fw =
e T8 o ot W I § AR
2t wrg fa=r &1 W Wk wewET Y,
gfet § sod amfan a9 & W
3 AT @Y W g ame g4
wmar fs qu Suw fag s w300
AT A odedr (d) dw A
I qg i 0 ™ & § fF agay
draa g wT W ¢ g SE9e
dmr 2 w4y IR AEfEw T
v Hfaelt w7 Ar ev uw gfe wrdw
For purposes of computing of com-
pensation. HYT g I GF FTAT T
dmgfae 9 WY o ag ET 1 ar
7g N QA § Tg UF AL
g AR W g F AW F & AR
qHR TEAT § | AT [ERT AqEd q%
g fs oF &t g% WM F=w @@
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£ TET AT a1 9 AT a1 W)
AT T WK wefaEt § oo
1]
5 p.M.

Shri Gidwani (Thana): How many
have been rejected?

Shri Mehr Chang EKhanna: The time
for rejection has not come yet. I say
that forty thousand applications have
been received and they are under con-
sideration. They will be considered on
merit and if we find that there is legiti-
mate proof, they will be accepted. But,
my friend must realise that out of
fifty lakhg of dispaced persons whe
have come from West Pakistan, it you
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divide them into ten lakp families,
nearly five lakhs have applied for
lands under the rural scheme and
more than five lakhs have applied
under the urban scheme. Nearly,
ten lakhs applications have been
received under hoth the rural
and urban schemes for the
payment of compensation. I can assure
my friend, Dr. Gidwani, that hardly
any person has been left out ang the
implication is that practically every
person who has come from Pakistan
either owns urban property or rural
property.

Shri Gidwanl: How many non-
claimants are there? There are forty
or fifty per cent of this number—non-
claimants,

ot dgt ¥ auy : TEd T AR
g N f ot oo AT oETEr &, M
IR AT werede TR G w9
W =g I qT dewe @ T oY,
T et e & fe § Gdfafedem
we ¥ fag ok w7 awy §1 e
e T 97 % w7 greay %1 ST
Yo qade grlt, dfeT god w57 v aw
TEHY {00 GTHE FUT, T W I TR
G | g WX A 4§ | R &)
WE €3 UFF Lo WY 4 |

Shri V. G. Deshpande: Are all these
relevant to these rules?

Shri Mehr Chand Khanna; Yes, Sir;
they are very relevant. Objection has
been taken to the scheme and I want
the hon, Members to refresh their
memories a little.

Mr, Speaker: Objection has been
raised to the more important one; the
question was how this rule was neces-
sitated. Emphasis should be on this.
General rules relating to compensation
are there but if concentration could be
made on this, particular rule, that will
be better,

Shri Mebr Chang Khanna: I have
done so. Shri D, C. Sharma raised a
point and I thought I should reply to
that.
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Mr. Speaker: That is unnecessary.

Pandit Thakur Das Bhargava: He
has already saig all he wanted to say;
let him have his full say. In that
case, we should be given an oppor-

tunity also to rebut what he said and

what he says.

= R T T AT T
fF tfed T & FIHA 3o WY G )
i IEW ¥¥o WY 7T fawm 1| a-
mﬁmmﬂﬁw
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. gt aoy & wre g faffet ax wr
&I WATAT A1 a7 T§ A4 997 G%aT |

Mr. Speaker: We shall now take
up the motions relating to modifica-
tion of the Displaced Persons (Cem-
persation and Rehabilitation) Rules,
1955. Let there b2 no two discus-
Sions over this matter. Hon. Mem-
bers who have tabled motions may
move them now and speak.

Pandit Thakur Das Bhargava: [
am moving both my motions and if
you don’t mind, Sir, Shri D. C. Sharma
may also be allowed to move his
motion so that all may be considered
together.

Mr. Speaker: There is a joint
motion in the name of both Pandit
Thalkur Das Bhargava and Shri
D. C. Sharma, and there are some
motions exclusively in the name of
Pandit Thakur Das Bhargava.

Pandif Thakur Das Bhagava: The
motions I gave notice of were all in
my name. I would like to move all
my motions.

Shri D, C, Sharma: 1 also would
like to move my motlon No_ 4.

Pandit Thakur Das Bhargava: 1
beg to move:

(i) 'This House resolves that In
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons {Compensation and Rehabili-
tation) Act, 1954, the following
amendment be made in sub-rule
(2) of rule 19 of the Displaced
Persons (Compensation and Reha-
bilitation) Rules 1955 as further
amended by the Notification
No. SRO 1161 dated the 30th
April, 1956, laid on the Table on
the 21st July, 1956, namely:

omit “on the 26th September,
1955 (hereinafter referred to as
the relevant date)”.

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.’
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(ii) *‘This House resolves that
in pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
amendment be made in sub-rule
(3) of rule 19 of the Displaced
Persons (Compensation and Reha-
bilitation) Rules, 1855 as further
amended by the Notification
No. SRO 1161 dated the 30th April,
1956, laid on the Table on the
21st July, 1956, nsmelyi—

omit clause (a) (ii).

This House recommends to
Rajya Sabha that Rajy Sabha do
concur in the said resolution.’

(iii) *This House resolves that
in pursuance of sub-section (3) of
section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 195%, the following amend-
ment be made in sub-rule (3)
of rule 19 of the Displaced Persons
({Compensation and Rehabilitation
Rules, 1955 as further amended
by the Notification No. SRO 1161
dated the 30th April, 1956, laid on
the Table on the 21st July, 1956,
namely: —

omit clause (b).

This House recommends to
Rajya Sabha that Rajya Sabha
do concur in the said resolution.

Shri D, C, Sharma: 1 beg to

move:

‘This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
amendment be made in sub-rule
(8) of rule 19 of the Displaced
Persons (Compensation and
Rehabilitation) Rules, 1955, as
further amended by the Notifica-
tion No. SRO 1161 dated the 30th
April, 1956, laid on the Table on
the 21st July, 1956, namely: —

after clause (b), insert—

“(b) a person who on the re-
levant date was the mother of
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a deceased member of the .Toi.nt
Family shall be included;”

This House recommends o
Rajya Sabha that Rajya Sabha
do concur in the said resolution.'

Pandit Thakur Das Bhargava:

I beg to move:

(1) '‘This House resolves that in
pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi--
litation) Act, 1954, the following
amendment be made in sub-rule
(3) of rule 19 of the Displaced
Persons (Compensation and
Rehablitation) Rules, 1955, as
further amended by the Notifica-
tiorn No. SRO 1161 dated the 30th
April, 1956, laid on the Table om
the 21st July, 1956, namely:—

after clause (c), add—

“(d) where the deceased mem-
ber has left no sons but only a
widow such widow shall be re-
garded for the purposes of this
rule as one member of the family."”

This House recommends to
Rajya Sabha that Rajya Sabha do
concur in the said resolution.'

(ii) “This House resolves that
jn pursuance of sub-section (3) of
section 40 of the Displaced Per-
sons (Compensation and Rehabi-
litation) Act, 1954, the following
amendment be made in rule 19 of
the Displaced Persons (Compen-
sation and Rehabilitation) Rules,
1955 as further amended by the
Notification No. SRO. 1161 dated
the 30th April, 1956, laid on the
Table on the 2lst July, 1956,
namely:

after the Explanation, add:

“Erplanation IIL.—For the
purpose of this rule in the case of’
every undivided Hindu family
governed by Mitakshara law &
son or grandson and in the ab-
sence of sons and grandsons, the:
widow referred to above in this.
rule shall be deemed to be entit--
led to claim partition of the co-
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parcenary property against his
father or grand-father or other
members of the family as the
case may be notwithstanding
any text of Hindu Law or custom
to the contrary.”

This House recommends to
Rajya Sabha that Rajya Sabha
do concur in the said resolution.’

(lii) "This House resolves that
in pursuance of sub-section (3)
of section 40 of the Displaced
Persons (Compensation and
Rehabilitation)  Act, 1954, for
the amendments to Rule 19 of
the Displaced Persons (Compensa-
tion and Rehabilitation) Rules,
1955 made by the Notificatlon No.
SRO 1161 dated the 30th April,
1956, laid on the Table on the 21st
July, 1956, the following be substi-
tuted, namely:—

(1) In the proviso to sub-rule
(2) of rule 19 for “that in the
case referred to in clause (a)
none of the members” substitute:

“that in the case referred to in
clause (a) none of the minimum
number of two members and in

the case of these members of
them”

(2) In the proviso to sub-rule
19, in part (i), after “is" insert
“or are”

(3) After sub-rule (2A) of rule
19, insert: ’

“(2B) Where a deceased mem-
ber of the joint family entitled
to claim partition has left sons
all of whom are less than 18
years of age such sons shall
together be reckoned ag one
member of the family anq where
the deceased member has left no
sons but only a widow such
widow shall be regarded for the
purposes of this rule, as one
member of the family ™
This House recommends to

Rajya Sabha that Rajya Sabha
do concur in the sald resolution.”

Mr. Speaker: Now, all these motions
are before the House. Mey I have

13 AUGUST 19856

Displaced Persons 3324

(Compensation and
Rehabilitation) Rules
an idea as to who are all the hon,
Members who would like to speak on
this subject?

There are in all six Members. Has
Bengal nothing to do with this?

Some Hon. Members: No, Sir.
Shrimati Renn

Chakravartty
(Basirhat): We will just listen and
learn
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never objecteq to them then and in
effect they have accepted them. They
never replied to them.

Shri Ramchandry Reddi (Nellore):
What is the English translation of it?

Mr. Speakber: Ome i3, ‘committed
theft' and the other is ‘committed
dacoity’,

Pandit Thakur Das Bhargava: They
are legal phrases, One has given more
injury than the other. 1 make bold to
saythatsotarasthesonsanagmd—
sons in a Hindu undibided family are
cancerned, with respect to their rights,
nothing short of dacoity is taking place
today in thigs House. 1 still maintain
that; I will prove it to you. I wil
prove it to you to the extent of 100
per cent, What Shrl Mebr Chand
Khanna wants to do is nothing short
of dacoity, even in respect of the rights
of the sons and grandsons, In this
House,
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Mr, Speaker: May I suggest that
the hon, Member may first of all dis-
pose of his amendments to the rules.
Then he can enter upon a general
discussion?

Pandit Thakor Das Bhargava: I
shall obey.

Mr. Speaker: It i; not a question of
abeying.

Pandit Thakor Das Bhargava: 1
agree to your suggestion, The
Minister made a tall claim. ot
course, we are all beholden to him
and his Ministry for what they have
beer able to do. But this sort of
coming here ang lecturlng to us in
the way he did is not proper or fair
to this House. I know what the
implications of hiz observanons are.
He says that he alone has the mono-
poly for all the sympathy towards
the refugees and the sympathy of all
those who have been working for the
refugees is non-existing, they only talk
specially those who are non-refugees

Shri Mehr Chand Khanna: I never
said that.

Pandit Thakur Das Bhargava: I
know what he has said. The implica-
tion of what he said is that those
who have given amendments need
not be heard seriously. I take strong
objection to that. We are all doing
our best for the refugees. I am not
a refugee, but I am trying my best
to do good to the refugees, but then,
I do not take any credit for myself
for doing it as it is my duty to do so.

Mr. Speaker: From what I heard, I
understood the hon. Minister to say
that he himselt is a refugee.

Pandit Thakur Das Bhargava: He
is a refugee.
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Mr. Speaker: 1 do not think he
claimed anything more. He under-
stands the difficulties of the refugees.

Pandit Thakur Das Bhargava: We
know it all

Shri Mehr Chand Khanna: 1 have
no hesitation in repeating that 1 am
a refugee. I know the woes and ilis
of the displaced persons.

 Pandit Thakur Das Bhargava: Who
denies it?

Shri Mehr Chand EKhanna: To say
that we are oblivious of the difficul-
ties or the pangs and sufferings of
the displaced persons is not correct.
I said that I, as a refugee, am not
prepared to accept that charge. That
1s what I said. I still maintain it.

Mr. Speaker: So, what the hon
Member said about the implication is
perhaps an assumption, and that is
what the hon. -Minister assumes,

Pandit Thakur Das Bhargava: Let
him assume. I shall come to the
amendments now.

Mr. Speaker: Let the amendments
be disposed of first. What is the
point to dispute? I am not able to
follow. What was the origimal rule,
and how has it been modified now,
and what is the amendment that is
sought to be made?

Pandit Thakur Das Bhargava: 1
might point out, by way of prelude,
what rule 19 says.

Mr. Speaker: What is rule 197

Pandit Thakur Das Bhargava: Rule
19 reads as follows:

Where a claim relates to pro-
perty left by the members of an
undivided Hindu family in West
Pakistan (hereinafter referred to
as “joint family”) the following
provisions shall apply—

(1) where a joint family consists
of—

(a) two or three memberg en-
titled to claim partition, the com-
pensation payable to such family
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shall be computed by dividing
the verified claim into two equal
shares and calculating the com-
pensation separately on each such
share;

(b) four or more members en-
titled to claim partition, the
compensation payable to such
family shall be computed by divid-
ing the verified claim into three
equal shares and calculating the
compensation separately on each
such share:

“Provided that in the case re-
ferred to in clause (a) none of
the members and in the case re-
ferred to in clause (b), none of
the minimum number of four
members—

(i) is less than 18 years of age—

Then there is a semicolon and after
that there is the word “or"—

(ii) is lineally descended from
another member or along with
another member is lineally des-’
cended from any other living
member of the joint family not
entitled to claim partition.”

Then, there is a reference to com-
pensation In the case of a joint
family 1 shall read Explanation II:

“For the purposes of this rule,
in the case of every Hindu undi-
vided family governed by the
Mitakshara law, a son shall be
deemed to be entitled to claim
partition of the co-parcenary pro-
perty against his father or
grand father, notwithstanding any
custom to the contrary.”

Before I go further, I beg of you
to consider this matter from this
point. In page 45 of the rules, the
scale is given. If a person has got a
verified claim of Rs. 4,000, he will
be entitled to get a total of Rs, 2,164..
But if a person has got a verified
claim of Rs. 2,000, he gets Rs. 1,333.
So, if a person has got g verified claim
of Rs. 4,000 which is divided into two
parts, instead of getting Rs. 2,164, he
will get Rs. 2,666, which is two times
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Rs. 1,333. Suppose he has got a
claim of Rs. 8,000; he will get only
Rs. 3,516. If this claim of Rs, 8,000
is divided into two parts of Rs. 4,000
each, the person will got twice as
much as Rs. 2,164, ie, he will get
Rs. 4.32!, which is much more. Simi-
a claim of Rs. 18,000 is divid-
into three parts and if compensa-

is  calculated on the basis of
6,000 each, it comes to a much

into two or three parts, he will
get much more.

Mr. Speaker: The compensation will
be less if the number of people is
less.

Pandit Thakur Das Bhargava: In
certain circumstances, an undivided
Hindu family might get the benefit
of this rule, if his claim is divided
inte two or three parts. Along with
this, kindly read this rule.

With your permission, I will just
give the circumstances which led to
the evolution of this rule. When the
Compensation Act, 1954, was on the
anvil of this House, this House ap-
pointed a Select Committee with my-
self as the Chairman. In that Select
Committee, the question cropped up
that the joint family was much
greater than an individual, and just
as in the case of the Finance Act,
namely, having different rules for
income-tax,
give some sort of a concession
to the joint Hindu family as opposed
to an individual. At that time, Shri
Ajit Prasad said that that question
need not be pressed, as he would ap-
point a committee to decide it sub-
sequently. When the Select Commit-
tee motion was before this House,
Shrimati Sucheta Kripalani gave
notice of a motion to this effect that
each member of an undivided Hindu
- Tamily should be treated as separate
as if there was a natural partition, as
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in the Estate Duty Act or the Hindu
Succession Act. When she gave notica
of this amendment, Shri Ajit Prasad
in reply said that he was not going
to accept the amendment, but would
do  something on the lines of the
Finance Act for income-tax by way
of relief to the Joint Hindu Family.
I stood up and said that I was not
satisfied, becmuse, after all, income-
tax is a matter of getting money
from the people, whereag here you
are giving something by way of
compensation, and therefore, the ad-
vantage to the joint Hindu family
should be much more than what is
given in the Income-tax Act. The
discussion closed, and the amend-
ment was not accepted. Then, a
committee was appointed by hon.
Shri Khanna. According to a parti-
cular section in the Act, an advisory
board was to be appointed and the
policy had to be decided by the Re-
habilitation Department in consulta-
tion with that board. Hon, Shri
Khannaji appointed somie of us to
the board with Doctor Bakshi Tek
Chand Ji as the President. Myself,
Shrimati Sucheta Kripalani and some
others were members.

Shri Mehr Chand Khanna: The
hon, Member is still in that com-
mittee,

Pandit Thakur Dag Bhargava: Un-
fortunately I am still 3 member; it is
only because I respected you very
much, which you do not realise in
your heart of hearts. But for my
respect and very great regard for
you, [ must have resigned before long.

As far as the jolnt family is concern-
ed, it is idle to contend that they are
out for giving concessions. It you
make rules for the joint family, there
is no concession given; their claims
stang on matters of justice. Where is
the concession you are giving? “The
whole is greater than the part” is an
axiom of Euclid; it is not giving any
sort of compensation, The Hindu joint
family has not been treated fairly in
regard to income tax for the last
hundred years; it all depends upon the
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times. If the times are better, the joint
family which has been respected to
an extent will get more. But the
hon. Minister suggests as if he is res-
ponsible for manna dropping from
the heaven for the joint Hindu family.

Sbri Mebr Chand Ehaona: What I
said was that it was a distinet im-
provement on the interim scheme.
That is what I said.

Pandit Thakur Dag Bhargava: I
have noted down your words. But, I
accept what you say. I am not a man
to say “no” to you

Whatever the hon. Minister has
done, he has done injustice to us. We
all stood for it and so, justice was
done in a very small measure. We
accepted it and we still stand by it
and we are not claiming more. After
that board was appointed, it was at
their suggestion that rule 19 was
made. New my friend's contention
is that the whole work will be
stopped; that heavens are bound to
fall and no compensation will be paid
hereafter there will be a stalemate if
“sons and grandsons are also reckoned
as members.” In fact all these things
were said even when we framed the
rule. When we submitted the report,
we referred to all these matters
which are now being entreated. In
spite of these objections the Board
recommended that such rules be made
and the Ministry accepted it and the
House accepted the rule.

Shri Mehr Chand Khanna: Where
is the difference?

Shri Thaknr Das Bhargava:
There is no difference between me
and you; the only difference is in our
intelligence.

Shri Mehr Chand Khanns: Read
rule 19 and tell me the difference.

Pandit Thakur Das Bhargava: I
8m not so vain as to think that 1
know much more than you; but sup-
posing for a moment I convince you
that there is a world of difference,
will you agree to withdraw this rule?
To me the difference is absolutely clear
and I can only say that none is so
blind as those who would not see.
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Mr. Speaker: I thought it was the
function of the hon. Member to con-
vince this House.

Pandit Yhakor Dag Bhargava: I am
convineing the House and the hon
Minister himself. Kindly see the
words in rule 19. The words are
there.

Mr. Speaker: What is the difference
between the old and new rule? How
does it affect now? That is the
main point for consideration.

Pandit Thakur Das Bhargava: Kind-
Yy see rule 19.

Mr. Speaker: I will put one gques
tion to the hon Minister. Originally
some persons were not excluded.
Persons who are excluded from the
benefit of it would not be counted as
members of the family, as I under-
stand the amended rule. What will
be the share in terms of a {amily
whose total compensation claum is
Rs. 4,000, Rs. 8,000 and Rs. 20,0007
How much each man wili get? Fandit
Bhargava pointed out inree cases
where under the existing ruie und the
previous rule there will be difference.
If Rs. 4,000 is divided by two, botk
will get Rs. 2,000. One shall get a
smaller proportion. As the compen-
sation amuunt increases, the percent-
age becomes less and, therefore, if it
is divided, the <um tota! of those
people who get that will increase. [t
will be much more than the total
amount if it is only one. He feels that
if exclusion takes place it w.ould not
benefit them. :

Shri Mebr Chang Kbapna: He may
be asked to state who have been
excluded now and who weie not
excluded before.

Mr. Speaker: If there is no difference
then what is the need for .his amend-
ment. Th> quesiion js put to Pandi.
Bhargava that he has to show what
15 the difference. Is it not open tothe
House to ask the hon. Minister that if
there is no difference belwesn the old
and new rules wiaether this is rnerely
for the purpose of phraseology? After
all, we are not masters of Fngish
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language. Why should this House's
time be taken away for merely re-
casting a rule this way or that way?
1f something has happened about its
interpretation and the court has in-
terpreted it contrary to the intentions
.of the Government, it will have to be
et right. Or, if in practice there is
some difficulty and the Government
now finds that there must be a chaige,
then that is a different thing. If
neither the one nor the other takes
place, why should the time of the
House be taken away like this? Theie
is no substantial difference between
the two.

Shri Pataskar: I have tried to
understand it I am not concerned
with the merits of the scheme ore
way or the other.

Mr Speaker: What exactly is the
difference?

Shri Pataskar: I was trying to find
wut what is the difference betwecn the
rule as it stands now and the rule as
it is proposed to be amended in sub-
stance and on that point I really
wanted to hear the objections of my
hon. friend......

Mr. Speaker: It is not a question of
wbjection. The hon, Minister wanls to

Mr. Speaker: How doeg it make a
difference?

Shri Pataskar: Let us concentrate
on the amendment. There is a sub-
rule (2). It remains as it is. There
is no change made. Then, what is
proposed to be done is to insert:

“Notwithstanding anything con-

tained in sub-rule (2), where a
deceased member of a Joint
Hindu Family has left sons all of
whom are less than eighteen years
of age, such sons shall, for the
purpcse of compensation be re-
ckoned ag one member of the
family.

That is, of course, a clarification or
whatever you call it. The result of
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it will be this. It says: ‘“Notwith-
standing anything contained in sub-
rule (2), where a deceased member
of a Joint Hindu family has left sons
all of whom are less than eighteen
years of age....” Supposing there are
two brothers in a joint Hindu family
and one of them is dead and hag left
sons all of whom are less than 18
years—as you will find in rule 2, two
or three members are entitled to
claim partition and members who are
less than 18 years of age are minors—
what is sought to be done is—of
course, whether it is justified or not,
I am not going to argue—that all sons
who are less than 18 years of age are
taken as one member for the purpose
of compensation. Even if there are
three sons they will get only one
share.

Pandit Thakur Dag Bhargava: Only
minor sons. So far as major sons are
concerned, he has excluded them al-
together, You also don’t seem to
understand. It is absolutely clear.

Shri Pataskar: I am hearing both
the hon. Member and the hon. Min-
ister. Both of them are familiar with
the history of this. I think at least
there is no fault with my understand-
ing because, after all, I do not under-
stand the problems as much as they
know. I was trying to intervene and
I am very anxious to hear the hon.
Member because, as compared to the
hon. Minister in charge, the hon.
Member here is, I think, an eminent
lawyer and I really could assure him
that whatever be the lacuna in the
drafting or in the language, apart
from making the intention clear......

Mr, Speaker: May I draw the atten-
tion of the hon. Minister to the rule
as printed? There is this proviso (2)
to rule 19. Rule 18 is common to
them. I find in the new rule some
persons are excluded. In the cold rule,
category (ii) is:

“is lineally descended from
another member or along with
another member is lineally des-
cended from any other living
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member of the joint family not
entitled to elaim partition "

Now, in the new amended rule “not
entitled to claim partition” has been
changed into “entitled to claim parti-
tion”. That is the amendment. If
there is a woman or somebody's
daughter, the son of that lady is not
entitled to claim partition; the son's
son—may be before the Sarda Act,
she might have been married before
the age of 18 and she might have had
a  son—is not entitled to
slaim partition. If a man has
sons who are below the age of
18, they cannot be counted. Now
“not” is sought to be removed in cate-
gory (ii). That word does not find a
place in the amended rule. There-
fore, if there is a son, an adult som,
in a joint Hindu family and the son
and father are both alive, both are
not treated as two members but
treated as one member. That is the
specific difference between the one
and the other. Therefore, that makes
a world of difference in this case.

Pandit Thakur Das Bhargava: May
I add something more? Yesterday I
spent six hours in finding out what
difference it makes, and how the
Finance Ministry also changed this
rule. I will take some time to explain
it.

Mr. Speaker: May I reguest the
hon. Minister to enlighten us? If he
really did not want to make any
substantial difference, why not we
restore “not"” there?

Shri Pataskar: Where is the “not"?
I have got a copy.

Mr. Speaker: In the printed rule,
rule 19, sub-clause (2), in the proviso,
in item (ii), the old rule says:

“is lineally descended from
another member or along with
another member is lineally des-
cended from any other living
member of the joint family not
entitled to claim partition™.

Now the language is changed. The
new rule says:

“the following persons shall be
excluded......”
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That is the same as the previous
one; no substantial variation. But in
the old rule the wording iz “member
of the joint family not entitled to
claim partition”. In the new rule it
is “member of the family entitled to
claim partition”. If there is no varia-
tion in substance of the rule, why not
you retain the old rule?

Pandit Thakur Dag Bhargava: May
I take this......

Mr. Speaker: Let them tell us the
Teason.

Pandit Thakur Das Bhargava:
Under this rule 19, there are some
persons in a joint family who are
entitled to claim partition. There are
others who are members of the joint
family but who are not entitled to
claim partition. Under this rule this
distinction has been brought out. If
you kindly see sub-section (2)(a)
and (2)(b), there the words are
‘“persons entitled to claim partition™.
The main point is that he wants to
exclude the son. Suppose a person
is alive and he has got five sons. Now
he wants to treat them as one mes-
ber and only entitled to 4,000 rupees
whereas according to the old e, if
there is Rs. 4,000 and he has got five
sons, that Rs. 4,000 will be divided
into three parts. Now, by this amend-
ment he wants to lake away the right
of the son and grandson and he wants
to see that the son is totally excluded,
whether he is a major son or a minor
son when his father is alive, That is
the substance of the main difference
between the old and new rules.

Shri Mehr Chand Khsama: What
was the original intention?

Pandit Thakur Das Bhargava: This
is the original intention—much more
than that. I will give you other
instances. The intention is to be
judged from the rule that you pass.
The intention is not to be judged
from what you now say was in your
mind then.

Shri Mehr Chand Khanna: Accord-
ing to the rule that now stands with-
out amendment, when the father was
alive and the son was also alive, they
were entitled to two shares.
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Pandit Thakur Dag Bhargava: Most
certainly yes. If the son is more than
18, of course, they are entitled to two
shares, That is exactly my submis-
sion, and there can be no other mean-
ing so far as this rule is concerned.
If there is some other meaning, I
would sit at your feet and apologise.
My friend is relying upon something
else. He is relying upon the second
proviso which he chooses to misinter-
pret. Kindly look into the history of
the second proviso. There is a history
behind it. As you know. from 1929 I
have been trying to see that justice
is done to the Joint Hindu family.
When in 1949 when Shri Matthai was

Pandit Thakur Das Bhargava: No
heated argument.

Mr. Speaker: Well the hon. Mem-
ber will kindly resume his seat.

Shri Pataskar: I would like to seek
some clarification from the hon. Mem-
ber so that I might understand the
precise point. Now, rule 19 is like
this—I am reading the old rule:

“Provided that in the case refer-
red to in clause (a)......
—that is two or three members
entitled to claim partition etc,—
‘o none of the members and
in the case referred to in clause
(b), none of the minimum number
of four members—"
There is no dificulty so far.
“(i) is less than 18 years of
age...... ”
So that the result is that if there is
a minor in a joint family, then that
minor is to be excluded.

Mr, Speaker: He will not be count-
ed as a member.

Bhri Pataskar: Yes. Let us under-
stand one by one, so that we will
understand the real difficulty. Then.

“(ii) is lineally
from another member......
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That means supposing there are
three brothers and one hrother has a
son, in that family that son is a per-
son who is lineally descended. So we
do not include him,

Supposing there are three members
and a son one of the brothers, accord-
ing to Hindu law there are four mem-
bers, but what is meant by this
phraseology is that as the fourth is
lineally descended from another mem-
ber he shall not be counted,

“(ii) is lineally descended from
another member or along with
another member is lineally des-
cended from another living mem-
ber of the joint family not en-
titled to claim partition.”

That means, supposing instead of
one son, one of these three brothers
has got two sons, both of them natu-
rally are lineally descended from
another member, or one of them Is
lineally descended along with the
other from the other member. Of
course, the wording is not happy, but
that apart, it means that both of them
will be left out of account. I think
that is the interpretation of clauses
(i) and (ii). They are all retained
as they are, and what is tried to be
added is something different. Is there
any difference?

Mr. Speaker: ...“Not",

Shri Pataskar; Iz there any differ-
ence with respect to the interpretation
of clauses (i) and (il) as they exist?
Is that what the hon. Member wants?

Mr, Speaker: “Not entitled to claim
partition” and “entitled to claim parti-
tion”. Here, in (ii) towards the end,
“another living member of the joint
family not entitied to claim partition”.
What is now sought to be made is
“entitled to claim partition™.

Shri Pataskar: This remains as it is.

Mr. Speaker: The hon. Minister will
kindly look into the amended rule.

Pandit Thakur Dag Bhargava: If
you kindly allow me, I will remove
his difficulty. I was submitting that
there is a history behind these words
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“not entitled to claim partition”.
Originally, in 1849 when I placed an
amendment before the House, the
amendment was quite different, and
these words were mnot there—"not
entitled to claim partition”. The
words were “entitled to a share on
partition”. The wife is also entitled
to a share on partition, the mother is
also entitled, the daughter is also
entitled. @~ When 1 suggested this
amendment to the rules in 1949, 1
submitted for the consideration of the
House that every son had got an indi-
visible right to property, and if he
was more than 18 years age, he must
be included. The point why we did
not include a minor was because there
would have been a discrimination in
the case of the Muslims and Chris-
tians, whereas we would be allowing
a Hindu father, if he had a son, to
get the benefit of the Income-tax Act.
So, we said, that only persons more
than 1B years of age should be inclu-
ded, so that they may be earning
members, and those below 18 years
of age were excluded.

As regards the other exceptions, the
provisions were quite different, and
minors of a different branch could also
be benéfited under these provisions.
But subsequently, in 1954, the provi-
sions were changed by a Bill brought
forward by Shri C. D. Deshmukh, and
as a consequence of that Act, these
words, namely ‘not entitled to claim
partition’ were substituted. For, as
I have submitted, a wife and a mother
were both entitled to a share on
partition, and, therefore, persons came
up on the basis of the amendment I
suggested and which Government
accepted, to claim the benefit. In
1949, the words were ‘entitled to a
share on partition’.

On the basis of this, a person went
to the Central Board of Revenue and
said I have got a wife and a minor
son, and, therefore, I am entitled to
have the benefit’, and the Central
Board of Revenue had to allow his
application. Thereupon, the difficulty
was seen that as a matter of fact, the
whole thing had been made wider

420 LSD
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than what we had wanted it to be.
We had only wanted that persons who
were coparceners, who were entitled
to property on partition, should be
treated as separate members, and
not the wife, the daughter, the grand-
mother or the mother ete. So, in
1954, a Bill was brought in this House,
and you, Sir, were presiding on that

Pandit Thakur Das Bhargava:
There is no guestion of ‘not’......

Mr., Speaker: Not’ hasnomelninl.
and has crept in by inadverience I
suppose,

Pandit Thakur Das Bhargava: No;
it has come in because the Finance
Ministry wanted to deprive the mem-
bers of Hindu undivided family of an’
advantage when they were unawares.
Up till 1954, these words were Dot
there. I have got the Finance Act
of 1951, here, with me, for instance.
These present words of the 2nd ex-
ception were not there up till 1958, It
is only after 1954 that these words
were put in. In 1955 and 1956, they
changed this rule. In the Finance

* Act of 1956, the wording is ‘mot en-

titled to claim partition’.

But yet the difficulty is there, Many
persons do not know that there are
many persons in the Hindu _joi.nt
family, who are not entitled to claim
partition, such as, for instance, the
three classes mentioned here, namely
illegitimate sons, and persons who
are suffering from congenital lumacy
or leprosy. Deaf, dumb, blind and
others were also previously not en-
titled to inheritance or to claim
partition.

Mr. Speaker: Does the hon. Member
say that the words ‘not entitled to
claim partition’ covers the earlier
portion also?

Pandit Thakur Das Bhargava:
Quite right. It covers both ‘lineally
descended’ and ‘along ) with another
member’.
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Mr. Speaker: Then, it will read
‘lineally déscended from  another
member or along with another mem-
ber not entitled to claim partition’.
Otherwise, it the words ‘not entitled
to claim partition' apply only to the
latter portion....

Panidit Thakur Das Bhargava: It
cannot possibly be so. I am giving
the background to this which will
show why it cannot he so. Kindly
gee the semi-colon and the word ‘or’
before the 2nd exception begins.
Suppose one has got two adult sons,
will he come under this? The second
category will apply, only when he
does not come in the first category.

Mr. Speaker: What will happen if
the joint family consists only of
brothers? The classification based on
18 years may apply to a case where
there are only brothers constituting a
joint family. Suppose there are two
brothers in a joint family, and one is
a minor; then, then family will be
counted to be having only one mem-
ber. So, the 18 years' classification
may apply not necessarily to a case
of father and son, but also to cases
where- all the adults are only
brothers.

Pandit Thaker Das Bhargava: You
are quite right.

Up till 1954, even minor members
of a Hindu joint family were entitled
to the benefit of this exception. But
later on, this was modifled in 1955,
without any Act being brought for-
ward. They modified it, and we do
not know. ...

Mr. Speaker: It is the rule today.

Pandii Thakur Das Bhargava: It
is the rule today. Under the rule
also, we have got the words. So, I
have got no quarrel with that, be-
cause it means that there are two
classes of persons now, one
class entitled to claim a
partition, and the other not entitled
to claim partition. Those who are
not entitled teo claim partitions are
illegitimate sons, congenital lunatics
etc. Even if the father is alive, those
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sons would not get anything. I am
not pleading for them, My onlv case
is that that person who comes under
the previoug rule, that is, before the
word ‘or’ and the semi-colon, should
not be disinherited and the sons and
grandsons of a living father or
grandfather should be counted as
members if they are more than
eighteen years of age. The rule
which seeks to substitute the old rule
disenfranchises them and excludes
them from being reckoned separately.
But now the right of that man ie.
adult son or adult grandson is sought
to be taken away. I am submitting
that there can be no submitting—
that there can be no family—I can
have no conception of a joint Hindu
family—in which the son does not
get his rights to property by birth.
If that is true, then- every son gets
his right to property by birth. Then
it will clearly mean that any person
above 18 iz entitled to get that right.

6 po

A case came to me just two or three
days ago. There a father in
Palwal. He has five adult sons. He
tells me that whereas according to
the previous rule, he will gét his
compensation  divided into  three
shares and he will benefit to the ex-
tent of several thousand, now, he will
get Rs. 8,000, Otherwise, he would
get Rs. 12,000

Look at the amendment. He says:
any person lineally descended, whose
father is alive will be excluded. That
is his amendment. And yet he has
the temerity to claim that the
meaning of both the rules is
same, I will beg of you to kindly

Mr. Speaker: The hon, Member
may kindly continue tomorrow.

Shri Patasker: [ find on reading
clause 18(3)—leaving out sub-
clause (1) and (2)—that it is not
very happily worded. 1 should like
to put in its place something which,
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I think, will remove many of these
differences.

Pandit Thakur Das Bhargava: 1
have no objection to go to the hon.
Minister. There is no sense of prectige
in me. We shall discuss it. I wall
come wherever he likes.

Mr. Speaker: May I make a sug-
gestion to hon. Members, There are
a number of items on the agenda
tomorrow. If they want to  have
some time, we.can put this off to a
later period tomorrow and get along
with other items on the agenda first.

Pandit Thakur Dag Bhargava: [
am entirely in your hands.

Mr, Speaker: How are hon. Mem-
bers  disposed towards this sug-
gestion?

Shri Pataskar: I am prepared to
discuss . with hon. Members so as to
have clarification. We will have a
discussion tomorrow.

Mr. Speaker: Instead of taking up
these rules straightway tomorrow
morning  soon after the Questipn
Huur, shall we go to some other work
and then come back to it? Then hon.
Members will have time to talk over
this matter. We can even have it day
after tomorrow.

Shri Mehr Chand Ehanna: That is
a holiday,

Mr, Speaker: The next day.

Shri Mehr Chand Ehapna: I have
no objection,

Mr, Speaker: Let there be some
time in between. We have enough
other work.

Shri T. N. Singh (Banaras Distt.-
East): We can take it up later as
suits our convenience,

Mr, Speaker: Let it be put off now.
We will discuss it on the 16th.
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Shrimati Renun Chakravartty:
But the Business Advisory Committee
had put it down here for today.

Mr. Speaker: The Business Advisory
Committee does not decide priority.
It only allocates time. So far as this
is concerned, if hon. Memberg want
some time to think over it, we have
other work sufficient to carry us
through. This will stand over till
the 16th and the other items on the
Order Paper will be taken one after
the other.

Shri Raghavachari (Penukonda):
The Bihar afld West Bengal (Trans-
fer of Territories) Bill is coming up
on the 16th,

Pandit Thakur Das Bhargava: Yes,
he is right,

Shri Raghavachari: Let it be dis-
cussed on the 18th or 20th. ‘What
does it matter?

Mr. Speaker: There is no urgency
over this matter. This may be taken
up afterwards. Let hon, Members
meet and discuss it

Pandit Thakur Das Bhargava: So
far, they have not given effect to it
They are guilty of contempt of this
House. They have not complied with _
thé rule so far. The rule has so far
not been changed. Yet they have
not given effect to it, issued circular
contrary to the rule.

Mr. Speaker: This will stand over.

Shri Mehr Chand Khanna: I think
Pandit Thakur Das Bhargava is un-
necessarily making an aspersion with
remarks which, I feel, are not’called
for.

Pandit ur Das Bhargava: They
are perfectly called for. I will say
something more about it when we
meet again.

Mr. Speaker: We are at the close
of the evening session, and we are
dispersing. We may treat it as up to
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[Mr. Speaker]
six O'cleck. Whatever is said after
that ig as between friends outside
this House. The House will stand
adjourned till 11 A.m. tomorrow.

Shri Mehr Chand Ehanna: When
is it coming up?

(Compensation and
Rehabilitation) Rules

Mr. Speaker: This will come up on
some other day convenient to be noti-
fied.

6-05 p.M.
- The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, the
14th August, 1956.
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